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INTRODUCTION 

1, the Chairman of the Public Accounts Committee as authorised by 
the Committee, do present on their behalf this Forty-Sixth Report of the 
Public Accounts Committee (Fifth Lok Sabha) on the Report of the Com- 
ptroller and Auditor General of India for the year 1969-70--Central Govern- 
ment (Posts & Telegraphs). 

2. The Report of the Comptroller and Auditor General of India for 
the year -1969-70-Central Government (Posts & Telegraphs) was laid on the 
Table of the House on 7-6-1971. The Committee examined the Audit 
Report at their sittings held on 6-10-71 (AN) and 7-10-71 (FN) .  The Com- 
mittee considered and finalised this Report at their sitting held on the 25th 
April, 1972 (AN). Minutes of these sittings form Part 11" of the Report. 

3. A statement showing the summary of the main conclusions/recom- 
mendations of the Committee is appended to the Report (Appendix VI). 
For facility of reference these have been printed in thick type in the body of 
the Report. 

4. The Committee place on record their appreciation of the assistance 
rendered to them in the examination of the Audit report by the Comptroller 
and Auditor General of India. 

5. The Committee also like to express their thank$ to the officers of 
the Department of communications (P & T Board) for the co-operation ex- 
tended by them in giving information to the Committee. 

Nrw Dtr.ttr; 

ERA SEZHIYAN.  
Chairman. 

P~lblic .4t counts Con~niitree. 

*Not prinicd. (One cyclostylal copy laid o n  the Table oi the House and five w p k  placed 
in hrliamcot Library). 



REPORT 
Co-axial cable project linking Mrdres-Calcattr and Vijryrwrda- 

Hyderrbad 

Audit Paragraph 

1.1 A project for laying 4 core large tube co-axial cables from Madras 
to Calcutta and from Vijayawada to Hyderabad, over a distance of 1964 
Kms. and for laying2core small tube co-axial cables on various spur routes 
over a distance of 357 Kms. was sanctioned by Government in March, 1968 
at an estimated cost of Rs. 15.80 crores. The network has been so designed 
as to interconnect the important towns on the route with reliable and high 
grade speech circuits. The underground co-axial cables will replace the open 
wire network so as to provide a speedy and reliable means of communication 
to meet the urgent needs of the present as well as future expansion. On 
completion, it is expected to provide 2196 telephone channels in replacement of 
263 now working on open wire lines and to yield a net profit of Rs. 197 lakhs 
per annum (i.e., a return of about 13 per cent on the capital outlay). 

1.2 Llnk~ng of Hyderabad and Vijayawada by co-axial cables was 
taken up first at an est~mated cost of Rs 1.39 crores (sanctioned In December, 
1968). The progress of the work In t h ~ s  sectlon at the end of June, 1970 is 
given below: 

- - - - - -- 

- -- - -- a - -  - -  
1 Acquwlion of land 

(a) for umnanned repeater stations 
(b) for terrntnal and rnam repeater stations and 

staff quartm 
2 Construction of repeater statlow: 

(a) Unmanned 

(b) Main repeater slatlon. 
3.  Laying of coaxial cables 
3. Jointing work. 

4 sites 

4 buildings 
286 Kms. 

1 170 joints 

Work 
ronrplered 

2 sites 

50 buildings 
(tn progress) 

Nil 
261 Kms. 

1 joints. 

[Paragraph 12 of the Report of the Comptroller and Auditor General 
of India for the year 1969-70, Central Government (Posts and 
Telegraphs)]. 

- .. -. -~ ~ - 

1.3 Explaining the scope of the project the Member (Telecom Deve- 
lopment) of the PSrT Board stated during evidence: "In this case, this is a 
very important route which would connect Madras to Calcutta and will also 
have connection between Madrah to Bombay \ia Secunderabad. Actually, 
it will connect Madras both to Calcutta and to Bombay ultimately. This is 
part of that general arrangement." As regards cable requirement of the pro- 
ject, he added: "The coaxial cable was originally expected to be obtained from 
Hindustan Cables. We had gone to the factory and found out what their 
capacity was. We had expected that the Hindustan Cables would be able 



to supply a sufficient quantity of cable so that we could complete the scheme 
in about three years' tme. Unfortunately, there has been a drop in tho pro- 
duction of the cables from Hindustan Cables and we have now a proposal 
for importing part of the cables from abroad under the World Bank Loan. 
The equipment for this will also be imparted. The equipment required for 
Madras, Secunderabad and Calcutta to Cuttack will be imported. Equipment 
between Vijayawada and Vizag will be obtained from Indian Telephone 
Industries, Bangalore. 

1.4 According to the witness the project was scheduled to be'comp- 
leted by March, 1972, but was expected to be completed by 1975 only. The 
delay was explained as due to lack of resources. The Committee pointed out 
that there appeared to have been no clear-cut physical target laid down. The 
witness admitted that things were drifting and attribute it to delay in getting 
foreign exchange loan and uncertainty in indigenous production. He ela- 
borated thus: "As far as foreign exchange is concerned, we had a team 
from the World Bank which arrived here in March, 1966 and it was expected 
that we would be able to get the foreign exchange loan as soon as it was 
possible for them. We thought it would be coming in 1967 or 1968 but actu- 
ally it did not materialise till about 1969 and in the meantime our factories 
also were not able to get their foreign exchange. Their inventory of raw 
materials went down and their production also went down." 

1.5 Asked whether, due to delay in completion of the project, the cost 
was likely to go up. the witness said that it was unlikely. He informed the 
Committee that the employment of staff was kept down to the minimum. 
He. however, admitted that there might be some increase in material cost al- 
though in electronic equipment the cost did not go up as quickly as in other 
casec. He added that no study as such was made. 

1.6 The Committee drew attention of the witness to the table given 
in the Audit para regarding the progress of work of linking Hyderabad and 
Vijayawada by coaxial cables and wanted to know the specific ,reasons for 
the delay in completion of various items of work. As regards buildings, the 
witness stated: "These buildings will be completed by the time the cable 
supply arrives. that is, what I mean to say, is that we do not put too much effort, 
too much staff straightway. We try to synchronise the work. If we get the 
buildings ready and the equipment is not there, the buildings are to be put 
to use. Therefore, we try to synchronise the building work, the cable work, 
the equipment installation and so on." Explaining the shortfall in jointing 
work he added: "If we lay the cable in advance. the team which works on 
the Joints can go more faster because they can go from Joint to Joint very 
quickly but if you try to do both simultaneously, what happens is that one 
team or other group has to wait for the other one to complete the work./be- 
cause the normal procedure is that we lay the cables first and then we have a 
team for going round and complete the Joints." 

1.7 Asked to indicate the physical and financial targets fixed and the 
achievement thereof during each year of execution since the commence- 
ment of the project upto 1970-7 1 as also the date of completion of each item 
of work as originally expected and the date of actual completion or revised 
date of completion, the P&T Board brought out the following in a note: 



1.8 ''Specific target dates for each component could not $e establish- 
ed at the time of preparation to the scheme since foreign exchange had to be 
arranged. The material supply position was fluid. Further due to labour 
trouble in West Bengal, production of coaxial cables from the Hindustan 
Cables Ltd., Rupnarainpur, a Government of India Undertaking, has been 
far below their ins.hlled capacity. Consequently, the Department had to 
arrange further forelgn exchange for import of coaxial cables also. However, 
it was expected in December, 1970 that supply position of cables from 
HCL would improve. This expectation has also not rnaterialised and the 
Department is planning to import more cables. Presest position of import of 
coaxial cables is as follows: 

(i) Tender for 800 Kms. of coaxial cables for this project is due to be 
opened on 28-1-71 by D.G.S.&D. 

(ii) D.G.T.D. has been approached for giving clearance for import of 
1,000 Kms. of additional coaxial cables. 

1.9 With uncertain supply of coaxial cables, it has not so far been 
possible to lay down any realistic targets for completion of various items of 
work." 

1.10 As per the information furnished by the Department, the expendi- 
ture incurred on the project upto 1968-69, 1969-70 and 1970-71 were respecti- 
vely Rs. 97.46 lakhs, Rr. 145.34 lakhs and Rs. 194.86 lakhs. According to 
the performance budget for the year 1971-72. the expenditure on the pro- 
ject upto 1971-72 would be Rs. 533 lakhs out of the total estimated expendi- 
ture of Rs. 1579 lakhs. In view of this slow progress the Committee en- 
quired whether the project would be completed even by 1975. The P&T 
Board submitted the following in this regard: 

"The work on this project has been split up into the following sub- 
sections : 

(a) Secunderabad-Vijayawada. 
(b) Vijayawada-Madr a\. 
(c) Cuttack-Calcutta. 
(d) Vijayawada-Cuttack. 
(e) Side routes. 

(a ) Secimcierabad- Vijayawada Sections : 

Coaxial cablns i n  this section have been laid. The buildings will get 
ready progressively from April, 1972 to December, 1972. Equipment s u p  
plies - imported as well as indigenous-will be completed by March, 1973 
and the section is likely to be commissioned by September, 1973. 

(b) Vijayawada- Madras : 

Tenders for the coaxial cables for lhis section are being opened by the 
DGS&D on 28th January, 1972. The exact delivery schedules of cables for 
this section can be known only after the tenders have been finalised. However, 



it is estimated that the cable sup lies for this section should get completed 
by March, 1973. and the cable f' aying work completed by January, 1974. 
Equipment supplies both imported as well as indiganous will be completed 
by March, 1973. This section is likely to be commissioned by March, 
1974. 

(c) Calcutta-Cuttack : 

Same position as for Vijayawada-Madras section and this section is 
also likely to be commissioned by March, 1974. 

(d) Vgayawadu-Cutrack . 
Cable supply for this section has yet to be arranged. Foreign ex- 

change for the cable has been arranged and the D.G.T.D. has been rcques- 
ted to give the clearance for imports. It is anticipated that the cables for 
this section would become progressively available from June, 1973 to June, 
1974. Equipments are also likely to become available by June. 1974 and 
the section will be commissioned by March, 1975. 

(e) Side Routes : 

Cables for these side routcs are king supplied by HCL and it is ex- 
pected that the cable supplies will be completed by December, 1972. Equip- 
ments are likely to get supplied progressively by June, 1973 and these small 
sections will get commissioned by March, 1974. 

Thus from the present estimarion i t  can be assumed that the proj~wt 
would get completed by December. 1975." 

1.1 1 The Committee desired to haw an assessment of financial impk- 
cations of the delay in terms of increase in thc cost of the project as a whole 
due to rise in prices etc. and the loss of potential revenue at the rate of 
130; per annun1 of the capital outlay. In a note wbmitted to the Commit- 
tee, the P&T Board explained as follows: 

"The main item for coaxial cable project is the coaxial cable. 'Thc 
cost of the cable and the laying etc. forms about 700, of the total cost of 
this project. At the time the project was envisaged. it had been estimated 
that the complete supply of coaxial cables for this project would he avail- 
able from Hindustan Cables--Government of India Undertaking at R u p  
narainpur in West Bengal. As such, no provision of foreign exchange for 
direct import of the cable was envisaged. Hut due to continued labour 
trouble in West Bengal, production of coaxial cable% from Hindustan Cables 
has been far below the rated capacity. Consequently, the Dcpnrtment 
had to arrange for~ign exchange for import of coaxial cables also. Nego- 
tiations were started with the World Bank in the priod October-Novcmbcr, 
1970. The forcign exchange has since been made available in  1971 under 
4th IDA, and tenders for 800 Kms. of cable required for this project have 
been issued by the DGS&D and these tenders are to be received by the 28th 
January, 1972. The final picture relating lo the increase in cost of the cable 
will be known after the tenders have k n  finalid." 



1.12 "In December, 1970, it had been expected that supply position 
of cables from HCL will improve during 1971-72 and subsequent years. 
The expectation has not materialised and an additional quantity of about 
1,000 Kms. of cable will have to be imported to complete the work on Cal- 
cutta-Madras project. Directorate General, Technical and Developnient 
has been requested to give the clearance for import of this cable. Foreign 
exchange for this import has been arranged. Increase in cost of cables 
for this project could be assessed after the firm world price\ arc known 
from the tender being opened by the DGS&D on 28th January. 1972 and 
an order is placed. 

1.13 "Delay in execution of the project is by and large due to de- 
layed supplies of either cables or equipments or both. Continuous efforts 
are made to review the supply position and remedial measurcs are taken 
to arrange the supplies. For this particular projtrt. as mentioned above, 
foreign exchange has been arranged for import of cables and necessary 
equipments and as indicated in the discussion on the 6th October, 
1971 every effort will to be made to complete this project by December, 1975. 

1.14 "As far as loss of notional potential r:vtanuc is concerned. the 
position is as follows: 

The project estimate for this scheme was sanctioned on 63-68. As 
early as 1969, when thc picture of availabilith, ol' fore~gn exchanp. supplies 
of equipments, etc. became clear, it had been estinatcd in the Dcmand for 
Grants for 1969-70 that the projmt would be cornpletcd by 1975. As such, 
the Department feels that thcre is no loss of potential rcbenue on this pro- 
ject" 

I . I  5 The Committee further desired to have the financial implica- 
tion of thc delays in implementstion of similar other coaxial cable schemes 
shown against item 36 to 51 at pages 13 to 15 ofthe Performance Budget 
of the PfGT Department for the year 1971-72 indicating the date of com- 
pletion as originally fixed and the rcviscd date of completion together with 
an explanation for thc delay. The dct:~ils furni5hed by the Department 
are shown in Appendix I. It ib sccn that as many as 10 out of the 16 pro- 
jects have been delayed considerably. The likely increase in estimated cost due 
to delay is 25% in onecaseand 15% in another and in the rest it is withinlO>,. 
The delay is due to either delay in wrting out certain technical problems, 
or delay in  production of equipmcnts by I.T.I., Bangalorc, or delay in finali- 
sation of foreign exchangc for import of certain equipments which are not 
currently manufactured by ITI. Bangalore, or delay in acquisition of lands, 
or delay in supply cables by Hindustan Cablcs. Thc Department stated 
in this connection as follows: "Delays on some projects are essentially 
due to non-availability of material rcsources. Thc Department is cons- 
tantly reviewing the nlatcrial supply position and arranging for ntxessary 
foreign exchange whcrc the same is required. Thc production capacity 
of transmission equipment by IT1 is also being expanded by setting up an- 
other Transmission Factory at Naini, Allahabad. Similarly, Hindustan 
Cables Ltd. has beer) asked to  set up additional capacity for manufacture 
of coaxid cables at the new factory at Hyderabad. In the Directorate 
itself, a separate Material Management Group has been set up on the advice 



of the ~on~u l t an t s  deputed by the Administrative Staff College, Hydera- 
bad. In the field, the installation organisation is being strengthened by 
having' four General Managers, P&T located at Bombay, Calcutta, Delhi 
and Madras." 

1.16 Asked to indicate whether, in respect of coaxial projects already 
completed belatedly, there was excess over the estimated cost, the Depart- 
ment submitted in a note: 

"The cost of materials is estimated on the basis of the current prices 
prevalent at the time of financial review/project estimate/detailed estimate. 
No escalation in prices due to increase in cost of raw materials or rise in 
wages in the factories or rise in pay scales and allowances of the installa- 
tion staff is accounted for in the original estimates. If the increases are 
within 10% of the sanctioned costs of project/dctailed estimates, no further 
sanction of the competent authority is called for. Only when the increases 
are beyond 10% due to whatever reason. the estimates are prepared afresh 
and sanction arranged by the competent authority. The first coaxial pro- 
ject linking Calcutta-Delhi-Bombay was sanctioned in 1956 at an original 
cost of RE. 795 lakhs. This sanction was later rekised in 1965 for Rs. 966 
lakhs. This scheme has been fully commissioned except for some minor 
building works relating to staff quarters etc. The expenditure incurred 
so far is within 10% of the revised sanction. The other coaxial schemes 
which have been completed are: 

(i) Ahmedabad-Rajkot 
(ii) Jullundur-Amritsar 

(iii) Lucknow-Kanpur, and 
(iv) Triuchi-Madurai 

The expenditure incurred on these projects is well within 10% of the sano 
tioned costs except in the case of Ahmedabad-Rajkot where the expendi- 
ture incurred so far is of the order of Rs. 105 lakhs against the sanctioned 
cost of Rs. 90 lakhs. The project authorities have been asked to prepare 
the revised estimate. This particular project was, however, completed in 
about 34 years' time as against three years anticipated at the time of origi- 
nal financial appreciation." 

1.17 The Committee regret the setback suffered by the coaxial cable 
project linking Madras-Calcutta a d  Vijayawada -Hgderabad wbicb are re- 
garded as very important routes. Tbe project wbicb was scheduled for 
completion by March, 1 9 2  is now expected to be completed only by December, 
1975. Tbe delay is partly attributed to time taken in getting foreign excbange 
loan and partly to shortfall in indigenous production of equipmeats and cables. 
N o  clear-cut physical targets for completion of various items of work could 
be laid down. Tbe Committee are convinced t h t  tbe difftculties could bave 
been anticipated and witb advance planning in consultation witb tbe Depart- 
ment of Eemmic AffaSrs and the Ministry of Indwtrlal Development tbe 
project could bave been pusbed througb d e r  a targeted programme. The 
Committee bave almdy dealt witb tbe steps to be tnken to meet the Fourth 
Plan aMe requirements of tbe PLT Department in Para 1.67 of their 2nd 
Report (Fifth Lok Sam). Tbe Committee Lope tbat tbere wodd be no fur- 
t b a  setback in tbe implematation of the project according to the revined 
tyLcL. 



1.18 The implication of delay in tbls caw Is that the cost,of the project 
is bound to go np wlth the rise In prices besides a loss of profit of Bs. 197 
Wlrhe per rrmnrn which wodd bave accrued. 'I&? Committee wodd like to 
know the exact increase in cost of cables after the tenders bave been 6nalised. 

1.19 Tbe de%n,aad coaxid caMes wiIl replace tbe open wire net- 
wmk so .s to pnovide a speedy a d  relible means of comm~ication to meet 
the urgent needs of the present ts well as future expansion. Tbe delay in 
this project is not an isolated phenomenon. It is a pity tbat in 10 oat of 16 
other similar projects undertaken by the Department, considerable delays 
have occnrred putting back the modernisation programme, the reasons being 
delay in sorting out certain teebnical problems, delay in prodnction of equip 
meats by ITI, Bangalore, delay in Wisation of foreign exchange, delay 
in acquisition of lands and delay in supply of cables by HCL. The resultant 
increase in estimated cost is likely to be as much as 25% in o w  case md 15y0 
in another. The Committee do not think that all these indicate a satisfactory 
state of affairs. There appears to have been w centmlised co-ordination and 
control. The Committee would, therefore, like to suggest a comprebdve 
examination of tbe position in a11 such projects with a view to ensuring tbat 
there is no further costly slipup. Tbe Committee would like to be informed 
of the action taken to improve the position. 
Irregularities Noticed in the Accounts of tbe Works Relating to the Hydera- 

bad-Vijayawada Section of the Coaxial Project 
Audit Paragraph 

(a) Purchase of lund 
1.20 For construction of co-axial auto exchange. repeater stations 

and staff quarters, the Department purchased private land at Tadepalli- 
gudam and Bhimavaram in July, 1969 and January, 1970 respectively as 
no lands belonging to the Railways and the State Government were avail- 
able at those places. Resort to the Land Acquisition Act was not taken. 
At both the places the lands were purchased at the negotiated rate of 
Rs. 18.25 per square yard after the local revenue authorities had assessed their 
valuation at Rs. 16 per square yard plus 15 p.c. solatium payable for com- 
pulsory acquisition. 

1.21 For land (3482 square yards) at Tadepalligudam 4 offers (one 
did not quote any rate) were received, the rates being Rs. 22. Rs. 10 and 
Rs. 5.17 per square yard. The lower offers were rejected and the highest 
one was accepted at the negotiated rate of Rs. 18.25 per square yard. 
This resulted in extra expendture of Rs. 47,828 when compane with the 
lowest offer. Records showing reasons for rejection of the lowest offer 
were not produced to Audit. 

(b) Manufacture of R.C.C. troughs 
1.22 According to departmental instructions, cables laid in town 

anas, where surface disturbances are more due to frequent digging, are 
to be given protective covers by use of warning bricks or stone slabs (where 
quality bricks are not available) so as to prevent any possible damage. In 
this project reinforced cement concrete troughs to be manufactured de- 
partmentally at Rs. 12 each were provided for this purpose, although stone 
slaba were available. To start with. manufacture of about 36,000 metres 
of troughs was undertaken against an estimated provision of 56,700 metrcs 



(Hyderabad-Vijaywada section 26200 metres and Madras-Vijayawada sec- . 
tion 30500 metres). After about 28900 metres were manufactured at a cost 
of Rs. 13.20 per metre, the Deputy Chief Engineer, incourse of his inspec- 
tion (October, 1969) suggested use of Cuddapah stone slabs costing 
Rs. 3.45 per metre of cable length in place of the costlier reinforced cement 
concrete troughs. Further manufacture of troughs was stopped in January, 
1970. Had the Department not provided reinforced cement concrete 
troughts in the estimate. expenditure of about Rs. 2.82 lakhs could have 
been saved. 

1.23 Further, the cost of manufacture of troughs was Rs.3.68.529 
(labour Rs.2,38,146 and materials Rs.1,30,383) against the estimated pro- 
vision of Rs.3,36,789 (labour Rs.83,925 and materials Rs.2,52,864). The 
increase in labour cost by about 185 pcr cent was due to (i) employment 
of more labour and (ii) payment of certain classes of labourers, without pro- 
per sanction, at rates higher than those in the estimate or those adopted for 
the same classes of labour in those places by a P&T circle. Some of the 
troughs were lying in damaged condition. 

( c )  Use of Cuddapah slabs in rural areas 

1.24 According to the orders issued in February, 1964, polythene tapes 
(instead of warning bricks) are to be used over co-axial cables in rural areas; 
but in this project the estimate provided for using bricks ovcr the entire leng- 
th including rural areas. However. 300 Kms. of polythene tape were 
allotted by the Directorate to this project in February, 1969 and 235 Kms. 
also supplied by the stores organ~sation by July. 1969, at 35 paisc per metrc 
against the estimated requirement of 237 Kms. 

1 .2S Notwithstanding this, an agreement was executed with a private 
firm in July. 1969 for supply of Cuddapah stone slabs at Rs. 1 . 15 per metre 
and 64 Kms. of slabs were procured between July. 1969, and December. 1969 
resulting in extra expenditure of Rs.51.333. Further, for purchase of the 
slabs the lowest tendered rate of 12 paise per metre wm rejected for which 
no records showing reasons were made available to Audit. 

(d) ptrrchme of G.1. pipes 
1.26 According to the specification In the estimates, 3" G.1. pipes 

are to be used for laying co-axial cables on culverts and in rocky areas. In 
the detailed estimate provision was made for 18782 metres of G.I. pipes for 
Hyderabad-Vijayawada section and 19401 metres for Vijayawada-Madras 
section. 

1.27 However, on detailed route survey in the Hyderabad-Vijayawada 
section completed In May, 1969, the requirement of G.I. pipes for this section 
was reassessed a\ 6000 metres. The first supply order Issued in December, 
1968 was for 9906 metres. Despite a surplus of 3906 metres of G.I. pipes 
available with the project, further supply orders for 27400 metres were issued 
in June, 1969 without taking into account the assessment made in May, 
1969. 

1.28 The requirement for Vijayawada-Madras section was reassessed 
at 7000 metres in June. 1970. Thus 24306 metres of G.1. pipes costing 
Rs. 3.44 lakhs (besides expenditure on storage and transport) are still 
(November, 1970) lying unutiliscd. 



(e) pur'chme of johr protection boxes. 

1.29. In March, 1969, a contnct worr s;recutcd with a prlvab fifm 
for supply of 1000. oast iron joint ~ o t c c t i m  boxas at Rs. 56.50 each. The 
boxes were to be in accordance with the drawing supplied with the ten&r 
documents. The 6rst mmpk sup lied by tbe manufacturn in July, 1969 
was wjacted. The second s u p p d i n  August, 1969 was approved althou 
it was not according to specification. By January. 1970. the firm w m p c  
ted supplies in five lots and full payment was ma&. In July, 1970 it was 
noticed that the dimensions of the boxes were less in length by about half 
an inch to one inch than those indicated in the drawing. No duc t ion  
in price could be enforced on the firm as the boxes were received after cer- 
tification by the officer in charge of the work that they were according to 
specification. 

1.30. The agreement with the firm stipulated that one box selectad at 
random for every 200 should be supplied by the manufacturer free (as 
sample) for testing the physical properties of the cast iron in the government 
laboratory and if the laboratory test revealed that cast iron used was not 
in accordance with the specification the entire supply of the batch of 200 
boxes would be rejected. No record was produced to Audit to show that 
this test was conducted. 

1.31. The Department stated (November. 1970) that most of the 
irregularities were under investigation. 

[subparagraphs (a) to (e) of paragraph 12 of the Report of the 
Comptroller and Auditor General of India for the year 1969-70, 
Central Government (Posts and Telegraphs)] 

Sub-para (a)-Purchase of land 

1.32. When the Committee drew attent~on of the witness to the pur- 
chase of land at Tadepalligudam without resorting to Land Acquisition 
Act and without availing of the lowest offer, the Member (Telccom Deve- 
lopment) stated : "There was some allegation of fraud committed by three 
officers who were engaged in that project and the Department had instituted 
Vigilance caws against those officers. That is still under consideration." 
The Secretary, Department of Communication, added that the General 
Manager of the project in Madras personally reported the irregularities in 
April, 1970 and that, therefore, the Deputy Director General (Vigilance) 
was also asked to enquire into the matter which he did in September, 
1970 and recommended an investigation by the SPE. The case was accor- 
dingly handed over to the SPE in October, 1970. While the investigat~on 
was going on the three officers--one Director of Telegraph and two Assistant 
Engineers-were transferred from the region concerned to facilitate the investi- 
gation. He said further that the investigation was in an advanced stage 
and that in the course of the next three or four months it would be comple- 
ted. In a note subsequently furnished, the Department intimated: "It is 
understood that the Special Police Establishment have completed the investi- 
gation. The report of the CBI has, however, yet to be received. CBI has 
been requested to expedite the same." 
6 L.s.S.172-2. 



1.33. Asked as to why the records showing reasons for rejection of the 
lowest offer were not produced to Audit, the Secretary. Department of Com- 
munications stated: "I don? know. When the Audit demanded this file 
for inspection, it is uite possible that at that stage the file might haw k e n  
t a b  by thu43.M. (kjmts) or DIG (Vigilance) or S.P. Therefore, it mi ht 
not have been aviulabk." The W T  Board subsequently intimated: '*'ke 
files a n  still with Special Police Establishment. However, General Manager 
(Projects) Madras has been instructed to make these files available to Audit 
as soon as the Rles are received back from Special Police EstabIisIment." 

1.34. The Committee called for certain infonnation of factual nature 
and copias of certain notes and correspondences. The Department, instead 
of furnishing them. stated that it would be better to await the report of the 
SPE and requested the Committee to permit the Department not to make 
them available at this stage. 

Sub-para (b)--Manufactwe of RCC trolrghs 
1.35. The Committee desired to know whether the estimate sanctioned 

by the Directorate provided for the use of R.C.C. troughs as protective 
covers for the cables to be laid in town areas and if so, whether the provision 
was checked with reference to the departmental instructions. The P&T 
Board in their note stated that "the type of protection to be provided over 
the coaxial cables in built-up areas. open country etc., is kept under review 
and instructions are issued from time to time.. . . . .depending upon the 
experience gained. In the detailed estimate for the cable laying on Madras- 
Vijayawada-Secunderabad Section. provision was made for R.C.C. troughs 
to be used as the protective covers in built-up areas. It has k e n  a general 
experience that coaxial cables are more prone to damage in built up areas 
due to inadvertant damage caused by other agencies providing and main- 
taining underground installations like water mains, sewerage system etc. 
Electric supply companies are generally protecting their high voltage cables 
by R.C.C. troughs. Certain foreign telephone administrations are using 
similar R.C.C. troughs in preference to bricks for protecting underground 
cables. The provision in the estimate was. therefore. allowed to remain 
and the estimate sanctioned as such." 

1.36. To a query made by the Committee with regard to the utilisation 
of the manufactured troughs. the Department of P&T intimated that "28900 
metres of R.C.C. troughs were manufactured. 23200 metres has beem used 
in Hyderabad-Vijayawada section and 150 metres has been damaged. 
The balance 5500 metres is in stock. I t  is proposed to utilise the remaining 
length in Calcutta-Madras section." 

1.37. The Committee wanted to know whether R.C.C. troughs for 
town areas were provided for in other coaxial projects already completed 
or under execution. The Department in their written reply informed that 
no case of use of R.C.C. troughs in city areas had come to notice in other 
projects. 

1.38. The Committee wanted to know the reasons for excessive emp- 
loyment of labour and for payment to certain classes of labour, without 
proper sanction at rates higher than those in the estimates or those adopted 
for the same classes of labour in those places by a P&T circle. The Depart- 
ment in their written reply had stated : "This matter is under the examination 



~lrh-para (c)-W$e of Ctrtldapah slabs in rural areas , 

1.39. The Committee wanted to know whether the provision in the 
estimate for the use of warning bricks over the entire length including rural 
areas was checked at the time of sanction in the Directorate with reference 
to the orders isstled in February, l w ,  according to which polythene tapes 
were to be used over coaxial cables in rural areas. The P&T Department, 
in their note, stated : "The normal depdrtmental practice had been of using 
bricks over the cable run. For reasons of economy, black polythene was 
specified only for unbuilt localities and bricks etc. to continue for built-up 
.areas. It was, however. found that adequate supplies of polythene tape 

: were not available. At the time the estimate was sanctioned the position I of non-availability of adequate supply of polythene tape was known and 
;consequently use of hricks hpecified in the estimate has allowed leaving 

the local authorities to act under instructions.. . . . . . . . . . .depending 
upon the availability etc. of the materials. It may be mentioned that due 
to  continued shortage of polythenc film, the depqrtment isswd instructions 
regarding use of bricks." Asked to d a t e  whether warnirlg bricks were 
provided in rural areas i n  other prqjects. the Department intimated that 
"warning bricks have been used in rural areas in other projects also since 
the supply position of polythene tape has not been satisfictory." 

1.40 Pointing out that for the purchase of Cuddapah stone slabs 
e lowest tendered r'ttc of I? paise per metre was rejected for which no 

he Committee wantec 
tender were recordea 

he Department in their written reply 
the Spe+ial Police Establishment who 
ns levelled against the then Director 
Hyderabad. In the absence of these 
cther the reasons for passing over the 
the reasons if they were recorded. It 

be permitted to await the report of 
the relevant files and 

!ih-para (dl-Pirrrhnsr of (3.1. Pipes 

1.41. The Committee pointed out that the in detailed estimates prc- 
was for 18,782 metres of G.I. pipes for Hyderabad-Vijaya~ada 

n and 19901 metres for Vijaqawada-Madras section and wanted to 
whether at the ttme of according sanction to the estimate,expenditurt: 
ensured that the route surkey was conducted. The P&T Department 

if note had stated that the General Manager, Projects, had intimated 
he provision of G.1. pipes in the detailed estimate was based on the 
ed survey report. 



1.42. The Committee enquired how the purchase order for fqther 
27400 mctm of pips was p k d  in fane, 1W, W tha &tdd route 
survey oowkcmd ta m y ,  1963 slpowsd an exmas ef 3 H l  mtm in mpoct 
of HydenbrbVijayawda ssrtdon. Tha &met- (Communkn~olld) lltotad: 
"Obvmusly, Bbags ara r31 irre@t.r." The witmss added : "The focal 
oLfiocrs placed this indent in June, 1969. They should not heveptcucsd that 
order." Explaining the position. the Senior Member (Finance) added : 
"For Hyderabad-Vijayawada section they required 18,782 matres of G.I. 
pipes and 19,000 metres for Vijayawada-Madras section. The total require- 
ment comes to about 37,000 snetres. Simx order had alrted been p l d  for d 9,000 odd metres, a further order was placad for the a m  of 27,000 
metres. He might have gone by the original detailed estimate of 18,740 
and 19,401. He had not cared to know whet bas been the result of the detail- 
ed survey or what the stock position is." The witness added : "In my opin- 
ion this is due to lack of vigilance on the part of the local officer who did 
not care to know what stock he has got, what he nee* ahd what he has 
to order." Asktd whether any investigation into the lapse was made, the 
representative of the P&T Department stated: "We did not have investigated 
this." The witness added : "All these cases were referred to the C.B.I." 

1.43. To a query made by the Committee whether irregularity noticed 
in providing G.I. pipes in the project has been committed in any other pro- 
ject. the Department in their written note had stated : "No case of provision 
of G.I. pipes in detailed estimate without carrying out the detailed survey 
has been noticed in any project. G.I. pipes and other items are provided 
in the detailed estimates after the detailed survey has been completed." 

1.44. The Committee wanted to know the present position of the 
utilisation of the surplus pipes in other works. The Department of PBT 
in their written reply had stated that "the surplus G.I. pipes will be utilised 
in the pending works on Madras-Calcutta section." 

Sub-para (c)-Purchase of Joint Protection Boxes 
1.45. The Committee enquired whether any departmental investi- 

gation was made into the matter and action taken against the officer who 
certified that the joint-boxes were according to the specifications. The 
representative of the Department of P&T stated : "It is the same officer. 
This casc has a h  gone to the C. B. I." 

1.46. The Committee have earlier indicated lack of mntd in tbe 
impleme~tstioo of tbe coaxid )m$cts. They ue d&turbd to Bd a wmbsr 
of d o u s  irregululties and w e d  frauddent practices in the exsclltion of 
work relating to the Hyder8b.d-Vijayawadr section of the umxW project. 
The suspects in these cases are a Director of Telegraph .ad two Assistant End- 
oecff of tbe Dep8rbnwt. The extrn expenditure In some of tbese crra mnoue- 
@d to Rs. 7.25 Iakhs. Tbe Committee feel that apart from hmding over 
tLt cases to tbe CBI, the Department could bave taken steps to hveotigate the 
proeedPrtl lamme for appropriate remzdial action. Tbey would, bow- 
ever, 1iIr.e to know the outcome of tbe CB1 investigation which is strted to bwe 
been compkted. The Committee would fqther like the P&T Dejwtment 
to review mitially tbe procedure for preparation, sanction and execution 
of c o a S I  able projezts so is to obviate recurrence of irregularities which 
bave come to notice in this case. The Committee would Uke to be informed 

of th? action taken. 



Audit Patagraph 
1.48. Quotations for printing of a Circle telephone directory were 

invited by the Department in February, 1%4. The tender provided fo~show- 
ing rates per 35,000 copies and charges were payable pro rata. Only one 
quoution was received, The printing charges quoted were "per 35.000 
copies per page Rs. 29." Under column 'Numerical Index' of the form of 
quotation the rate quoted was "30,tW copies perpage Rs. 25.' In between the 
rates for printing of directory and Numerical index the words and figures 
'"per 500 Rs. 3" were noted. 

1.49. While approving the a h  quotation, the Chief Controller 
.of Printing and Stationery advisbd the Department to obtain a written 
confirmation from the printers that the printing c h a w  would be payable 
on pro rota basis. This was done and four issues, rir., October, 1964, June, 
1965, May, 1966 and March. 1%7 of the d k t o r y  were got printed from the 
firm. Thc number of copies printed we= 39,500,42,500,45,500 and 50.400 
respectively. 

1.50. In their bills the firm, however, claimed printing charger for the 
four issues of the directory at the rate of Rs. 56, Rs. 74. Rs. 92 and Rs. 122 
per page respectively, i.e., for every additional 500 copies over and above 
the tendered 35,000 copies the rate was i n d  by Rs. 3 per page. 
The Department made the payments accordingly instead of at rates on pro 
rata basis which worked out to Rs. 32.73, Rs. 35.71, Rs. 37.70and Rs. 41.76 
respectively, resulting in extra payment of Ra 0.70 lakh on the four iswes. 

1.51. The Department stated (September, 1970) that efforts mere 
being made to persuade the Arm to refund the amount paid in excess. 4n 
arbitrator has been appointed (November, 1970). 

[Paragra h 18(A) of the Report of the Comptrdier and Auditor General Y of ndia for the year 1969-70. Central Government (Posts and 
Telegraphs)]. 

(i) Acceptance oj' ten& 
1.52. The quotations referred to in the Audit para wen called;for the 

Post Master General, Punjab Circk. The only tender received was from 
MIS. Job Press (P) Ltd., Kanpur. Asked during evidence as to how the 
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1.53.   he Committee desired to have a copy of the contract tntercd 
into with MIS. Job Press (P) Ltd., Kanpur. The P & T Board explained: 
"The terms and cun$itignstlof tW agreement w\?fd st~pulated along w~th  
the tender call notice issued under PMG. Ambala No. Engg./PP-229(12) 
dated 14-2-1964. In para 1 1  of this notice. it has becn indichtcd as follows: 

'. .No regular contryt  as such will be drawn up and the acceptance 
f& this ofice of,the uotations of the selectxi tenderer will consti- 
tute a valid contract 9 or the enforcement of the terms and c a d i -  
tions herewith contained." 

1.54. It was dbted'that the tehder was referred in o r i g i d  to the CCPS 
on the 20th Match. 1964. The Committee wanted i t  to be ascertained from 
the CCPS as to whether there was anything to indicate that the words and 
figures "per 400 Rs. 3" were in fact .found in the tender at the time it &as 
scrutinised in his offie. Ln a mote submitted to the Committee, the P&T 
Board clarified as fcd&ws: , 

1.55. ,:'The CCPS y& kdressed in the matter. He has regretted his 
inability to say anything positively at this stage since the original quotation 
was returned to the PhlG concerned while communicating the comments of 
the CCPS on the rates as per pract~ce and procedure. He has, howevcr. 
added that his ottice did not accept the offer of separate rates on slab basis of 
500 copies in excess of thefflat slabs indicated. 

1.56. The Postmaster-General. Ambala, has glven the following 
clarification : 

'The words per 35,000 dopies and per 500 copieb form part of thc 
cyclostyled proform supplied by this office. The figures per 
page Rs. 29 w d  ds. ,,3 appearing in between rates for printmg 
directory and numerical indzk are in tba same hand-writing and 
in the same ink throughout as in the whole quotations. There is 
no doubt of any subsequent inscripdon of 'per 500 Rs. 3.' 

I 

1.57. To a query of the Committee during evidence the S,nior Member 
(Telecom operations) replied: "We did go through that. We have our- 
selves been wondering about it. how is it that CCPS in givlng his recom- 
mendations did not spcc~ gally mention. Now this misunderstanding can 
arise from negligence or i 7 +the entry has come kter." When pointcd out 



that anybody who scrutinised the tender could have noticed the lacuna, he 
said: "I admit it is wrong, but whether it is just car0Itssness on his part or 
whether the whole thing arose out of malpractice is the point." 

1.58. Explainirlg the practice followed at the m t r e  in getting the 
directories printed through private presses, the Chief Controller of Printing 
and Stationery stgted: "In the Printing and Stationery Department at the 
Centre, the procedure is this. The work is normally to be done by the 
Government of India Press. In  case it is not possible to do it, this &part- 
ment farms out to the press. It can also authorise the department concerned 
to farm out the work, but after the rates have been approved by the Printing 
and Stationery Department. In the case of certain departments likc the 
P&T, Publications Division, etc., they have been given wider powers by the 
Government to the effect that they themselves can farm out. In the case of 
(he P&T. for telephone directories, the rates have to be approved hy us. 
The bills are paid by the department itself without any reference to us. In 
other cases, the bills are also sent to this department for checking and autho- 
rising the payment. This is the system obtaining at the Centre. 

1.59. As regards the approval of the rates in this case, the Chief 
Controller of Printing and Stationery deposed: "From the records it saems 
that this was a single tender, and actually our office felt that this was not a 
very good firm. I would like to quote from the letter which we had written 
to the DGP&T: 

"It may be pointed out that Messrs. Job Press, Kanpur quoted the 
lowest rate for the printing of the Delhi Telephone Directory, but 
it was obscrved by the Delhi Telephone Authorities that the typo- 
graphy of this press is poor and will not & liked by the subscriber 
and they cannot undertake a job of this magnitude, with the 
machines and man-power available with them.' 

The quotation of this press was therefore ignored in a previous case. 
This was all in the letter. The letter further reads: 

It appears from a specimen of the typography received along with the 
tender of Job Press which the Postmaster-General's office must 
have seen, that the figures are rather too small. However, as 
the PMG, Punjab wants to get the work done quickly, we have 
no objection to that work for one issue only being entrusted to 
Messrs. Job Press, Kanpur on the definite understanding that this 
office would not accept any responsibility in the matter either 
about the time for the completion of the job or the quality of 
the work produced. If they are satisfied on these two issues. the 
job may be entrusted to Messrs Job Press, Kanpur, and it may be 
made clear to them that the time-schedule etc. should be strictly 
adhered to and in  the case of any breach of contract, they will 
be penalised heavily. 

The rates quoted by Messrs. Job Press, Kanpur, for printng 
the Telephone Directory are considered reasonaMe and have 
been approved by the CCPS for one issue only. The prior con- 
currence of their associated finance may kindly be obtained before 
entrusting the job to the printers. 



The following points may also please got confirmed from the 
printers in writing before entrusting the job to them: 

(I )  Charges for composing will be dtowed at haif the ram if 
the matter composed covers haif or less than half of a polle; 

(2) The printing charges will be payable on a pro rata basis; 

(3) C h a m  for pasting advertisement will be payable only if they 
are pasted over coloured paper and where they am pasted 
directly over the strawboard, no charges will be payable'. 

SO, these were the three conditions." 

1.60. As there were two entries in the tender viz. "per 35,000 copies 
per page Rs. 29" and "per 500 Rs. 3". the Committee enquired why the pro- 
rnta basis recommended by the CCPS was not made clear. The CCPS 
admitted: "It should have been made clear when point 2 was mentioned 
that it should be a flat rate on a pro rata basis only on 35,000 copies or 30,000 
copies and that the figure of 500 should be ignored. That was not mentioned 
m the letter." He confirmed that the entry "per 500 Rs. 3" was seen in his 
office when the tender was scrutinised and added that "actually this rate for 
9 0  copies was not considered at all. It was rejected." 

1.61. Nothing that the CCPS had pointed out that prior concurrence 
of Associated Finance might be obtained before entrusting the job to the 
printers, the Committee asked whether it was done. The Senior Member 
(Telccom operations) answered in the affirmative and stated further: "When 
referring the case to us, they did not send the tender documents as such. 

This is a Eetter from the Post Master General, Ambala to the P&T Directo- 
rate: 

'In continuation of.. .. ..regarding printing of telephone directory, 1 
am attaching herewith a copy of the letter No. ..... received 
from the CCPS.. ........... .it has been desired by the CCPS 
that the prior concurrence of Associate Finance may kindly be 
obtaincd before entrusting this job to the printer. 1 am writing 
this letter to you.. ... ..' 

1.62. The Committee wanted to know how Associated Finance could 
give concurrence without going through the details of the tenders. The 
Senior Member (Finance) deposed: "The letter of CCPS was enclosed and 
there is a certificate from the CCPS that the rates are reasonable. Once 
they have said that the rates are reasonable Finance will have no objection 
in accepting even a single tender." He clarified further that the CCPS 
having said that the rates were reasonable it did not occur to Finance that 
rates could be higher. In a note subsequently furnished the, P&T Board 
had the following to intimate: 

1.63. "Ordinarily the tender documents should have been sent to 
As~ociatcd Finance while referring the case to them. It appears, however, 
that in this particular case these were not sent because the rates quoted by 
MIS. Job Press, Kanpur had already been approved by CCPS for one issue 



subject to prior concurrence of Associated Fin-. ~osocilat#l Finance 
drb did not ask ffor the tender documents because CCPS who'is an expert 
on printing draqeb had ahad examined the tender docurs~lu  and ocotptod 
t b . r a t e sqdbyM,s . l *Kc* . "  

1.64. Asked whether at the time when the tender was received, any 
clarification was sought from the tenderer as to what ha meant by "per 500 
Rs. 3". The Senior Member (Telewm operations) stated that there was no 
record of any reference having becn made by the Department or by the CCPS. 
From the copies of reference made subsequently and letter of confirmation 
obtained from MIS. Job Press at the instance of CCPS that the printing charges 
ware payable on pro rata basis furnished to the Commitbe, it is seen that the 
rates applicable were not specifically mentioned either by the Department 
or by the printers. To a question whether the confirmation obtained meant 
that the rate "per 500 Rs. 3" was also to be applied on pro rata basis, the 
Senior Member (Telecom operations) admitted: "If the entry was there, 
somebody would have questioned as to what is meant by pro-rata. I have 
gone through this time and again. 1 cannot help asking this question on the 
face of these two entries." 

(ii) Printing of subsequent issues 
1.65. The Committee were informed that the rate applied to 

second, third and fourth issues of the directory. On being pointed that the 
CCPS approved the rates for? one issue only, the witness stated that the job 
was continued to be entrusted to MIS. Job Press at the rates in consultation 
with the CCPS. He, however, clarified: "The rates were not again rrmn- 
tioned to him. It was only said that we have referred this cast to you. Can 
we go ahead with the second printing and it was agreed." 

1.66. Explaining the circumstances leading to the continuation of 
the same press, the witness stated : "When the first issue was d u r p s i n t  
they had given to us a few samples and they were considered satisfactory. The 
Punjab Circle wrote to the CCPS on May 22, 1964, and the second para 
of that letter reads : 

'Reference is also invited to this office letter addressed to the Job Print- 
ing Private Ltd., Kanpur and copy endorsed to you. The Tele- 
phone Directory has to be printed bi-annually and the next issue 
is being printed by December, 1964. Going through all the for- 
malities everytime when the Telephone Directory is to be published 
will involve avoidable labour and delay. You ate accordingly 
requested to kindly reconsider and arrange the necessary appro- 
val for printing of.six issues of the Telephone Dkctory for three 
years. This also agrees with the provisions as contained in P&T 
Manual, Volume XII.' 

1.67. While agreeing to the second issue being entrusted to MIS. Job 
Press, the CCPS intimated that it was being examined whether the job could 
be printed in the Oovernment of lndia Press on a regular basis. Subse- 
quently, however, the CCPS agreed to enstrust the other two issues& to 
tJw fama press. Asked as to why f m h  tenders were not invited for the 
subsequent issues, the witness stated: "We are bringing out the directories 
on a mntinual basis. By the time one printing is over, it is time for the 



S(~CO& bye t o  come out. We did not find time to plan well ahead." When 
the Committee pointed out that the moment the CCPS t d d  the pinter 
that the approved the rates only for one issue action should havp been taken 
to call for tenders. The witness admitted that it was not done due to lack of 
foresight on the part of the officers concerned. 
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(iii) Extra payment 

1.68. According to the information furnished by the Department, 
payments were: made at the rate of Rs. 291- per page for 35,000copies plus 
Rs. 3/- per page for every additional 500 copies. The calculation of extra 
payrnmt is Shown M o w  : 

Issue No. of N o .  of Rate of Amount Pro-rata Amount Ovw 
Pages copies Payment Wid rate due payment 

Rs. P. Rs. Rs. P. Rs. Rs. 

Oct. 64 301 39500 56.00 16,856 32.73 9,852 7,004 
June 65 342 42500 74.00 25,308 35.71 12,213 13,095 

May 66 355 45500 92.00 32,660 37.70 13,384 19.276 

Narcb 67 387 50400 122.00 47,214 41.76 16,161 31,053 

1.69. The Committee were informed by Audit that the bills for October. 
1964. June. 1%5 and May, 1966 were paid according to the claims preferred. 
However. the bill for March, 1967 issue was referred to the CCPS for check 
whereupon the latter pointed out (June. 1969) the mistake. The bill was. 
however, already paid by August. 1968. according to Audit. The witness, 
however, stated during evidence that only 70:,, payment was made. 

1.70. The Senior Member (Telccom operat~ons) informed the Com- 
mittee as to how the fourth bill came to be referred to the CCPS in the follou- 
ing words: "When the fourth Bill came, apparently there was a change in 
the incumbent. The Head Clerk changed and this is the information 
I have got and the new Head Clerk said mistakcnly that he was not 
cornpeten1 to pass printing bill without getting it okayed by CCPS. It was 
wrong. PMG has got complete authority to pass printing hills. But this 
man wrongly, but fortunately, assumed that the CCPS has to be consulted. 
He put up the case to PMG. PMG was also the new incumbent. He 
agreed and the case was sent to CCPS. At that time it came to light that the 
charges were exorbitantly high." - 

V1.71. Audit was informed by the Department that the printer was 
requested to refund the amount paid in excess but he refused. An arbitrator 
was, therefore, appointed in November, 1970, but the party obtained a stay 
order from the Civil Judge, Kanpur in the matter of arbitration proceedings. 
The P.M.G., Punjab had been requested to get the stay order vacated. 



1.72. Duriqg 9viQnce the Committee Md to know the grounds 
on which the prcss the arbiwatian. %he wifmss said: "He said 
that his point was not a t  T' itrable and also unless both parties agree to the 
arbitration, the matter cannot be referred to the arbitration. That is why 
he has got a stay order and this pase is coming up in tha court next month." 
Asked whether the opinion of Law Ministry was obtained regarding the in- 
terpretation of pro rata basis in this case before going in for arbitration. The 
witness llcplied in the negative. It is, however, seen from copies of corres- 
pondence furnished by the P & T Board that the case was referred to the P &T 
Directorate for obtaining the advice of the Ministry of Law but the DGP&T 
had intimated that there was no point to refer to the Ministry of Law adding 
that the case might be settled by recourse to arbitration. 

(iv) Delay in bringing otrt the directories 

1.73. While approving the tender of MIS. Job Press initially the CCPS 
stated that i t  might be made clear to them that the time-schedule etc. should 
be strictly adhered to and in the case of any breach of contract, they would be 
penslised heavily. The Committee called for the details of the due dates 
of supply of printed copies and the actual dates of supply. The follow- 
ing details were furnished by the Ministry : 

Particulars of Dateon which Date on which Time by which Date on which 
Issue manuscript MMS rccd. by c~ptcted to last instl. of 

sent lo printer printer deliver copies dircctorks supp- 
lied 

- - . - - - - - - -- - - - - - - - -- 

Oclober, 1964 7-7- 1964 I 1-7-64 25-P64 2-3-65 

J u ~ .  1965 12-5- 1965 17-5-65 1-8-65 6-11-65 

May, 1966 3-12-1965 5-1 -66 19-3-66 1 7-9-66 

March, 1967 24- 1 1-66 (my) 28- 1 1-66 1 1 -247 29-6-67 
- - - - - -- - - - - --- -- - - 

1.74. During evidence the Committee were informed that no penalty 
\bas imposed. Regarding the mason the witness stated : "We have also 
got to give them advertisements through advertisement contractors and 
printing has to be dovetailed to each other." In a written note the Depart- 
ment stated : "The Postmaster General, Ambala reports that no penalty 
\bas imposed on the printers for delay in any of the four issues as there was 
no undue delay on the part of the printers." 

1.75. As regards delays in  bringin5 out the directories in all the Circle\ 
and Districts, the witness stated : "It IS true that our directories actually 
come out of the press and are distributed about three or four months after 
the date of the directory. Sometimes it is even more. We are trying to cut 
down this time. In  Bombay we have cut do\sn the time considerably." 
Ah required by rhc Committee the P & T furnished a statement showing the 



position of phting ofdlrcctotids for the years 1968-69 to 1970-71 which is 
Fcproducedat Appendix n. The following emetgcs therefrom : 

Y ~ e r  T0t.l No. of km delayed beyand schedule 
No. of Dme 
Issues 

?A 6 9  e l 2  12 m t h s  and 
months months months above 

24 6 4 - - 
21 4  3 1 1 
24 8 1 2 2 

(One still under 
print) 

8 5 - - 1 

The cost of printing and administrative cost during the years were as 
foilows : 

Ycar Cost of Printing Administrative cost Total 

1.76. Asked to indicate the steps proposed to be taken to minimise the 
delays, the Department submitted : "Following steps have been takenlare 
proposed to be taken to minimise delay in printing the directories : 

(i) The DGSdGD and CCPS have been approached for expediting 
arrangements for supply of paper. 

(H) It has been decided to bring out directories once a year instead 
of twice a year. 

(iii) The question of liminating advertisements from theidirectories 
(which according to our experience are causing considerable delays) 
is under consideration." 

1.77. The Committee enquired as to why printing of directories could 
not be undertaken by the Government Presses. The Controller of Printing 
stated during evidence : "Telephone directories are to be printed in large 
numbers and for this we require specialised machinery and specialised equip- 
ment. We do not have them in the Government of India Press. They 
are generally equipped for doing norm1 work of the Government and of 
Parliament, such as Government reports, manuals and other work." 



t b t  tht CCPS h8d infarmed 
qwtion t?f Wtiq dketdw 
ksir w&s undar'a&deillti6R. 

: "Tb vkdam sf Oov~anrne~t wrk is 
increasing rapidly and we JW unabb to cge MP mm with tbe 0 t h  noma1 
Governmental work witbut which Govamrmnt machincry ocmnot w e . "  
To a question the Senior Mearber (Pactr) of tBe P & T %rwrd replied : "As 
a measure of relief to the P &T, it was ageed that tbc uaplLcity of ttK two 
existing Govcrn=nt of India Prssscs will be e x p a d  and the capital re- 
q u i d  for that will be divtrtcd from our plan dtotmermt. Rs. 2 mum will 
be given to CCPS to expand the capacity of the Nasik and Coimbatore prcsaes 
and the expanded capacity will be entirely set apart for P & T. This decision 
was taken last year." 

1.78. The Committae 8re caareed to wte 8 series of hpses ie co, 
w e t i s o r r i t b g e ~ t b e t d e p B o a e ~ l r l d e d ) y t b e p M ) r b C u & o f  
P & T Department through a private press which r d t e d  in an exhr payment 
of Rs. 0.70 lakb on four irrues, Odoba, 1964 to Much, 1%7. Tbe Cm- 
mittee deske that respoasibility &odd be 6 d  for v d o m  kpses as deah 
with below. 

1.79. The exact implication of the entry "per 500 Rk 3" found L tbe 
tender of tbe printers in addition to "per 35,000 c o w  per page Rs 29" went 
uncooridcred at all at8gea of eeruthy bth in the circk dBce rad tbe oike 
of the Chief Controk of Prhrtiag and Statkmy, rrh it was &dded to ac- 
cept the tender subject to payment in excess of 35,000 copies on pro-rarabasis. 
The printers claimed payment for every Wtid 500 copies at an addithal 
rate of Ra 31- per page and these were paid wiritbont proper rcrcltiay. Tbe 
number of copies of tbe four lpsues printed were reopectively 39,500, 42990, 
45,500 and 50,400. The rate pymeot per page was Rs. 56, Ra 74  Ra. 92 
Rs. 122 as against the pro-rata rate of Ra 37.73, Rs. 35.71, Rs. 31-78 
and Ra. 41.76 respectively. Tbe Conunittee were MOllllCl h t  the 
"per 35,000 copiesn a d  "per 500 copksn formed part of tbe cydostyld pro- 
forma suppl&d by the P.M.G., Ambah, wbile calling for tepderr, Tlrc jltplfim 
of the Deportment in providing a column "per Sb0 copiesH may be reported to 
the Committee. 

1.80. It is unfwhmte that CCPS w k b  lacaauadCag payment OII 
a pro-rota basis did not chrify that th rate qwtd fer Xj,tlO@ ceph .kac abwM 
be considered. As under tbe present arraagemeot, tbe P & T Deputment am 
farm out job to private presses sub' t to the approval of rates by tbe CCPS, 
the  runi it tee h q ~  t*t C d w o ~ l d  be  are^ in t* -rs 
referred to him and leave no am- in giving Bla a p v d  in future. 

1.81. T L e C o a w d t t e e a m r w M e b . g r e e l h a t t k ~ a f . s s b  
ciatedFlwcewana~ertIaarrlitynbicLmrgi~latLdscrsew~em 
having a Look at the rates. The Ccunrim wodd, however, like to know why 
the tender wan neltber wst to wr alkP for by tbe Associitd Finance (P & T 
Boud). In view of tbe experirsrrc in this the Qmmittee nish tbat t h e  
should be prow m t h y  of baden, refermi to u8od.ted Fitrrnce More 
concurrence i~ accorded. 



1.82. The Ccbllrtait~o Bd tbat tbe d r m a t i o a  of tbe printer dut tbe 
prig- -68 wtdd be payable on a pro-rata b d s  , was obtained. ' The 
opbba of #LeplS&try of jirn au to what aucb a con&nantlon impliedon the 
face of & queMhwr, was w t ~ ~  fof by fhe Deparlmelkt. h s t e d  *fbiWa- 
tiolr prwwhgs arere alartrl o( tb printer obCIhKd a stay brder. The 
CottlW&e would Uke to know the outcome of the arbitmtion proceedings as 

*y tk Dy#rLheat $id not consider it aecesrrny to the opinion 
of the 1Mi&try of Law. Tbe Committee wodd suggest that the De- 
PrtPPeat 64p~ld take witbut fnrtber delay advice of tbe Minktry of Law and 
M e  mxsmry actkn to e~pedite recovery of Rs. 70,000 paid in excess to the 
private printer. 

1.83. Tbe extra payment in this case came to light only wben the fourth 
bill was referred to the CCPS although the reference was not necessary. The 
Committee would like .Government to examine how the first three bills were 
p a d  d-ut proper .scrutiny and whether there w a s  any ofuhfide intention. 

1.84. The Committee do not appreciate the continumce.of the arrange- 
ment with tbe printer for the subseqent issues althoqh tbe CCPS approvd the 
rates only for one issue. They would like to know why action was not taken 
at any stage to call for fresh tenders specially when the original order was placed 
on the basis of a single quotation. 

1.85. From the foregoing, the Committee are convinced tbat there is 
a case f ~ r  detailed investigation to establish whether all the mistakesbpscs 
were bonafide. 

1.86. Tbe Committee note tbat the printer had delayed supplies of all 
the fwr  'hues but no penalty was imposed. The P.M.G. held tbat there was 
no undue delay on his part. In this comection the Committee would like to 
empb.sise the need to bring out the directories in time. Tbey, bowerer, find 
that nearly 50 % of the 23 directories brought out on an average each year have 
been delayed beyond tbe scheduled date for over 3 mootbs, The number of 
diiectmim delayed for 6 months and above were 4 in 1968 arul 5 each in 1%9 
and 1970. An isme of directory relating to 1970 is yet to be brought out by 
Punjab Circle. Further only 8 issues pertaining to year 1971 have been brought 
out so far and out of these one issue was delayed for 14 months. The Committee 
desire tbat causes for suolr eerious delays sbould be identified and steps taken 
to brhg eut all tbe diirectoriea w i t b  a month of the scheduled date. 

1.87. Tbe cost of printing directories in all the circles/districts and d- 
ministmtlve cost are of the order of Rs. 22 lakhs and Rs. 10 lakbs respectively. 
Tbe Committee deem it desirable to get the directories printed in Government 
Presses on a regular basis to cut down administratite cost and delay in entering 
into contracts for each issue. They would accordingly suggest t b t  capacity 
of Government Presses should be suitably augmented before long. Tho Com- 
mittee understand that a sum of Rs. 2 crores has alrtady been aUotted for tbk 
purpose during Fourth Plan. In this connection the Committee would Iike lo 
refer to their Forty4iiit Report (Fifth Lok Sabha) wherein they bave com- 
mented on the inadequate utilisation of the existing capacity of Government 
of India Presses. 



Audir Paragraph. 

1.88. In response to a tendm enquiry issued in June, 1966 for'wmposing, 
printin and binding of the telephone directory of another Circle for two 
years (four issues) four offers were & v d .  The Chief Controller of Printing 
and Stationery to whom the quotations were sent for approval reconlmended 
in October, 1%6 the lowest offer of firm 'A' at Rs. 49.40 per page per issue 
provided thqt the firm confirmed that the rate was all-inclusive. When the 
firm was asked to confirm this, it claimed extra charges at Rs. 1.70 per page 
for printing and binding of two manuscript copies and also Rs. 1 .80 per page 
per 1000 additional copies over and above the tendered number of copies 
which was 23.000. These were not agreed to and in January, 1%7 the firm 
was informed that its tender had been accepted without any additional 
charges. I t  was also stipulated that printing should be in 6 point type on 
7 point body. This particular specification of printing (7 point body) was 
not. however, mentioned in the tender notice and so the firm while accepting 
the offer demand 10 p. c. increase in its rates (i. e.. Rs. 4.94 per page) for 
the additional laboar. Negotiations were then started with the second 
lowest tenderer 'B' (rate Rs. 86.83 per page all inclusive) who agreed to do 
the job on its rate less Rs. 676 per issue. When agam the matter was re- 
ferred to the Chief Controller of Printing and Stationery he recommended 
(March. 1967). subject to the approval of the Director General, Posts and 
Telegraphs. award of the work to firm 'A' whose rate even after allowing 
all increases was still the lowest and reasonable. The Director General, 
Posts and Telegraphs, was then approached for according approval to giving 
the work to firm 'B' whose rate was chown as lower than that of firm 'A' 
by omitting the value of some jobs. on 1 I th May, I967 the Director General 
Posts and Telegraphs, approved award of the contract to firm 'B' provided 
that firm 'A' had refused in writing to bring down its rate. Since including 
all relevant items. firm B's offer came to Rs. 86.83 per page against the rate 
of Rs. 54.34 per page of firm 'A' the above stipulation was not purposeful. 
Meanwhile, on 12th May. 1967 the work was awarded to firm 'B'. 
This resulted in extra expenditure of about Rs. 30,000. The case is under 
investigation by the Department (December, 1970). 

[Paragraph Ill(b) of the Report of the Comptroller and Auditor General 
of lndia for the year 1969-70, Central Government (Posts and Telegraphs)] 

1.89. The Committee pointed out that the tender of firm 'B' whose 
rate was Rs. 86.83 per page as against Rs. 54.34 of firm 'A' was accepted 
though the C.C.P.S. had recommended award of the word to the latter and 
wanted to know how it was done. The Senior Member (Telecom opera- 
t ions) stated: "There were two tenders. One was from M/s. Diamond 
Printing Press, Jaipur and the other was from the National Press Ajmer, 
and the difference here was shown as about Rs. 7001. This is where the 
mistake took place. In evaluating the tender, the difference could have been 
much more than Rs. 700. I t  should be of the order of about Rs. 6.000 
There was an error on the part of the evaluating officer. He showed the differ 
ence as only Rs. 700. So. the National Press was asked whether they were 
prepared to reduce here the quotation by Rs. 700 and they did that. After 
doing that the rates were made equal and therefore the Natnotnal press 
was considered a better press. Since the Diamond Printing Press had not 



done what was required by us, therefore, the order was placed on National 
Pms. This thing has arisen out of at the time of evaluating the tender. 

1.90. B e  witness added that the mistake was not noticad in )he o f b  
of the DC3P&T as the calculations were not checked. He further l n f o r ~ d  
the Committee that for the wrong evaluation of the tenders re~p?abla~ 
had been fixed and that no responsibility had h e n  fixed for the fadun to 
check the calculations. 

1.91. Asked whether there was any machinery to check the calcula- 
tions in the office of the DGP&T, the witness deposed: "In our office there 
is a section which goes through the tender in great detail and evaluates the 
tender. Here was a tender which was called by the circle ofice. The va- 
luation was done by the circle office. For approval it was sent here. At 
that time we did not go into the calculations of the circle ofice." 

1.92. The Committee called for a copy of the reference made by the 
P.M.G. to the DGP&T recommending that the work be entrusted to firm 
'B A copy of the reference dated 18-3-1967 as furnished by the Depart- 
ment is nproduced at Appendix 111. It is seen therefrom that the compa- 
rative position of the tenders of firms 'A' and 'B' have been brought out 
as follows : 

- - 
Finn 'A' . 15,759.00 
Plus chareges for 2 MSS copies . 510.00 

16.269.00 
Firm 'B' . 16,435.00 
Less 676.00 

1.93. The Committee desired to know the items that were omitted in 
the rates of firm 'B' while comparing them with those of firm 'A' :n the 
reference made by the P.M.G. to the DGP&T. In their written note, the 
Department stated that "the item omitted in  the rates of National Press 
related to the cost of composing; this amounted to Rs. 5.498." The break- 
up of the amount is stated to be as under: 

Composing 
-- 

6 Pts. 190 pages 190x20/- 3,800.00 
8 Pts. 50 Pages 50x18,!- 900.00 

10 Pts. 48 pages 48x161- 768.00 
12 Pts. 2 pages 2x151- 3O.W 

-- 
Total : - -- 5,498.00 



1.94 Observing that on the 11th May, 1967, the DGP&T .approved 
award of contract to firm 'B' provided that firm 'A' had refused jn writing 
to bring down its rate and that on 12th May. 1967, the work was awarded 
to firm 'B', the Committee desired to know if firm 'A' was at all contacted. 
The witness replied: "This is one of the items in the charge-sheet to the 
officer who did it. This case was not put up to the head of the circle." Ask- 
ed about the competency of the officer who decided the matter without refer- 
ence to the P.M.G.. the witness stated: "We are fixing the responsibility. 
'There are certain lapses on his part. We have called for his explanation and 
we have received it. It is a question of disciplinary proceeding." 

1.95 In their subsequent note the Department intimated that after 
examining the explanation of the officer and other relevant records. the com- 
petent authority had warned the officer to be more careful in future. 

1.96 After examining this case the Committee have come to the conclo- 
sion that unusual interest was shown to somehow entrust the job to firm 
'B' which cost the Department extra expenditare of Rs. 30,000. The Com- 
mittee note that the officer who was responsible for certain failures had b- 
warned to be more careful in future. They, bowever, desire that the case 
should be examined from the vigilance angle. 

1.97 The Committee find that the relative position of tenders of firms 
'A' and 'B' was misrepresented to the DGP&T by omitting the cost of compos- 
ing (Rs. 5,498) from the rates of firm 'B'. The Committee fail to understand 
how this mistake was not detected in the Directorate. The responsibility in 
this regard, therefore, needs to be fixed. 

In adequate utilisation of expanded capacity 

1.98 To meet heavy demands for telephone connections at Karolbaph 
exchange. New Delhi, where a strowger telephone exchange with 8.000 
lines was working. the Department installed a crossbar exchange uith 
another 7.000 lines in February. 1968. Thereafter. 2,000 working lines 
were transferred from the strowger exchange to the new crossbar exchange 
in February, 1968 and another 1153 in February, 1969, thereby making those 
connections available from the strowger exchange to the prospective subs- 
cribers. The capacity thus available, however. remained unutilised to the 
extent of 1693 lines on 1st September, 1968, 2237 on 1st March. 1969. 1758 
on 1st September. 1969. 641 on 1st March. 1970 and 342 on 1st August, 
1970 although during the period the number of subscribers in the waiting 
list varied from 9.000 to 10.000. The loss of potential revenue due to in- 
adequate utilisation is about Rs. 54.90 lakhs. 

[Paragraph 9 of the Report of the Comptroller and Auditor General 
of India for the year 1969-70. Central Government (Posts and Tele- 
graph91 

1.99 The Committee were informed by Audit that at the time of 
commissioning of the crossbar exchange at Karol Bagh, 3386 working lines 

6 L.S.S.172-3. 



(and not 2030 as mentioned in the Audit para) were transferred from the 
strowger bxchan~e to the cross bar exchange. The utilisation of the capa- 
city of the'strowger exchange immediately prior to the transfer of lines and 
thereafter. upto 31-12-1970 as indicated by Audit was as under: 

- - 
Equipped No. of Pcmntage Waiting List ---- 
capacity direct ex- of utilisa- OYT Non-0- 

change lines tion 

1-9-70 8 ,000 7,225 90.3 . . Not avail- 
able 

30-9-70 8 ,OOO 7,352 91.9 13 10,209 
31-12-70 8,m 7,394 92 .4  79 10,531 
- - -- -----  - -- - 

*Indicates the extent of util~sation ~mrned~ately after transfer. 

Thus more than 2) years were taken to utilise the available capacity. 

1.100 The Committee desired to know the reasons for the delay 
in utilising the available capacity. The Member (Telecom. Development) 
stated: "In first stage, 2386 connections were diverted from old to .new 
exchange. This capacity became available for being given to the subscr~bers 
of Old Karol Bagh area. Out of this 2386 there was an arrangement that 
about 70% of the spare capacity was to be kept reserved for OYT connec- 
tions. Because of this it was not possible to utilise entire capacity 
immediately because within about 3 or 4 months applicants waiting 
on the waiting list had been given connections and this capacity 
had to be kept waiting according to the regulations for about 
3 months. In neighbouring Tis Hazari exchange there was very 
large waiting list of OYT applicants and it was found more profit- 
able to give this special connection to the subscribers waiting in the next 
exchange rather than to utilise the capacity for giving it to the non-OYT 
applicants. That took some time. That was one reason why we could not 
utilise the entire capacity immediately." 

1.101 According to the information furnished by Audit. out of the 
waiting list for OYT for Karol Bagh on 24-1-1968. 612 connections were 
given over a period of 6 months upto September, 1968. These should have 
been given immediately when the spare capacity was available by taking 
advance action as prescribed the department's orders issued in February, 
1965. For not doing so there was loss of Rs. 1 . I  5 lakhs. 



1.102 During evidence the witness pointed out that the intention 
was that withm 6 months spare capacity could be utilked and that by Sep 
tember, 1969 the OYT waiting list was exhausted. He a d d d  that the re- 
maining portion of the spare capacity could not be utilised because there 
were no applicants on waiting list. Asked about the delay of 6 months in 
giving connections, he submitted: "There is a procedure for offering the 
connections. The payment has to be made by the subscribers and ~t is to 
be given in accordance with the priority list. That takes some time." The 
Secretary. Department of Communicarions, however, admitted that there 
had been procedural delays in this case and that no doubt there had been 
loss of revenue. He said further: ". . .but during the last year and a half. 
we have launched a drive to give new connections all over the country. 
PMGs and General Managers have been instructed to give connections. 
As a result, the percentage of utilisation all over the country has improved 
very considerably during the last 1 & years." 

1.103 The Audit had the following information to furnish: "680 
connections were transferred from Karol Bagh exchange to Tis Hazari 
cxchange in December, 1969, thereby making 680 connections available for 
allotment to OYT subscribers of Tis Hazari area. For this purpose 680 
connections were kept in reserve from February, 1968. The reason for delay 
in this transfer is stated to be non-availability of cable. It is, however, 
seen that the case for this transfer was taken up by the General Manager, 
Telephones, Delhi, only in September, 1969. Had timely action been taken 
prior to the cut-over of Karol Bagh cross-bar exchange in February. 1968 
and these 680 connections transferred immediately after the cut-over. these 
would have earned revenue to the department during the 21 months they 
remained idle. The loss of potential revenue on this account is Rs. 15.71 
lakhs." 

1.104 Dealing with the transfer of lines to Tis Hazari the witness 
stated during evidence : 

"When the exchange was commissioned and the spare capacity became 
available. ordinarily, the connections would have been given ac- 
cording to the normal rules, that is, 70 per cent for OYT and 30 
per cent non-OYT, but when the OYT list became current 
. . . the General Manager, Telephones approached the Directorate 
(for the transfer of lines)." 

The Committee pointed out that there were only 1040 persons in the 
OYT waiting li\t in February, 1968 aheri $pare capacity became available 
in the Karolbagh strowger exchange and asked why the surplus capacity 

. was not straight away transferred to Tis Hazari exchange instcad of uaitmg 
upto December, 1969. The witness stated that the question was considered 
only after the problem became evident. The Committee were given to undrr- 
stand that the dec~sion to have a neu cross-bar exchange was taken in 1961. 
The witness admitted that no advance planning was done regarding the utili- 
sation of capacity. 

1.105 According to Audit, 716 connections in February, 1965 and 
346 connections in January, 1969 became ava~lable tbr allotment to non- 





ThelP & T Board clarified : 

"The instructions contained in this circular were issued as a result of 
the review of the policy made by the P &T Board in consultation 
with the Minister (C). It had earlier been decided [vide File No. 
3-SM (F)/67] that the Budget Division had no objection to the 
OYT receipts being finally adjusted as a 'deduct' entry undq  'capital 
expenditure' notionally setting off the receipts against such ex- 
penditure. This decision enabled the Department to be free 
to utilise the OYTdeposited amountsfor their capital requirements. 
The OYT policy was, therefore, oriented on this basis. In view 
of the increased cost of the telephone equipment i t  was decided 
to enhance the OYT deposit to Rs. 30001- for major towns viz. 
Delhi, Calcutta. Bombay Madras and to Rs. 1500 for other 
stations. At the time of the revision of the OYT scheme as per 
the above decisions, 70"; of the available capacity was being kept 
reserved for providing connections under OYT. It was also de- 
cided to augment the OYT funds by extending the scheme to 
;ill stations having an installed capacity of 1000 lines and abovc. 
Keeping in view the capital financial requirement of the Depart- 
ment it was decided that at least 50';;; of the available capacity 
should be utilised for OYT connections at stations where the OYT 
was being newly introduced. The percentage already fixed for 
btations where OYT was already in vogue was. however. not 
reduccd as i t  w8as considered that the financial effect of the intro- 
duction of the 0Y7- xheme t o  other stations would be practi- 
cally nullified by reducing that percentage as the capacit) ofthe 
old OYT stations was about 47 :, of total capacity in the country. 
Accordingly. allocation of available capacity was made in accor- 
dance with rhe instruction\ contained i n  the circular latter." 

1 .I 10. During evidcncc the Comniittcc \+as given to understand that 
the apportionment of available capacity was not made exchange-wise and 
that it was applicable for lhc country as a whole. The Cornmiltee drew 
attention 01' the witness to para 1.61 of 40th Report (Fourth Lok Sabha) 
wherein the Committee had suggested that the Department should lay 
down precise guidelines for determining priorities for allocation of addi- 
tiolial lines keeping in view the number on the waiting list and the duration 
of waiting. In reply to this suggestion the Department intimated to the 
Committee in  August. 1969: 

"Thc present procedure for allocation of additional equipment is being 
reviewed in the light of the large forecasts of demand and limited 
resources likely to be available during Fourth Plan period. The new 
guidelines will take into account the recommendations of the 
Public Accounts Committee in this regard." The Committee desir- 
ed to know why no action was taken yet. The Secretary. Depart- 
ment of Communications agreed that there was delay in ebolving 
the formula and stated: 

"We will now consider and take up this and inform the PAC as early 
as possible." 



1 .1  11. The figures of waiting list for the county as a whole o h  31st 
March, 1 9 7 1  a s  furnished by the P & T Board are ind~cated below : 

(i) Total waiting list . 3,09,999 
(ii) O Y T  waiting list out of (i)  above . 85,550 
(iii) Non-OYT waiting list o ~ r t  of (i)  above . 224,449 

I .  1 12. The following table brings out the year-wise break-up of  the 
waiting list as  on 31-3-71 excluding Assam, Hihar snd U. P. Circles as intimated 
by the Department : 

- - ~ - . . ... - - --- 
%No. Year 

- -. . - - 
1. Earlier 10 1959-60 . . . 
2. 1959-60 . . . - 

3. 1960-61 . . 
4.1961-6: . . . . 
5 .  1902-63 . . . . 
6. 1963-61 . . .  
7. 1461-65 . , . .  
8 .  1965-66 . . . . 
'4.1966-67 . . . . 

10. 1907-68 . . 
11.1968-69 . . 
12.1969-70 . . . . 
13.1970-71 . . . . 

1.1 13. i i  has decided in hlarch. 1971 to kc:p rhc \p;irt c;~pacit)i re- 
served I'or the OYT subscribers for h i x  n2onrhs afrcr rhc expiry d' the wail- 
ing list. The Committec were informed durinp c v ~ d c r i c  that beforc taking 
thc decision a comparative survey and cconomtcal calculations wcrc niadc 
which indicated that it was worth\\liile to keep 11 r ~ w r \ c d  I'or six month\. 
From the papers made available lo  thc C'orn~nii~ce suhcqui.ntly thi' (bllow- 
ing position emcrgcs : 

I n  respect nl'eschanges in  class 'A' ci~ir:\ thC rno  typ: of conn~ut ion \  
would lktch equal money (over a period of 2 I year\) 11 OYT rcrnnection is 
given about 1 1  months later than the non-OYT conl~cctior~. 111 rcspcct of  
others i t  has been worked out that both t y p s  of' connections \rould fetch 
equal moncy if the OYT connection is given about 04 months latcr than thc 
non-OYT connection\. Departmental calculations of financial benefit o f  
OE'T connections are shown in Appendix--V. 

1.114. The Committee take a serious view of the delay that occurred at 
various stages in the utilisation of the spare capacity of over .UHN) lines lo the 
Karolbagh strowerr exchange, New Delhi. during the period February, 1% 
to December, 1970. resulting in a loss of pott~ntial revenw of about Rs. 55 



l a W  Tbe w a r e  capacity arose aa a result of transfer of working pries from 
exchange to the new croskhr exchaw in February, 1968 and 

F a r w r y ,  1969. The Committee hope that on tbe basis of their con- 
clusions contained in the following paragraph, suitable remedial steps would be 
taken besides appropriate action for the specific lapses so that there may not 
be any avoidable delay and low in future. 

1.115. The exchange capacity was to  be apportioned between OYT and 
non-OYT subscribers in the ratio of 70:30. 612 O Y T  connections were given 
over a period of 6 months upto September, 1968, althought it could hate h e n  
g i t m  immediatel~ after they became arailable in Februar), 1968. 'The d;.v3! 
entailed a loss of Ks. 1.15 lakhs. The Committee could not get any convincing 
explanation except that it was attributed to  procedural delays. The Committee 
desire that the procedure in this regard should be simplified to ensure expeditious 
completion of minimum nccessarv formalities. 

1.116. Ilaving exhausted the OYT waiting list at liarolbagh in September, 
1968. 680 lines reserved for that categor? and found surplus were 
transferred to 'l'is Hazari area only in December, 1969. The Committee see 
no reason wh! this could not have been done ah I I I ~ ~ I ~ J  in Februar!, I968 when 
there were not enough O Y T  subscribers in the waiting lirit. 1 his i\ a clear case 
of lack of advance planning. This lapse caused a loss of Rs. 15.71 lakhs. 
I'he Committee would like to know wh! the transfer was not taken up b! the 
General Manager. Telephones, Delhi a t  least in September, 1968 when the pro- 
blem became efident instead of waiting upto \eptember. 1969. 

1.1 17. The Committrc further note that 7 I6 connections in February. 
1968 and -346 connections in January 1969 became available for allotment to 
nun-OYT categor!. These connections were actually giten over a period of 
2; years (upto September. 1970) despite a waiting list of over 9000 from Feb- 
ruary. 1%. The delay accounted for a loss of Rs. 12.42 lakhs. The Committee 
werc informed during evidence that the numbers transferred to the cross-bar 
exrhangc. could not be allotted until a new directory was printed or for a period 
of six months a s  otherwise the new subscribers would get calls meant for the old 
subscribers. If this were true. the Committee would like to know how a number 
of connections could in fact be given within six months of such transfers e f l t ~ t e d  
in February. 1968 and in February, 1969 as  may be seen from the details shown 
in Appendix 11.. In any case this cannot e ~ p l a i n  away the delay beyond a per- 
iod of 6 months. Further the Committee are at  a loss to understand why the 
Department could not bring out immediatel! supplementary list notifying to 
public the change in the subscribers. 

1.118. According to Audit a further loss of Hs. 25.62 lakhs was on acc- 
ount of non-allotment of 914 O Y T  connections remaining after allotment of 612 
connections and transfer of 680 connections to Tis Hazari referred to  earlier. 
to the non-OYT category. I l e  Department have disputed this and pointed out 
that there was in fact a net gain even with the belated allotments of these 
connections to the OY'T category. As per the departmental cakulations the 
two typea of connections would fetch equal revenue if OYT connection is given 
about 11 months later than the non-OI'T connection. The Committee would 
like to know if in this case all the 91 4 connections were given within I I months of 
the capacity becoming available and if not. the reason why they werc not allott- 



ed to the kn-OYT category. In &is co-tb the Committoe desire to p k r t  
out that atcording to the extent orders these connections should have been @vca 
t o  the non-OYT category after 3 month of exhausting the Ok'T waiting lint 
which bas since been raised to 6 mwtbs. 

1.119. The Committee are not very much impressed with the economic 
calculations of the Department for the delayed grant of connections to the OYT 
category. They desire tbat immediately when the OYT waiting list is exhausted 
the availability of connections for that category should be duly publicised so 9s 
to ensure expeditious pressing into service of a public asset for the use of con- 
sumers. 

1.120. The Committee had in their 40th Report (Fourth b k  Sabhn) 
suggested that the Department should lay down precise guidelines for deter- 
mining priorities for allocation of additional lines keeping in view the number on 
the waiting list and the duration of waiting. No action has yet been taken in this 
regard and apportionment between OYT and non-OYT category has been laid 
down on ad-hoc basis as 70:30 and 50:50 in the case of stations where OYT 
scheme was introduced prior to and after 1st January, 1968 respectively. 'Tbe 
Committee note that out of the total waiting list of 3.10 lakhs. 2.24 lakhs per- 
tained to non-OYT and that the period of waiting is much more in this category. 
The Department of Communications promised to consider the matter for tbe 
issue of suitable guidelines. The Committee hope that this will be dow early 
with a view to attaining equitable consumer satisfaction. 

Telecom Factories 
Ga/\~anising Shops 

Audit Paragraph 

1.111. Manufact wed articles are galvanised in rhc galvanising shops 
of the telecommunication factories. The production of these shops is com- 
puted in terlnsof physical surface area of the articles galvanised. Zinc. a 
scarce material imported from abroad, is the main ingred~ent for galvanisation 
and its consumption. according to the Department, varies with the type. size 
and nature of articles galvanised. smaller items consuming relatively more 
zinc than bigger ones. 

1.122. For achieving better economy and higher productivity a new 
process of galvanising with semi-mechanised material handling arrangement 
was introduced in Jabalpur factory in 1968. The Department stated (October, 
1970) that the results of the new process were expected in 1970-71. In 
Calcutta factory although semi-mechanisation had been sanctioned and two 
electric hoists installed in 1969-70 they could not be cffectively utilised be- 
cause of inadequate space and height and unsystematic layout of the galva- 
vanising shop. The Department stated (October, 1970) that effective utili- 
sation was not expected earher than 1973-74. 

The table on next page sho\lns some of the vital statislies of the galvanis- 
ing shops in the Calcutta and Jabalpur workshops for the four years ending 
March, 1970. 



Jabalpur 

Year 

- 

1 9 6 6 7  
1967.68 
1968-69 
1969-70 
196647 
1967-68 
1968-69 
1969-70 

. - 
Direct 

Area galvanixd (Sq. metres) Total 

Large 

61.31 1 
58,667 
77,256 
39.90s 

I,X2,60X 
7.Llqt53 
X.56,212 
7 3 . 9 1 2  

Percentage 1 0  drea 
gahanwd 

Small 

92.44 I 
65,598 
45,639 
42.567 

2.07.91 3 
I ,6?,347 
1.45.723 
1,69.527 

Labour hou r  
- . .  

Indirect 
. .. 

1 .?0.075 
1.4?,255 
l.56,217 
1.61.430 

21.460 
57.7il 
56,054 
64,166 

Percentage Zinc consumed 
of small area 
to total area Total Per 100Sq. 

metres (Kg.) 
- -  - 

60 12 2,40,755 156.18 
c, 79 - - 1,90,359 153.19 
37 14 2,04,293 166.23 
SI 61 1,34,059 162.55 
19 07 14,75,184 135.27 
18 10 1 &26,2S1 136.72 
14 54 15,92,228 158.91 
18 87 12,12,451 134.95 

. - --- w" 



(direct) labour on  ( ir~clircc.~ ) ,job\. There were ;il\o wid; dilkrcncc\ between 
the two shops in I he percentage5 o f  both d~recl  and I I I ~ I I - e c t  l a h c ~ u ~ .  Consurn- 
ption of  zinc per 100 sq. metres was the highest i n  IYhS-69 i n  botll the h o p s  
wh:n the percentages of m a l l  ~tclns \\.ere the It~\wst.  N o  slandar-cl for con- 
sumption o f  zinc has been laid do\rn so h r  (Ocioher. 1970). 

1.125. The I)ep;trtn~cti( stated (October, 1970) that actual outturn par- 
ticularly in t h r  case ol m;~nu;rl ope ratio^!\ depended or1 varlolr, f a~ . to r \  like 
climatic conditions (heat. cold and  h i l~n id i t~  ). galwni\ing lnth tcnlperature. 
frequency of bath leakages. rc.placemc.iits 01' bath5 ctc.. ; i l l i f  rrl i l i ~  ;~bscrlcc. 01' 
any  scientific basi\ no  rigid standard:, could he 1114 iio\\ll. 

1.127. There are two galvanising shops-orle irl the Calcutta Telecon~ 
hctory and thr  other in the Jahalpur telecom factory. These shops galvaniv 
the passed on to [hem by other production shops. Audit inforlned the Committee that consum~lion of zinc. according to the Department. de- 
p n d r d  upto the pattern o f  p r o d u c h l  and the type. size and nature o f  the 
articles glvanised, smaller Items consuming relatively more zinc than bigger 
ones. N o  standard had been ]:lid down for its consump(ioll, 



I 
I 1 : 128.' Asked during evidence about the standard for the consumption 
I of zinc, the Senior Member (Telecom operations) of the P&T Boafd deposed. 
I "The whole process did not at all lend itgelf to any kind of control be- 

cause the amount of zinc consumed depends on a number of para- 
' meter like temperature, the rate of dropping steel items and the rate 

of pulling them out. On none of these parameter< could any con- 
trol be exercised t i l l  the semi-mechanisation started. Thia is the 
tirst time that we made a serious attempt to introduce quality con- 
trol measures though the prowss started about 50 years ago". 

1.130, The C'ommitlec had the 1;1II(ming (hervation to make in para- 
gr;~ph 5.1 1 ot'their 13th Kcporr (Fourth Lnh Sabha) regardrn~ the need to 
e\oI\e standard norms : - 

"The Committee hope that ba\ccl on rcgular lime and rnutiori sludiex 
hy an industrial engincerinr group cnga~ed for the purpoQ,c. i t  ~hould  be 
possible for 1 he Ikp;trtmenr to prepare scientific stiirlrlard schcd~~le\ 01' labour 
I a t r i a l  Such scicntific schedules \ \ i l l  help the Deparrnxnt i n  atoiding 
wide variation\ hetween the estimated :irid the actual cost. The Post\ and 
telegraphs Dcpartmenr should pay speci;il attention to the completion of s~lcli 
\tirdic\ to e\nl\c \ tandad norms \tith a view to ha\ing an effective control 
over the co\t ol' production ot'ctiffcrent items i n  the workshops." In r e p l ~  
ro thc ahovc ohxrvatinn the Department irrrc,r-alia intiriixted thc Committce 
i n  August. I9hX that "thc t~nie  and motion \tud) is a lengthy proce\s and s t e p  
\it)uld he tahcn to complete the stud> a\  earl! a?  possible." 

1.131. Ihr ing cvidcnce n hen the Committee enquire ot' the posrtlnn 
oftixing normr. thc wriior klcrnber (~l~elccom opera ti or^\) 5tdred : "The norm\ 
ha\c h e n  fixed I.or or hcr Q p s  ol'worh. We trwd to lix nclrms 1 ; ~  galvanis~np 
\hop. alao. Hut  in the ubscncc of an) efkctivecontrol procedures. me could 
not enforce thaw ~iorrm." U hen t l~c  C'ommittce pointed o u t  that 3, 
year-:, had elapsctl since the Committee c.r>mniented upon the need to fix :lnd 
cnforcc Ihe norm\. the mitnes\ mair1:arncd t h a ~  {he norm5 wcrc laid d o ~ n  hut 
coultl riot he implenientcd and added that it  \ \ o L I I ~  tx do~ie.  



save roughly Rs. 8 lakhs in one year." To a query from the Committee 
the witneswtated that the Department had been able to reduce zinc consump- 
tion at  the Jabalpur shop from about 134-135 Kg. per 100 sq. meters to 127 
Kg. in 1970-71. As regards introduction of full mechanisation, the witness 
said ; "We have gone to the first stage. With this semi-mechanisation and 
with our study and experience we will be able to think of the full rnechanisa- 
tion." 

1.133. According to the Audit para the two electric hoists installed 
(at a cost of about Rs. 15,000) in 1969-70 could not be effectively utilised be- 
cause of inadequate space, height and unsystematic layout of the galvanising 
shop. The Committee were informed by Audit that construction of a new 
shed had been sanctioned and that, according to the Department, it might 
take two years to complete it. 

1.134. During evidence the Committee enquired why the Department 
did not ensure proper accommodation before going in for the hoists. The 
witness stated : "The hoist in Calcutta could not be utiliscd initially because 
theceiling height did not permit of longer items to be galvaniwd to be lowered 
into the tank. After getting the hoist. we had made some improvisations with 
some new types of buckets to carry these longer items for dipping them into 
the molten zinc. They had done it at the beginning of this year." He, 
however, admilted that there should have been proper planning and added : 
"But when they installed the hoists. they could still be used for smaller item\. 
For largzr item; they have some improvisions." 

1.135. The witness further informed the Committee that initially i n  
Calcutta there was opposition from the labour t o  the introduction of semi- 
mechanisation and that it was overcome i n  Jol!. 1971. 

1.136. The vital statistics of the yalv:mising shops i n  the Calcutta and 
Fabalpur workshops for the year 1970-7 1 a\ furnished by Audit are givcn 
below: 





1.131. The consumption of zinc per 100 sq. meters was usually much 
higher in Calcutta than in Jabalpur factory. During evidence the witness 
stated : "We have not really been able to put our finger on the cause." 

1.138. The Committee pointed out that the consumption of zinc was 
the highest in 1968-69 in both the shops although the percentage of small 
articles galvanised was the lowest and that this was despite the fact that the 
pattern of production (i.e. types of articles galvanised) in each shop remalned 
more or less unchanged during these years. The witness went on to say : 
"In the course of the next three months we shall make a study of the zinc 
galvanising plants in Calcutta. Jaipur and Bombay. We shall also have 

\ consultations with satistical quality control unit and the metallurg~cal labora- 
tory at Jamshedpur and we shall try to lay down certain control procedures 
by which we can reduce the zinc consumed." 

1.139. Asked as to how the consumption of zinc could he more with 
the reduction in the small area to be galvanised, the witness stated : "We 
are unable to explain this. We were going on the assumption that smaller 
items, if their percentage is more, more zinc would be involved. But this 
shows that our assumption was not correct. 

(iv) FaN in output and labour productivity 

1.140. The percentage decline in (a) output and (b) total manhours 
in the two shops in the year 1970-71 compared to those in 1966-67 is shown 
below :- 

Percentage decline in output Percentage decline in man- 
hours 

Calcutta Jabalpur Calcutta Jabalpur 

35.02 8.74 32.28 22.50 

The Committee were informed by Audit that according to the Department 
standard laid down for the incentive scheme was on a rough and ready basis 
and could not, therefore. be taken as firm. The lower output in Calcutta. 
in 1969-70 was due to galvanisation of lesser number of channel iron brackets 
etc. 

1.141. During evideke when the Committee referred 10 the steady 
fall in output upto 1969-70 which was much more than the full in total man- 
hours, the witness stated : "In Calcutta the working conditions are pro- 
gressively deteriorating." Asked about the steps taken to improve labour 
productivity, the witness said : "We tried to introduce an incentive scheme 
which was introduced in Calcutta and then it was abandoned." Explaining 
the abandonment of the incentive scheme in Calcutta, the witness continued: 
"Any incentive scheme which we would have found very useful may not be 
worked unless there is active co-operation and participation by the labour. 



It is a very strange thing because, with a little extra volume the emoluments 
can be considerable." In a written note the Department stated .: "Regard- 
ing galvanising shops, some norms were laid in 1966 which the workers 
found too high to adhere. Norms are now being revised after studying the 
practices in other organisations like Railways etc.". 

1.142. As regards the fall in output of the Jabalpur factory, the witness 
added : "The output of the galvanising parts is directly related to the total 
output of the factory. The total output of the factory went down because 
for certain items the demand itself has declined. They produced less tubes 
and with all these things when they went to the galvanising establishment, 
the total output has declined". 

1.143. There are wide differences between the two shops in the 
centages of both direct and indirect labour to the total area galvanised. 
In this connection Audit informed the Committee as follows : "The manage- 
ment stated that labour. both direct and indirect, is mainly dependent on 
the weight handled. The area galvanised is not proportionate to weight 
handled, particularly when items like tube in Jabalpur factory are compared 
with small casting items in Calcutta factory. This factor is responsible 
for the difference between Calcutta and Jabalpur factory in the percentages 
of direct/indirect labour to the area galvanised". 

1.144. The Committee desired to know whether the percentages of 
directlindirect labour of the two shops for common items of production, eg., 
bracket channel irons, stalks etc., had been compared and the results thereof. 
The Department submitted in a note as follows : ". . . .figures for direct1 
indirect labour required for galvanising for different items cannot be compiled 
separately and as such comparison between the two factories in respcct of 
common items of production is not possible for galvanising operations. 
In Jabalpur factory particulary there is a large load of galvanising telephone 
tubes which item is not handled in Calcutta factory at all and these tubes are 
galvanised in common with other items in the same galvanising baths". 

(v)  Increase in indirect labour 

1.145. During evidence the Senior Member (Teltcom operations) 
brought out the nature of jobs done by the direct and indirect labour in the 
following words : "Direct labour is labour which actually handles the 
material; it takes material from the tank, brings it and dips it in the galvanis- 
ing bath and takes it out. All this is direct labour. Indirect labour is used 
for galvanising, the indirect labour has still to be employed for maintaining 
the baths". 

1.146. Asked about the reasons for the increase in indirect labour in 
Jabalpur shop. the witness stated : "In 1966-67. under the accounting 
procedure in the workshops the chargemen were booked as direct. From 
1967-68 onwards the chargemen are booked as indirect labour. So you 
find that there is a reduction in the direct labour hours and there is an increase 
in the indirect labour hours." Thc Committee enquired how the reclassi- 
fication of labour in 1967-68 could account for further increase if  indirect 
labour in the years 1969-70 and 1970-71. The witness replied : "The only 
increase in 1969-70 is in indirect labour which has gone up from 57.000 to 



64,000 and.1 find from consultation with the establishment people that in 
1969-70 actually the load has gone down and the direct labour has been divert- 
ed elsewhere but at the same time all these had to be kept in good condition, 
So they had kept some indirect labour. There were four additional peopie 
in the maintenance of them." Regarding the question of divertingsurplus 
indirect labour to other production shops, the Department intimated in a 
note : "The category of indirect workers of the galvanising shop do a sepecia- 
l i d  job and they are not suitable as direct workers in other shops. Further 
suitable galvanising baths were still kept working the indirect labour which 
is mainly supervisory, had to be retained there," He offered an explanation 
further : "About the actual allocation of the workers, I cannot give any 
precise detail-as to how it is done. Formerly. when a direct labour was 
used to lift a big lead. Today it is done by the hoist which is operated by an 
indirect man". 

1.147. The Committee desired to have break-up of Direct and In- 
direct labour in respect of the shops for each of the years 1966-67 to 1970-71 
and an explanation for the increase or decrease over the years under each cate- 
gory. The Department furnished only the figures of labour hours and stated 
that the reasons for increase or decrease year by year was being looked into. 

1.148. The Committee regret that no standards had been laid down for 
the conwmption of zinc in the galvanising shops although the process started 
abont 510 years ago. To what extent has there been no control over consump 
tian a n  been seen from the succeeding paragrapbs Tbe Committee have 
stressed in their 13th Report (Fourth Lok Sabba) tbe need to evolve standard 
norms for botb material and labour with a view to having an effective control 
over the cost of production of diaerent items in the workshops. According 
to the Department norms could not be enforced in the absence of any effective 
control procedures. A study of the zinc galavanising plants is expected to )e 
undertaken sbortly and the representative of the Department promised to hsve 
consult.tions with the statistical quality control unit and the metdurgicrl 
laboratory at Jamshedpur to lay down certain control procedures by whicb the 
consnmption of zinc could be reduced. The Committee wish to emphasise 
tbat there should be no furtber delay in evolving and enforcing the norms espe- 
cially as semi-mechrnisation bas already Been introduced at Jabaipur and 
C.1cutfp factories. 
I)- 

1.149. The Committee note that as a result of tbe introduction of semi- 
m-on at Jabdpnr in 1968, a saving of roughly Rs. 8 l a b s  could be 
effected in one year and the consumption of zinc had come down from 136.72 
Kgs. in 1967-68 to 126.93 Kgs. per 100 sq. meters in 1970-71. It is unfortunate 
that the electrical hoists installed at Calcutta workshop could not be eflectively 
otllised because of tbe unsuitability of the shed. The Committee understand 
tbat construction of a new shed would take two years. They would like to 
know why there was no advance planning to ensure suitable accommodaUon 
before the machines were received. 
s 

1.150. Tbe consumption of zinc per 100 8q. meters was unusuaIly mu& 
bigber in Calcutta than in Jabnlpur factory, the figures for the years 196667 
to 1978-71 varying from 153.19 to 166.23 in respect of tbe former and 126.93 
to 15891 in respect of the latter. According to the witness the cause for the 



l.153. ' I h e m h b a r r a ~ f a l I h o P t p d  h ~ o f ~ ~  
vaobed h C.IcW8 ~~ dtop from l,SJM aq. retas in 1966-67 
475 aq. meters in 1969-70 which I n a d  to 99,908 aq. PCt411 in 1976-n h 

F m t b e r , t b e l r b o a r ~ v i t y w r s e l s l d f l c r n t l y l a w c r b ~ u t L e f l r g  
in olltpt in 1969-70 u d  1970.71 mmpued to 196667 rrrs 4636% a d  36.02 % 
reapwtively againat tbe deche in mrinboPrs to the extemt 1W% d 22.28% 
respdvely. Tbe Committee were informed that the workkg comditbm in 
C d d t a  were pogrcsdvely detdordng. Tbe incentive scheme w k b  was 
introdaceQ in fbid 8 b p  had to be 8lmded after i m m h g  a  lo^ of 36,856 
m.llbours (Rs. 1.08 Inkhs) on account of the ontput of indivLI..l rroalws f d b g  
below the norms. All these show that there bas been no control over outtma. 
Tbe Co:nmittee hope that ss a resuit of a  compuative study lb pdth w d d  
be rectified soon and optimm hboca pdactivity achieved. 

1.154. Tbe C W t t e e  mote tIut while the percentage ef direct labom 
hemstotbeu~@v~msradncedfrom80.02to68.09Qr~tbeperi~ 
1%667 to 197o.71, that of Mirect labour BaPrs waa w d  fmm 2.24 
to 9.77 at Jabalpar. According to the explanation g l w  dwbg evhhcc+ tbe 
increase was due to reddficrtlon of labour in 19674% Aa tYs dam pot 
aCCogt fw tbe subsequent increase, tbe C d t t e e  mold f i e  tbe DepWnmt 
to cuefuily examine the v a u b t h  in labour boPrs from year to year ud tat- 
tbe reclsaaa tberezor to the C d t t o e .  'Ik Cemmittet w d  .In0 like tilt 
DepWment to invmtignte the rs*seas for hcredCMy bigb indirect labour 
~ y e d i n t b e C d c e t t m ~ p l v ~  abpuEk)ercerP.lcdhkectkk.r 
boars to the ucr g.lv.llieed was u high 8s 195=13 in tk year 1-70. It 
shdd~BeexrPined.atorhrtex~tlhsnrsdPctonrnphaI~rebhrea 
r l l d o 1 1 ~ t k r k t L t 1 # i b Y i t y d ~ ( a s r t o a t k r ~ v t w o r t s  
s k . W b e ~ ~  

Audit Paragraph 
1.155. According to the arthate and approved drawings, the founda- 

tion of a to lecommWoo building was to be 12 fmt 6 i n c h  daep +d 
back Pting of foundation trtwhcs was to k done wkh good earth. WMe 
6LSS172-4 



tRo work 

"Soil.. . .for this building was also bl& 'cotton soil and diept"hs fd 
ph ich  the fo dations yere excav@xl were up to 8 or 10 feet, and 

c L6 , A1IM4 ins ' idex priiith hiis akFa&y,hm done wi& the edclvaM 
$04. b b b i  1 

dlar r .  t 1 t + ~nt ~ 1 ;  I t 

1.57. THe Departmknt 'stated (October, 1970) that detded in-iga- 
tion was Wng nrade. 

mragrmph 14 of the Report of the Comptroller and Auditor General 
of India for the year 1969-70. Central Government (Posts and 
Telegraphs)]. 

1.1 58. During the course of the evidence the Member (Telacom Deve- 
lopment) Stated : "There was some rnis-understanding on our part here in 
Delhi about the report given by the Superintending Engineer. In this report, 
he says that the soil for this building was black cotton so i l . .  . .He says 
'. . .depth to which the foundations were excavated were upto 8 to 10 ft. and 
filliag inside the plinth has alraady been done with the excavated soil'. Then 
he goes on to say 'There are no perimeter walls. . . .and, therefore, it is a case 
similar to the Bhopal q-ers where also it was a black cotton soil area. . . .' 
He continues saying 'While in Bhopal, the loads were for residential pur- 
poses, here, in this teleoommunication building, Indore, the equipment 
16sd is much more and floor has to take a load upto the extent of 200 pounds 
per gq. ft.. . ' Beci* of this extra load, he recommended that for st 
eydabg floor, reinforced concrete should be used. This was the report he 
given". 

nl 

%- 
'1.1% "'We had slightly miuundomtood tBis report. The no3 was black 

cotton soil and we assumed that excavations were only upto B i t .  10 f t  M 
of 12 '4" .  We assumed tbat the fillin8 inside the plinth area was made with 
blaek cotton soil. 

\ 

1.160. "We have now investigated that there was no such mistake made 
in the f i l l i i .  "Fht foundations k r e  comedy dug upto 12'--6' and the fill- 
ing iaPide the plinth was made mostly with good earth. The mason why 
the daoring bad to be strengtiiened was becam of the haovicr load which the 



t e l q r n m u n 7 m  b#diqg.iM h .t#~,and also gr iwpwut iop  a d o s t  
settlmg of the oor. Even in residential building 1 iw &at io ladore, 
it is a fairly common practice that the floor would %e havini %xed con- 
cr@ dabs''. , '  d 1 .  

# 

' I  I 11, * ' 
1.161. As regard$ thk depth of the foundation excavation mentioned by 

the Suprintending En$incer, the witness stitted that the Superintending Engi- 
neer (id' ppt have the correct figure ih it% mind at that time and added: 
"The Superintending Engineer has given this report. He did not mew to say 
that the foundations were not upto the mark. He was only tryin to say 
that t k  ilmring hnd a be strengthehtd.' The whole import of t k s  tour 
note is t h ~ t  fboring wq,tg,be,$ren@wn@". 

., C 

1.162. The Chief Engincetr c k W  further: "This Audit para relates 
to the construction of telecommunication building at Indore. The most 
imporitatmt thing . fac,~sur  carsidemion is &at the #rrea,i .of , b W  cotton 
soil and it h a  dwmnon pmtico that. .we tgwr?gC Jay the f ~ w W n  ,&lr 
birrok ~ o t t o ~ r n i l . ~  If bywxyrhanw, by,aqy &taka, ~,4yrthe,f0~1Bar;08,  
withrbbk ehltm 80il*~the bu&iing,wj)l crack,ad tBs f)aor will subside. 5 ,  

, 1.163. :'In 4he 4elepko~e p+c$uwge, blrkldiqa there e $yo,irrnirrnportant 
thi.0 fat cq~idepttim, ~ + e .  first. mpr tqn t  Fonsi&;ntion 1s that 
the awipment installed wighs upta 200 per sg. ft. as againd 
the residential load of 30 to 4Q pounds per q. ,ft., The,aecond lrapor@at 
consideration is th# in telephone exchange, where there are baq crass- 
bars, which are sitretched from wall to wall and from floor to the ceiling 
if the floor subsides, then a very difficult stress is developed and that spols 
the workiw of the equipwt and the telephone exchange. So, under these 
two pnssing considerations, it was the most important thing to see that the 
tloor that is laid for the telephone exchange building is sound end does not 
subside or settle down. I would not pay any attention to this remark whether 
the excavation was done 12' or 8' deep, The point in his mind was that the 
floor should not subside and the installation for this telephone exchange 
building should not suffer subsequently. Even with groper 6lling we1 cannot 
be sure that some subsidence will not take p h  because we do not have the 
mechanical means to consolidate the earth as they hayuin other countries. 
We only depend upon our labour, and as you know. the kbour today, 
in spite of our best efforts, & not carry out tho inetructions fukly. 

1.164. "The Superintending Engineer does not take the measurements. 
The measurements of actual w d ~ k  done are taken by tHe oversaers or the 
Assistant Engineer. The Superintending Engineer goes with the idea of 
&ing that the rneans ado cd for dbmg the job is such thbt It is prbper and 
it will not give any troub c later on. The mnark &at 61 Clccavation was 
8 or 10 f a t  deep was a rough idea,'it was not After q-ts". ' ' 
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lcvds of fatmthtbnb as und=r lvidl Ms D.O. j ee r  Nd. 2(1m 9c3# 4 ** 
Iv/fss21 W f1-f2L711 

> I  

S. NO. h t i o n  Level of existing Level of bottom D ~ t h  of f d -  
ground (in metres') of fo!mdations tions m e t d f t .  

, .,( (la mtm) 

i. P. " 6 . 4 8  96.18 3.30 m.1 (10.82ft.) 
2. Q' 99.57 95.67 3 .J0 a.1 (12.79 it.) 
3. A& 1 99.42 95.62 

3.30-f-3.904-3.80 -11 .y 
L 1 X '  tY 

Average-. 3 - 3 
-4.67 (12.04 ft.) -- 

It win be obarved that at two out of three plaoes, the h p t h  of 
fo~zddations exceeds 12.0 ft. a d  that awn a m g c  depth of foundatim 
on * of above test ch&s comes to 12.04 ft. It is tbm C~nf iR l lCd 
thot buadations af the building were laid at the designed h p t h  of 
about 12': 

1.166. In  advance of evidence, the Committee were informed by Audit 
tkat as the m t t w  appeared conflicting the Executive Enginear was called 
tb Ddhi on 12-12-65 along witb measurement books and the Mlls paid to 
&tractors for dtstwsion with the Chief E ineer. After discussions, the '7 Chitf k g i d  intimated inter alia to t e Superintending Engineer. 
Bombay, (the inspecting Superintending Engineer) as follows: 

"If, as stated by the Executive Engineer, the filling was done as per 
provisiia in the estimate with godd earth, it is not understood Hhy the changes 
in th6 Irjpecifbtion of tha ground floor flooring is necessary at heavy cost. 
It may be noted that the decision of the Chief Engineer was on the basis that 
the back filling was done with excavated soil and not with good earth". 

1 . W .  During ~ i d e n c a  the Committee erlquired how it could be said 
that the back filling was done with good earth. The Chief Engineer deposed: 
"In Aogost 65 the bE. inspected the site. He probably thought that the 
&re filling has been done with black cotton soil,. But the fact was that 
only 22.000 c. ft. of Mack wtton soil was filled. May be this was on the 
top portion when the S.E. visited the site." 

1.168, The Department had the following to intimate further : 

"The buildiag is situated on the site where upto about 8' the soil is of 
black cotton variety. Black cotton soil expands on becoming wet and con- 
tracts on drybq, s alternate expansion and contraction causes settlements 
and cracks in bud % rngs.7' 

1.169.-"THe original design and specifications, thtrcfore, envisaged 
removal of all black cotton soil under the buifgmg agd use of good earth/ 
moorum for refilling. The work was started in June, 1964 and by and large 
black W o n  soil obtained from excavation was removed frsm the site and 
good earth was utih'sed for refillin From tke mdawremhts rwarded in 
hnnea6uuremnt books, the fdldv%g A t s  bw corn to light : 



Thc qwntitieslofeartb work is, dispogpil of black, 
cottoo soil end of goad earth a(r iyld recorded ~ p t a  
168-65 are as updef ; . . 

I 1  
W J  

, 4 1 JC ---- -- 
hem Excavation from foundation. -...-- - -.- - 

Quantities as a s d e d  in the 
meas6mnent books of the E.E. 

upto 168-65. . 
-- 

~xcavhtion of black cotton soil-Item- 1 S.H.I. . . 1,60,7H) cft;, 
jExcavation of good earth yellow clay-Item -2 S.H.I. 44,598 cft. 

Excavation of moorum Item - 3 S.H.I. . . . 29,092 cft. 
Disposal of black cotton soil . . ' . . . 1,38,358 &, 
lmport ofgood earth and moorum-Item-5 S.H.1. . 69,416 dt. 

1.170. The &tails of back filling under foundations upto 16r8-65 are as 
follows :- -- 
Good earth obtained from foundations . . . 44,598 cfb 
Moorum obtained from foundations. . . .  29,092 cft. 
Imported earth below ground level. . . . 58.601 cft. 
Additional imporfa! earth to the plinth above ground 

level. . . . . . . . . loJill5 cft. 
Black cotton soil. . . . . . . . 22.392 cR. 

Total : . . 1.65.503 dt .  
- . - - - .- -- - - -- -- -. - - 

1.171. "The above facts indicate that the entire quantity of black cotton 
soil except 22,392 cft. mentioned above (1,60,750--1.38.358) had becn dis- 
psad of and back fWng had been done mostly with good carth before the 
tour note of S.E., Bombay of August 65; in pursuance of which modified 
designs for flooring and perimeter walls etc. were issued on 15-9-65. 

1.172. "Further, it is stated that the S.E., P&T Civil circle -11. Bombay 
~nspected the buildin in January, 1965 and at that time also suggestad about 
provision of R.C.C. Soon to avoid subsequent settlement. Sine in ease of' 
R.C.C. sus nded floors, natareof earth filling under floors shall not 
matter, 2% CH. of ~ l a ~ k  a t o n  Soil was used for ~ h l l i o l  
subsequent to S.E.'s inspection of January, 1965 to save expndi- 
turn on coat of disposal and on importing of equal quantity of g d  earth 
from outside. From entries in Yka M.B. ~t is found that till 15th January, 
1965 black cotton soil to the extent of 1,38,358 cft. obtainad from excavation 
was removed from the site and for filling upto that time only g o d  earth had 
been used for refilling (58,601 -1- 10,815 cft.)". 

1.173. The Committee desired to know whether even with the excsva- 
(ion upto a depth of 1 2 ' 6 '  and back filling with good earth strengthening 
of tbc h r  would have been necessary. The witness stnted that even then 
"subsisknq will not be avoided because we do not ha* mechanical consoE- 
dating mrurs".  Asked why it was not orisinany provided for, the w i t n w  



d6 

replied : hi 5s s fact $8t wfgi~r(1Iy afsio this s'ould have been p v i d a d .  
Ebt we lealn,from exptricncc. I have been in this depart?& !ot 14 
years now and my instructions are, we must be extremely aibfd 1n laylagthe 
ground floor flooring. We are resorting to RCC floors". 

1.174. Noting that the Executive Engineer was called to Delhi on 
12-12-65 for discussion,with the Chief Engineer (Civil), the Committee wanted 
to know whether after discussions any clarification as sought for from the 
Superintending Engineer. The Department stated in a note submitted to 
the cornmiltee as follows :- 

"In response to D.0. letter dated 25-11-65, the E.E. lndore attended 
office of the S.E.I., New Delhi (who was incharge of planning and designing 
or the buildkg project) on 12-12-65, to clarify certain points regarding the 
statement of additional works submitted by him (E.E.) earher. The E.E. 
informed,tbe p.E.1.. New Delhi that (i) the foundations of the building had 
actually been taken to a depth of 12' and (ii) refilling in foundations and plinth 
had been done with good earth before the work was infpected by the S.E., 
P&T Civil Circle 11. Bombay in August, 1965 (who was in-charge of execu- 
tion of the buiidiw project). The E.E. also intimated that the additional 
work of mvi&ag stronger RCC floors had already been carried out by that 
time (12-12-65):- 

1.175. "Since the above information which was not in conformity with 
the inspection dhfe of the S.E. 11, Bombay i t  was conveyed to S.E., Bombay 
by the S.E.I.. New Delhi vide hi$ letter No. 2(18)-65-SE-(P&T)/9285-87 
dated 22-12-65. But no comments thereon were received from the S.E.11. 
Bombay. This bficer had since been repatriated to CPWD and has retired." 

1.176. To a query whether the correct position regarding the depth of 
exdvation in the foundation and the nature of earth used for tilling inside 
the plinth ,was intimated t6' the Shperintending Engineer by the Engineer 
in-charge df the working on receipt of the former's inspection note dated 
12-6-65, the Department stated : "As per records, no letter appears to 
have been addressed by the E.E. inirepig to the inspection note dated 12-8-65 
of the S,F. intimating to him (S.E.) correct position regarding the depth of 
excavation in the foundation and the nathre of earth used for filling inside 
the plintk" I 

1.177. "It may be added, here that during 15-3-65 to 6-9-65 the E.e. 
iwharge was on leave and during this period the E.E. incharge of Civil 
Division, Bombay whose own charge was &so quite heavy and sca t ted  
(atending over the States of Maharashtra and Gujarat) held dual charge 
of the I d o m  Division also, under whose jurisdiction this work fell. On 
6-9-65 a new EE. Wok owr charge of Indore Division and r~lieved the'J?i.E, 
Bombay of &he dual oharge". 

J 

1.178. As regards the extent of &bidable expenditure, the Depa-nt 
modified designs as issued on 
were on the assumption that 
soil which wag m i w i d  in 

Tbe correct pasidbn &@ding 
intimated by the S.E? nos the 

up additloha1 works as WY~ilr28 



1.179. Tho Zk&dt further statad : "It is.. . .admitted that ex- 
penditure on die of 69,416 &. of 'black cotton eoil and irpportiq of 
equal quantity o P"" p o d  earth far miill- amounting to Rs. 24,2971- had to be 
incurred. This expenditure could not be pvcd since thc disposal of Mack 
cotton soil had alnady been done." 

1.180. TheCommltteene~nrbktoncaacaetkeiLEtsinregrrltothe 
a e p t a o f e x ~ h ~ t k n r a d k d r ~ p r e s a t s d t a ~ b J t h e  
Department with those recorded by tbe Saperladardlng Eagber in his ode of 
inspection in August, 1965. Tb Executive Enghm Q cbarge of tbe nark 
d i d . a t d u i C y t L e c o r r e c t p m i t i c v r t o t b e ~ ~ ~ t b e  
latter's impection note was received. Fprtber the correct podtion r q p d o g  
eartb.ctnrllyllsedforreWngnr~wtintirrmtedt~tbeChief before 
U L l q m p f L . . 1 Y t b a l w . L I u ) n h r e v M - * a * o 1 1 w S q ( e m -  
ber, 1965. The Committee note, however, that after the Executive 
waa called to clarify the position p e r s d l y  in December, 1%5, tbe mstter was 
t . l t e a a p w i t b t b e s p S a r ~ ~ b u t i t n r s ~ p v a d ~ ~ 0  
his comments. In the awulrrblk, be was repatriated b CPWD nberenfter he 
retired. The Committee hope that the officials concerned wil l  be more alert 
in settling such dkrepaocies promptly to put matters beyond doubt. 

1.181. The Committee were Mormed dPr i  vvidence tht &a with tbe 
fouodation excav*tioa up* 12' a" aad back Piling with good ear&, 
ing of the floor would have beem oecessruy. Tbe Comedttee are not able to 
square this view with the statenwmt of the Cbief F j ? g i r  polc in DecsrPber, 
1%5 that his decision to strengthen the floor was QU buie tbrt tbe back 
filling was done witb excavated soil and m t  with good earth. Further, the ori- 
giml eetirmrte did wt provide for it. The prasaPt exphmtioo of tbe Depart- 
ment ccm, therefore, be regarded as at best an afterthough. In this colllleetioa 
they wfsh to make it clear that t h y  art intemsted in kmwing the fkds of tbe 
c r s e ~ t b e y w e r e u r d o d I n . s i n g e r 9 w s e ~ o a h e x t e a n t k n o f n h r t  
happened. The Committee bowever, aote thrt according to the Depmment 
there was an extra expenditure of Rs. 24397 oa accouot of dkgosrl of Mack 
cotton soil and importing of good erutb for refill@. 

Mlwfacture of channel i m  brackets 
Audit Paragra@t 

1.182. Channel iron brackets (specification C. 8 for 6) which arc used 
for overhead lines now being gradually replaced by underground cables) 
are manufactured departmentally in telecommunication factories under in- 
centive scheme. Orders for manufacture are placed by the stores organisa- 
lion generally on the basis of past three years' consumption a d s t o c k  in 
hand. The following table shows the quantity manufactured and issued 
during the last five years :- - -- ---- -- 
Year Quswity Quantity Closing 

Manufactured issued stock - -  -- . - - - - - - - - - - - - - - 

--.- , -- 
NOTE: Figures in columns 3 and 4 are exclusive of depot tmsfm. 
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1.183: .Although the closing stock at the eod of each yeer c o m & ? g  
€rom 1%7-68 was morp: tban the average annual consumption the p c ~ ~  
orders wcrt not pe-y reviewed by the stores organisation to bring 
them in line with actual rcquiremnts and furthermanufacture ofbracbt.cts Was 
continued on the basis of existhg orders. Based on the average conswl 
tion during the three years ending 1969-70, the clothing stock on 31st ~ a r &  
!970 C&. 37.42 h&s).reprwnts about six years' consumption. If account 
16 takm of the gradual replacement of overhead wins by underground cables, 
the stock is Sj'keiy to be sufficient for more than six years. 

1.184. The Department stated (December, 1970) that (i) there was no 
Me method of forecasting requirements and a team of consultants 

appointed to suggest a realistic method, (ii) instructions h v c  bron 
i d  for c q n g  out a cyclic review of all pending orders so that these 
coUld be mdlrfied to conform to actual requirements and (iii) alternative 
use d this item was being explored. 

[Pm@aph 23 of the Report of the Comptroller and Auditor General of 
Mia for the year 1969-70, Central Government (Posts and 
TdcSp.apbsW 

1.185. As per the information furnished by Audit, the number of 
channd iron brackets manufactured, issued and the closing stock in respect 
of I m 7 1  were respbctivlely 3480, 11367 and 1,70,3Q4. The value of the 
dosing stock was SLs. 35.76 lakhs. The Department informed Andit in 
December, 1970 that the accumulation of stock over the years had o c c d  
on account of the foflowing :- 

(i) There is no acceptable method of forecasting requirements. 
(i) Of late there has been an impreceptible change in technology on 

account of the increasing use of microwave link+-axial cables. 
there has been a slow down in open wire construction with the 
result that there has been a fall in the off take of this store. 

(ii) The pending orders had not been periodically reviewed to bring 
them in line with the actual requirements. 

The Department further informed Audit that the following remedial 
mt88ures had been adopted :- 

(i) All outstanding orders for the store were cancelled in November. 
1969. 

(ii)' A team of consultants have been appointed to suggest a realistic 
method of forecasting requirements of  various stores. 

(iii) The Chief Controller of Telegraph Stores has been directed to 
carry out a cyclical review of all pending orders so that they can 
be modified to cenform to factual requirements. 

(iv) Alternative use for this store is being found. 

1.186. During evidence when the Committee referred to the vast tccu- 
mulation of stock, tLe Senior Member Oil6com Operations) of the P&T 
Board s t a M  : "This was the result of faulty procedures that were k iag 



employed at that time and employed even now. The procedure w& to assess 
the previous three ears' consumption and project the demands on that 
basis. Unfortunate i' y, in this particular item, apparently the consumption 
rapidly fell off with the result that tha order placed on the workshops gave 
rise to a fairly increasing inventory. We are trying to make good this defect. 
We are having a team of consultants from the Hyderabad Staff College and 
one of thc terms of reference is to give us a proper method for forecasting 
out requirements for the CCTS and the! workshops. They have already 
prepared the report. As far as forecasting is concerned, what they are going 
to sugqest is that this should be actually based on the sanctioned works which 
are gomg to be carried out for the coming year rather than based on the past 
consum tion." As regards the excessive production year After year, he 
ad& t&t it was found from the Managers' meeting at which the production 
tarpts were fixed that the orders were very much higher than the actual re- 
qulrements and that no action was taken to cut down on the orders. 

1 .I 87. The Committee pointed out that in 1%8-69,82534 brackets were 
manufactured when stock in hand at the end of 1%7-68 was 95,300 and the 
avenge of consumption during the three years 196566 to 1967-68 was only 
47,603. The witness clarified: "In the first place, the C W  docs not go strictly 
by the averages. He makes a forecast based on the averages and them is 
a certain amount of subjective judgment involved in this. Secondly, this 
calculation is carried out sometime in September or October of the year wbcn 
the managers of the workshops meet and this is given as a programme 
and the workshops take up the production of this item in the following 
year. S u p  they meet in October, 1970, the production is taken up 
in 1971-72 and the supplies a n  made either late in 1972 or in 1973." He, 
however, admitted : "They have committed two mistakes. One was that the 
forecasting itself was excessive; the subjective judgement itself was faulty 
because they did not take into account this partmlar type of item, the 
use of which was going down. Nowadays, we are mnstructing very f ~ w  of 

t" tT of line which we used to construct previously; so the demand 
would ave gene up. The other thing is that they did not take into account 
the stock on hand, the inventory. If these things were done, the inventory 
would not have risen to this figure." 

1.188. Extracts from 10th Conference of Managers of P&T Workshops 
held in Calcutta on 17th to 19th February, 1968 and 11th Conference held 
in Bombay on 19th December. 1968, as furnished by the Department arc 
reproduced below:- 

(b) Chamel Iron Brde t s  : The demand of the Chief Controller of 
Tekgmph Stom is for 4 lacs Channtl iron hackets (oqv. 4 wires) against 
capacity of Workshops (Calcutta and Jobalp@ for 12 lacs. This low cle- 
mand will have some adverse d£kd on the utilisation of man-power in heavy 
macqne sho The *nq~tn  haw kno. raquestod to divert the surplus 
a p u t y  of & heavy m r h m  shop to other shop where work-load is heavy..' 



ITEM 3 : Finalisation of Pdtlction Pmg~nmme for 1-70 and Dnrr'lng 
up of Tentative Programme for 1970-71. 

(b) Channel Iron Bracket : The demand of C.C.T.S. is only for 5% 
lacs (eqv. 4 wires) against the capacity of 12 lacs of both the Workshops in 
Culcutta and Jabalpur. This reduced' demand of Channel Iron Bracket 
will cause less work load in Heavy Machine Shop of both Calcutta and 
Jabalpur Workshops and some operatives will be rendered surplus. The 
C.C.T.S. was requested to review the requirement and see if further orders 
could be placed on the workshops. 

1.189. While furnishing the above extracts the P&T Board observed: 
' t a ie f  Controlier of Telegraph Stores, Calcutta has been placing his dwpanC 
on the tclecom. factories on the basis of the actual requirements taking 
into consideration the Stock balance and expected supplies. Actually he 
had placed originally a demand for small quantities but at annual meetings 
of the managers, the C.C.T.S. and the managers were directed to masses 
the demands on the basis of discussions. The main reasons for increasing 
the demand was to get proper utilisation or operatwe labour and to meet 
the anticipated requirements that were likely to come up as a result of 
development plants. There is no record available as to how exactly was 
the calculation of demand made." 

1.190. During evidence the Senior Member (Telecom Operations) 
informed the Committee regarding disposal of stock as follows : "What 
we are proposing to do is, we want to cut ;*up and use it as a smaller bracket 
for which there is a very large demand. That is the only method of t ryi~g 
to get over this large inventory." 

1.191. In view of the virtual stoppage of manufacture of channel iron 
brackets, the Committee enquired how it was proposed to utilise the capa- 
city available in the two factories at Calcutta and Jabalpur. The witness 
slated that it would be used for making other type of stores. Asked whether 
any decision had been taken in this regard he said : "We have not 
taken into account the utilisation ol' the machinery. We are considering 
the utilisation of inventory. We have 1.5 lakh brackets. We want to see 
what we should do with them." 

1 .l92. This h a glaring example of rbaeace of control over prodaction 
and inventory culminating in accmnulation 01 1.78 I.kh &mt1 h b  rackets 
worth Rs. 35.76 lakhs. No basis for the production of tbese items in tbe tek- 
corn factone could be broogbt out by tbe Depahaebt. It b tht  
w acceptable metbod of fereeadq rqnineents hur ban mdmd cw, 
f8r. There was w mhv of arsdrdk sclwlak! fixrid to relate It k .etrsl 
clemmd. Tbestock ~ ~ . 5 w t ' b L e a ~ ' l ~ ~ 0 l l l t W b l l e B V f i g f b c p b  
chretiah &de. Flhtber the depwhmt did rst trke imto coaJi(llntla 



1.194. Ip v i e r d o t  experknee in this c ~ s e  tbe deaire 
thattbare~Mbtr~M.f@rctknp.ttmrInIIUtbeteleconlictmics 
and i n v d t q  d * ltema k l d  by tbe Dqmrtm& taking htq .coo9.t 
tbe chrnge ha teobd%y ts !id out dtenmlivp me for the i t em rdered 
obsolete pad b cbma&e tk )attsnr aZ production with $4 podifiatiwsos 
are necessary. 'ibis s W d  receive priority as tbe Department have &edy 
adopted improved technology in various spheres. 

1.195. As regards the dispoerl of the accumulated s tdk,  the Committee 
were informed that the Department proposed to cut tbem up and use tbem as 
smaller brackets, The extent .of disposll in tbis manner may be reported 
to the Committee. in due wursu. 

Excess payment of Customs Duty 

1.196. In connection with procurement of imported telecomrnuni- 
cation equipment for execution of coaxial cable projects, the Department 
was charged Rs. 2,60,156 in excess as Customs duties in the following cases :- 

(a) The Department imported (September, 1964) certain equipment~ 
in 190 packages on which the Customs authorities assessed the duty payable 
at 66 per cent ad valorem instead of at 38.5 p r  cent ad valoret~i as was due. 
This resulted in excess payment of Rs. 40,261. The Director General of 
Supplies and Dispxals. through whom the consignment was imported. 
advised the Department (13th November, 1964) to scrutinise the assess- 
ment and claim refund if any, through the clearing agents within 15 days 
of receipt of , their communic;ation. Although that communication 
was received by the Department on 16th November. 1964, no instruction& 
for claiming refund were issued to the clearing agents till 23rd April, 1965. 
The delay is stated to be due Lo time taken in examination of the case with 
qeveral offices in t b  department and the fpreign suppliers. 

1 

Thc claim lodged by the clearing agents (May. 1965) was rejected b~ 
the Customs authorities (Fabruary, 1967) on the ground that it was not 
filed within six months of pqymeat of day .  Appeal preferred to the Col- 
lector of Customs 9s also rqitcted (December, 1%7) on similar round, 

bean decided so far (August. 1970). 
f A revision petition && (May.. 1968) with the Ministry of Finance as not 
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(b) &rca'rpiosth d a kill of entry af March, 19@ ohopod that ,Cu% 
duty h4151 brxa? at. 60 per cent ad v ~ r l o n ~  (p1us 10 per pcqv 

d8ma;r%, a~catding it &wld hawq bten c h q d  at 
35 p e ~  oant ed wloram (plus 10 per mat) and thqt t h ~ s  wrpng a s e c d t  
resulted in excess payment of 8s. 49,705 the claim for whwh ,WCS la$& 
by the clearing agents in July, 1965. The,claim was rejected (June, 1966) 
W tho Customs authofi8s as not faliing under the particular section of 
the Customs Aot under which it was made. An appeal pmferrad (Aupt, 
1966) was also rejected (September, 1966) by the Appellate Collector of 
Cvstoms as t*bard. A revision petition to the Ministry of Finance 
(March, 1967) has been partly allowed. However, the amount of refund 
is yet to be determined (November, 1970). 

(c) Customs authorities in Bombay port charged duty at 15 per cent ad 
valonm i m w d  of at 5 per cent ad vdorem on coaxial cables importad during 
1964. In five such cases, amount of duty chorgcd in excess was Rs. 3,05,267. 
Refunds amounting to Rs. 1,35,077 for three such c a m  have been allowed 
in 1469/1970. The remaining two cases (for which revision petitions yere 
submined in September, 1966 and te-registerad in March, 1968, to the 
Ministry of Finance) are yet to be decided. 

1.197. The Department stated (November, 1970) that the following 
action had been initiated to reduce the incidence of such cases:- 

(i) A circular letter was being issued to all the circles to give due 
importance to cases involving Customs duty, Central excise duly 
and consequential matters. 

(ii) The Ministry of Finance has been addressed to review the cases 
rejected as "time-barred". 

(iii) The Director General, Supplies and Disposals, was being requested 
to advise all their clearing agents to present correctly the case about 
classification of telecommunication equipments to the Customs 
authorities. 
[Paragraph 29 of the Report of the Comptroller and Auditor 

General of India for the year 1969-70, Central Government 
(Posts and Telegraphs.] 

Sub-para (a) 

1.198. The P&T Board intimated the present position of the revision 
petidon filed with the Ministry of Finance in May, 1968 as follows:- 

"The Ministry of Finance, Department of Revenue and Insurance. 
considered the appeal of the Department by relaxing the condirion of time 
bar. The Ministry rejected the claim for the reclassification of the entire 
equipments under 73(2) of the ICT as asked for by the Department but while 
considering in detail they have agreed to reassess compressor unit under 
7Xb) of the ICT and grant refund in refaxation of the provisions of the 
Customs Act regarding the reassessment of the other item viz. gas cylinder, 
they have turned down the claim of the Department." 
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1.W. ,- '(sa'&fftq W& fnformed th#t on 6-7-1971. Audh had 
rq$prtoh two m m  'c&s of b pa ant of' &. 1 486 as Cwtoms 
duty e W P ~ T  for tiki so%% J g n .  A, requiicd by tbc ~ommi t to .  
t@ PeT intimte?tha dm of the arr ud ,the action taken as 
indicated batbw:- 

"Audit hPd it two b i d s  of excess &" inwlVing Rs. t l86 khs In Septembe?, 1971. 
payment of Rs, 7.72 lakhs in a consignment (received at Barnbay) containing 
carrier e uipment. The other case relates to  an excess payment of custom 
duty Is. 4.14 w in ram , tehbne eqmipmew imported from 
BcdgiW." i 

"In the first case, on a consi of Rs. 77.23.41 4 oft ebphonic equip 
meats, customs duty war chat? @ 60% instead of 50% thereby charging 
an excess amount of Rs. 7.72.341.40. A claim for refund of this amount of 
Rs.7,7$341.40 weo lodged with the customs authorities. Out of this, a refund 
of Rs. 7.55.792.90 has siaca bacn sanctioned by the customs authorities. 
The balance of ka 16,548.50 represents customs duty on measuring instru- 
ments and consumable spcrres. On a fair estimation, the amounts of cus- 
toms duty on measuring instruments and consumable spares are Rs. 12,448 
and Rs. 4,100 respectively. It is now revealed that the measuring instru- 
ments were for testing of cables and not for equipment and as such charging 
of customs duty @ 60% is perhaps correct. The only dispute that now 
remains is for a sum of Rs. 4,100 in respect of customs duty on consum- 
able spares. The question whether we should make a special petition to the 
Hon'ble Finance Minister for this amount, is under consideration." 

"With regard to the second case involving a sum of Rs. 4.14 lakhs, 
a separate commnaication will follow after further investigation." 

Sub-para (b )  

1.200. As regards the present position of the revision claiming refund 
of excess payment of Rs. 49,705j- which was partly allowed by the Ministry 
of Financc, the P&T Board stated : "The revision petition has been partly 
allowed ordering of Rs. 230.02 on1 . Since the customs authorities are of 
opinion that the item on which re&nd has not been granted are of general 
electrical equipment which are classified under item 73 of the I.C.T. no 
exceb9 payment has been made by the Department in this respect." 

Strb-para (c) 

1.201. The p m n t  position of the remaining two cases of refund clai- 
med was stated to be as follows : 

"The two cases in question relate to GSI 146 in which the amount ex- 
cess charged is Rs. 77.642.85 and OSI 147 in which the axaeas amount cbarged 
is Rs. 92,547.17. As regards GSI 146, the coob is under consideration of 
Ministry of Finana, Department of Rcven e and Insurance. As regards 
GSI 147, thc su. is vnd.r cons&ration of & histant Colkctm Customs. 
Bombay." 



I I 1 

l . ~ . h ~ n g . ~ ~ ~ e m p ~ t a f ~ d u t y d R a 4 . 1 4 k L l s  
on Mephone equipmeats Imported from Belgium, referred to tbe Daw 
meat by Audit subseqnently, the Committee may be apprised of the oatcome 
+Sf 8 k  hva~Ug.tiolr by ,3 tbepimtmmbi \ 3 

' ~ ~ ~ i <  I ,  
1.204. As regarde the retaaining two &ses 

of h 9297  in one case was under 
af fhe A d t  para, the Committee 

qd the other case involviq ILr. '77,643 was 
tant Cdlector of Customs, Etbmbay. Tbe Committee may k iihfarmed of 
the outcome. 

Delay in giving telex connections 

Audit Paragraph 

1.205. A telex exchange with a capacity of 100 lines was commissioned 
in Poona in April, 1%6. Although the exchange had spare capacity and 
there was dcmand for tekx connections, during April, 1966 to March, there 
was delay ranging upto 19 months in giving connections resulting in loss 
of potential revenue of Rs. 0.64 lakh5 as rental and call fees. 

1.206. The Department stated (November, 1970) that the delay was 
dm to (i) non-availability of teleprinter machines (Rs. 19,000). (5) non- 
availability of cable pairs (Rs. 28,000) and (iii) obtaining approval of 
Post Master General for giving connections (Rs. 17,000). However, it 
was seen that sufficient numbers of teleprinter machines were lying idle in the 
nearby  omb bay telex exchangr and that priority allotment for cables was 
applied for only in July, 1966 after commissioning of the exchange instead 
of immediately after sanctioning of the cable estimate in December. 1965. 

[Paragraph 11 of the Report of the Comptroller and Auditor General 
of India for the year 1969-70, Central Government (Posts and 
Telegraphs)]. 

1.207. Eqhiaing the delay in giving wnntctlons, the P&T Board 
satmi in a note as f o k m  ; 

"Then were 24 applicants in tba waiting lirt for talex con- 
on 1-2-67. Most of the connections were not feasiblo due to remo~u givoa 



below. Those, which mpbuh&t- L w r  ip .LlyCnity  list for which 
spacific orders were to bo issued by the P.M.G., Bombay. . 

-.. -- 

Similarly, h t w e m  February, 1967 and February, 19F 21 apptiCatiom 
were received. Out of these, 9 parties either failed to pay he demand notes 
or withdraw their applications. 24 connections. wfle given including 11 
out d the 12 prtaining to the lid and 3 f r ~ m  the tbbsequent list F e n  
during the next month, viz., March, 1968 and the waiting list w out. 
Jn the second list, delay occurred i~ 3 cases for want of junction cable bet- 
ween Shivajinagar and Pimpri, in 4 cases for obtaining approval of the P.M.G. 
and in 2 cases on account of the subscribers' failure to make payment or 
exacute the agnxmeat in time. Ir is needless to mention that examination 
of each case for execution of the work, skipping over and for closure of the 
cases after following the prefcr~hed prqcedure normally takes a little time. 
The Audit para is bawd on the &lay in respect of 16 cases, for the period 
from April, 1966 to March, 1968. Out of these csses, 7 were d y  to .non- 
availabdity of junction caw pairs between Shivaji Nagar and Pmpn and 
9 required obtaining approval for providing the co~ect ion from P.M.G., 
Bombay." 

1.208. Tlw Cormittee note that duriag tbe period from Apri), 1966 to 
March, 1968, delays oecarsd in giving caavctiosr h 16crsw h the telex 
Excburpe at Poool, multbg in r ksl of poteatirl- of Ra 0.61 L5b. 
O f ~ c u r e q 7 w e r e d a e t o w ~ v a i l r b i U t y o f ~ c a b l e p r i r S  lad9 
reqoired 0bt.lning of rpprovd for providing the col l~cethm fronr the P.M.G., 
Fhmby. Tbe C o d t t e e b d ,  ia jmm 1.65 of tbehr 2nd Bcport(pZfth Lak 
Sablu), referrel to the I- idbed by tbc Geaercll Manager, T* 
&wbry, envhghg 8 review of erMe of worka and to draw up r pro~runme 
of lltlllning tie u p c i t y  witbin six months oo r & b.ab, to the extent cable 
wm rvall.Mc. Ibc Committee trpst that B review of the pasldw in a0 tie 
tokpbolrejtelex ex- WU be aadcrWrw at tbe DMrietjClrc)e level 8s 
rho at tQ bard's level with a view to seeing tbat tkre is no rooid8bk 
d e h J i n ~ t b e # ) o d t y o n r a y 8 c a n m t .  

l a .  Tb Co~lrarittee are d e  to 8ppd8k the &hy in 
tk collvctiar frop PMGI m y .  'IBsy * 

~ r d t k ~ d t L e d s d r b b t L b  m d  
-be gamohfarrllLi8 rlnrtotakJq8C)roprirte retfq 



I .2b. The capoi of a telephone exchaap was expandad F t ~ m  1000 
fines to 1800 linas and ? rom 1800 lines to 3000 lines in August, 1965 Pnd 
November, 1966 resprctively. The first expansion was OX* to moot 
demands for telephone connections upto September, 1964, and t b  mad 
for the next t h m  to four years. When the second expansion was proposed 
in December, 1963, the actual increase in the demand for telephone conmXtion 
was only 330 during the two years upto March, 1963. In SapbIdlW, 
1%5 further expansion upto 4200 lines was proposed and sanct~onad in 
January, 1966 to meet possible demands upto 1970 assumng the p w t h  
rate as about 300 per year, The third expansion was completed in March, 
1 969. 

1.21 1. On 1 lth August, 1970, only 2600 connections ware working 
without any applicant in the waiting list. Thus, 220 connc+ions from 
the expansions (connectable capacity 2820 lines) and the entm capacity 
of tho third expansion remain unused. Capital expenditure on the third 
e x p i o n  was about Rs. 6.76 lakhs; the annual recurring charges baing 
about Rs. 0.74 lakh. 

1.212. The Department stated (September, 1970) that the expansion 
was p h n e d  on the basis of anticipated demand and a persistent depression 
in demands could not be anticipated at the time when equipment installa- 
tion commenced in September, 1968. It is, however, seen that the average 
annual increase in the number of waiting applicants during the two years 
preceding the planning of the third expansion was about only 146 numbers. 
Further, from March, 1968 the actual demand was showing a falling trend 
compand to the projected demands at the time of sanct~on. 

[Paragraph 13 of the Report of the Comptroller and Auditor Genera4 
of India for the year 1969-70, Central Government (Posts and 
Telegraphs)]. 

1.213. The Audit para rebtes to Bhavnagar telephone exchgr .  
The Committee desired to know the basis on which further expansion upto 
4290 lines was proposed in 1965. The P&T Board stated: "Tha basis 
for the forecast of demand was an avfrage yearly growth of 14.8 worked 
out in 1965 with aotual demand at that time and the growth of m u d  as 
seen from 1959-1965. The average was assumed as 14%." 

2 
1.214. The projected demand and the actual demand during 196668 

wgte as under : 
- 

W e  Rojoctd A d  
damond dcmud 
ate0 
for 
sanction - 

31-3-1966. . . . . . . . . .  2184 2140 
31-3-1967 . . . . . . . . .  2990 2368 
31-3-1968 . . . .  2839 2)IFb 

- --I. 



1.215. The Committee wanted to  know whether any review of the need 
for the third expansion from 3,000 to  4,200 tines was made with reference 
to the actuat demand before commencing equipment installation in 
September, 1968. The P&T Board, in their note, stated: "Geacralky the 
telephone demands show an  ever rising trend and it was so in the case of 
Bhavnagar also from 1961 to  1968. As such n o  review was normally 
found necessary with reference to  the actual demand before commencing 
the installation. The installation of 1,200 lines expansion (3,000-4,200) 
commenced in 1968. The marked fall in the demand took place in 1969, 
consistent with the trend all over India due to  economic crisis and again 
started slowly increasing from 1969-70 onwards." 

1.216. As regards the present position of the waiting list and the working 
connections, the P&T Board intimated : "On 31st December, 1971 the ex- 
change e uipped capacity was 4,200, working connections 2,954 and waiting 
list 78. %he growth rate in catching up again and according to  latest io- 
dication may reach a figure of more than 300 per year." 

1.217. In September, 1970 the P. & T. Board laid down the following 
targets for utilisation of capacity of telephone exchanges :- 

(a) 90% of the exchange capacity should be utilised soon after the 
commissioning of the exchange or the expansion , in any case 
not later than six months of such commissioning and 

(h) 94% of the exchange capacity should be utilised about six months 
in advance of the due date for commissioning of the next ex- 
pansion. 

1.218. The expanded capacity of the Bhamagar telephone exchange in 
Yorember. 1966 was 3.000 lines. Before the comectabte capacity was folly 
utilised, further expansion upto 4,200 lines was done in March, 1969, although 
there was progresxive fall in demand compared to anticipation. As on 31d 
I)ecembcr, 1971, the number of working connections in this exchange was only 
2 .99 .  In the opinion of the Committee further expansion at tbe cost of Rs. 
6.76 lakhs (non-recurring) and Rs. 0.74 lakh per annum (recurring) should not 
have been proceeded with without obsor.cing the actual trend of demand. Had 
this been done the expansion could haw been postponed and the eaoipmmts 
diverted to a place where they were needed urgently. They wish that such a 
review is introduced at least now so that scarce resources are utilised in the 
hest possible manner. 

1.219. The Committee note that according to the latest instructions of 
the Ihpartment, 94"6 of an exchange capacity should bc. utilised about 6 months 
in advance of the due date for commissioning of next expansion and W", of 
the expanded capacity should bc utilised soon after expansion-in any case not 
later than six months. The Committee had in their 2nd Report (Fifth I d  
Sabha) suggested that thc accent during the Fourth Five Year Plan period should 
IK' on utilising the exiating capacity fully. They do not appreciale creation 
of additional capacity without clearly establishing the need thereby adding to 
the already unutilisd capacity. In addition to ensuring strict adt~crence to the 
latest departmental instructions, the review as indicated by the Committee in 
the foregoing paragrapti, sbould be introduced to guard against this cootingenc!. 

6 L.S.s.172--5. 



1.224.' TBc above observitioas of the Committee should mt, bowevcr, 
bo ~0wtnhd to imply that the Committee we against creation of capacity rrhen 
tbey are needed. 

Excess expenditure on electricity 

Audit Paragraph. 

1.221. The agreement executed by the Department in October, 1966 
with a State Electricity Board for supply of power to a telephone exchange 
from March, 1963 stipulated that billing demand for any month would be 
the highest of (i) 60 per cent of the contracted demand, (ii) maximum demand 
registered by the meter for that month, (iii) average of thc maximum demands 
registered for the preceding twelve months. The demand of electric energy 
for the exchange was estimated to be 200 KVA on the basis of ultimate and 
not immediate requirements. As a result, the Department paid charges for 
120 KVA (60 per cent of the contracted demand of 200 KVA) every month 
between March, 1963 and F-bruary, 1969. As the actual monthly consump- 
tion did not exceed 72 KVA between March. 1963 and February. 1967 and 96 
KVA between March. 1967 and February, 1969, there was excess expendl- 
ture of about Rs. 32,600. The contracted demand was rcduced to 134 KVA 
in March, 1969 only. 

1.222. The ultimate demand assesed by the Department had taken into 
account 65 KVA for a new air conditioning plant for the exchange, which 
was found necessary as a proposal for expansion of the exchange hy NKM 
lines was then under consideration. As the expansion was sanctioned (March 
1965) for 2100 lines only the new air conditioning plant was not found ncces- 
sary. Had the ultimate requirement been reassessed even at that stage (March 
1965) extra expenditureof about Rs. 34.900 could have been avoided. 

[Paragraph 19 of the Report of the comptroller and Auditor Gcrlcral 
of India for the year 1969-70, Central Government (Posts and 
Telegraphs)] 

1.223. The Audit para refers to the contract entered into by the Dis- 
trict Manager, Telephones, Hyderabad with the Andhra Pradesh State Elec- 
tricity Board for supply of powcr to the Gowliguda telephone exchange 
Audit gave the Committee the following background information : 

"The ultimate requirements of electric energy for the  exchange f o r  a 
single unit of 6000 lincs was estimated as 72 KVA by the P&T Directorate 
in May, 1960, but the local officers took into account the possibility of a 
second unit of another 6000 lines being installed there and on that basis 
requirement was doubled to 144 KVA without making detailed calculations 
for the additional requirement of the two units together, if thc second 
unit materialised. Allowing a safety factor of 40 p.c. the contract dcmand 
was put as 200 KVA. The P&T Directorate stated (August, 1971) that by 
actual calculations the ultimate demand for the two units together would 
have been about 125 KVA, and. providing for a safety factor, a contract for 
150 KVA would havc met the ultimate requirements of both the units." 



"The actual monthly consumption of electric energy as per meter read- 
ing varied from 29 KVA to 72 KVA between march, 1963 and February, 
1967 and from 80 KVA to 96 KVA between March, 1967 and February, 
1969, but as the contract was made for 200 KVA the department paid charges 
for 120 KVA (60 p.c. of the contracted demand) for this entire period. Thus, 
there was excess expenditure of Rs. 32,647 from March, 1963 to February, 
1969. The contracted demand was reduced to 134 KVA from March, 
1969." 

"Expansion of the exchange by another 6000 lines (second unit) did 
not materialise because of reduction in the growth of telephone demand 
and also non-availability of equipment. However, in March, 1965, it was 
decided to expand the capacity of the exchange from 6000 lines to 8100 lines. 
Even if at that time the requirements of electric energy for the exchange had 
been reassessed, the department could have saved extra expenditure of 
Rs. 24,967." 

1.224. The Committee desired to know why the position was not revieu- 
ed in March, 1965 when it was known that the capacity of the exchange was 
not being expanded to 12000 lines as anticipated earlier. In a written 
note, the P&T Board stated: "In 1965 an allotment of 2100 lines in the 
first floor of Gowliguda was made and i t  was originally proposed to air- 
condition this floor also by a separate plant. With the two airconditioning 
plants working, the load was expected to be about 144 K.W. i.e. 71  K.W. 
per exchange on each floqr with its airconditioning unit. Even if an exchange 
is partly equipped, the electric load does not materially change as major part 
of the electric load goes for airconditioning. Thus even with 2100 lines which 
were allotted for the 2nd unit (if) the 2nd airconditioning unit had been in- 
stalled as originally envisaged. the load asked for would have been justi- 
lied." 

1.225. A5ked ~ h y  even in  October. 1966, when the contract was sipcd. 
the point W:LS owrlooked, the Department in a written note replicd th;ii 
i n  1966, the pmition rcmr!ined the samr and the contract was not reviwd. 

1.226. Even according to the original anticipation there was oler-pitching 
uf demand for supply of poaer to  the G o a l i p d a  telephone exchange to the 
extent of 50 KVA. As against the contract dtmand of 200 KVA the aclral 
monthly consuniption laried from 29 K\'A to 72 KVA between March, 1963 
and Februarj.  1967 and frcm 80 K\'A to 96 KVA between March, 1967 and 
Februar), 1969. 'Ihe demand was reduced to 134 K V A  only from hlarch, 
1969. 'I'here was thus an excess expenditure of Rs. 32,647 in the meantime. 
-1 he Cammittee accordinglj desire that in order to  aloid such nast t  htl ex~endi -  
lure there should be a review at  periodic interlals of all the cmtracts  for supply 

- of power entered into b j  the Department and the demands should be suitably 
adjusted in keeping with the actual needs from time to time. 

1.227. In regard t o  this case the Committee would like to know when the 
installation of the second airconditioning unit was abandoned and wh!. a t  that 
stage the demand for thc sapply of power was not reduced. 



Avoidable expenditure on pnrchaPe of stores 

Audit Paragraph 

1.228. In September, 1967 the hpa r tmen t  placed an order on a firm 
'A' for supply of 300 float charging power plants for small exchanges at  
Rs. 3,900 each on the basis of open tender. The supplies were to commence 
from 1st January, 1968 after approval of sampla and were to he comple- 
ted by 31st August, 1968. The first sample submitted by the firm was re- 
jected as it was not according to specification. At the request of the firm 
the specification was modified in January, 1968 and the sample resubmitted 
in February, 1968, according to the modified specificatron, was approved in 
May, 1968. The delivery date for supplies was there after fixed as 31st Decem- 
ber, 1968 by which date the firm supplied only 103 plants. Meanwhile, 
through quotations received in response to another tender enquiry issued on 
9th August, 1968, the Department came to know of the lower market prices 
of these stores and placed orders on each of two other firms 'B' and 'C' 
on l lth November. 1968 and 23rd November, 1968 respectively for supply 
of 200 plants at Rs. 3.587 each. Both these firms were considered by the de- 
partmental Stores Purchase Commirtee as established suppliers. Firm 
'C' was alw registered with the Director General, Supplies and Disposals, 
as approved contractor for supply of these stores. Firm 'A' also quoted the 
rate of Rs. 3,700 each In response to this tender enquiry. 

1.229. The order on firm 'A' was not. however, cancelled on expiry of 
the delivery date of 31st December. 1968 but was extended (on 1st February, 
1969) upto 30th April, 1969 for completing supply of the balance 1970 num- 
bers at the ratc of Rs. 3.700 each which the firm had quoted in response 
to the w x n d  tender enquiry. As the prevailing market rate was much lower 
and the stores were not immediately needed, the Department could have 
cancelled the order on firm 'A' with the quantities supplied till 31st December. 
1968 and purch:iwd the balance I97 numbers at the reduced market rate of 
Rs. 7,580 each. . 

1.230. Computed on the basis of the difference between the rates of 
firm 'A' (Rs. 3,700 each) and of firm 'C' (Rs. 3.580 each). thc extra expendi- 
ture for purchase of 197 plants was Us. 33,630. 

[Paragraph 22 of the Report of the Comptroller and Auditor General of 
India (or thc year l909-70, Central Governmcnt (Posts & Tck- 
graphs)] 

1.231. The Committee desircd to know the reasons for not cancelling 
thc ordcr on  firm 'A' on th:. expiry of the delivery date vi:. 31.12.1968 when 
thc prevailing market ratc W;L\ much lower and the stores wcrc not immcdia- 
:el! required. In a writtcn reply, the Dqartmcnt stated: "The order was 
not canccllcd on the expiry of the delivery date becausc there was no esta- 
blished qirpplicrs who could supply this item at the rate supplied by firm 'A' 
or lower. Firms 'R' and 'C' \\we new entrants in the fieM and when thc 
extension was granted lhcy had yet to sumbit the prototype for approval. 
Till the supplics could bc established from thesc firms adequate stocks were 
necessary to mcct the demand. Firm 'A' had already started supplying and 
the extension granted was only for four months.' 



1.232. According to the information furnisbcd by Audit $ prototype 
sam le of firm 'C' was approved an 14.5.69 and that the closing balance of E stoc of these stores was 190, 201 and 196 respectively during April 1969 
to June, 1969. Thus the Department could have waited for supplies from 
firm 'C' and should have cancelled the order an firm 'A' with quantities s u p  
plied till 31st December, 1%8 and purchased the balance of 197 numbers at 
the reduced rate of Rs. 35,380 each 

1.233. The Committee wanted to know whether before granting ex- 
tension of time to firm 'A' the stock position was examined to find out whether 
there was real need for these plants. In a written reply the Department 
have stated: "On 1.2.1969 the date on which extension was granted, the 
C.C.T.S. had stock balance of 74 numbers of float charging power plants 
against a pending indent of 144. The pending indent was mcreasing and 
this consideration weighed in granting an extension to the firm." 

1.234. Tbe grant of extension to firm 'A' beyond December, 1968 for tbe 
sup y o f t b e b . l r a c t ~ o f 1 9 7 d o f t c b Y g i n g p e r p l r n t s a t t b e l r t e  
of s' B. 3700/-each when lower offers (Rs. 3580) from two other firms-29' & 
'C'--hsd already been received, lacks jdfkation. Tbe Committee are OD- 
able to agree witb tbe coatention of tbe Department tb.t tbere were no other 
establisled suppliers of tbese items in as mncb as 6rms 'B' .ad 'C were cob 
sidered by the departmental Purchase Committee itself as established suppliers 
aad firm 'C' was also registered witb tbe DGS&D as approved contractor for 
supply of tbese stores. Tbe prototype sample of &m 'C wm approved on tbe 
14tb May, 1969. Tbat tbere was no immediate need is establiisbed by tbe fact 
tbat tbe closing balance of stock of these stores was 190,201 and 1% respectively 
doring April to June, 1969. Tbe Committee trust tbat the Department will be 
more cnreful in tbe matter of procurement of stores in future. 

Labour rates in a Telephone D i i i c t  

Audit Paragraph 

1.235. Under the departmental rules, labour is to be paid for by enginee- 
ring divisions at rates included in a schedule of rates fixed in advance on the 
basis of- 

(i) the average local rates prevailing over the entire division for labour 
as prescribed by the Railways, Public Works Department and local 
authorities for companding type of work, and 

(ii) special requirements of the P&T Department. 

The schedule which contains unified rates for the entire division is 
required to be approved by the Head of a Circle before it is finally adopted. 
The Head of a Telephone District is also required to fix similarly a schedule 
of labour rates for adoption by this District. 

1.236. On the ground that works of laying of cables, digging oft renches, 
etc., were of a more sophisticated natura and required employment of sktlled 
labour equivalent to Class I mazdoo~ of the local Ekctricrty Department. 
a Tekpbone District had fixed the rates for rnazdoors and head d o o r s  for 
1967-68, 1968-69 and 1969-70 at rates e x d i n g  the average local rates (for 



mazdoors and head mazdoors) by over 11 per cent. The rates for 1970-71 
have not been fixed so far (August, 1970), but payments are continuing at the 
rates of 1969-70. However the rate of labour charge prevalent In the lo!al 
P&T engineering division which also executed similar works i n  the same cW, 
was the same as the average local rates and thus lower than the labour rates 
adopted by the Teleqhbne District in that city. 

1.237.'Besides the anomaly of thc prcvalcncc of two sets of rates for 
similar items of works got done by the same Department at the same station. 
the higher labour rates fixed in the Telephone District resultcd in additional 
expenditure of RS. 1.64 lakhs upto March, 1970. 

[Paragraph 1G'bf the Report of the Comptroller and Auditor General 
of lndia for the year 1969-70, Central Government (Posts & Tele- 
grapWl 

1.238. The Telephone District and the P&T Engineering Division 
referred to in the Audit paragraph are stated to b? Bangalore Telephooe 
District and Bangalore Telegraph Engineering Divis~on. The comparatw 
ratcs for 1967-68, 1968-69 and 1969-70 are as shown bdow: 

- --- -A - __._I-- - -  
Rates jmd by 

Ban~lore Bangalore 
Telephone Telegraph 
District Elng. 

Division 
- - - - ~ ~ . - - -  ~- - 
Head Mazdoor . . . . . . . . . Rs. 3 .M) Ks. 2.75 

per day per day 
Maioor . . . . . . . , . . Rs. 2.50 Rs. 2.25 

p a  day per day 
- --- ~ . . - -. -. .. - - . .-- - -~ . . - - 

1 

1.239. Asked during evidence about the reason for the disparity in rates 
applicable to the same locality for comparable items of work, the Senior 
Member (Telecom. Operations) and Ex-officio Additional Secretary stated : 
"The Engineering Division, when it fixed the rate, it went simply by the arith- 
metic mean. The Telephones Department took the rates of the Electricity 
Board labour." To another question he replied: "In the Bangalore Dis- 
trict, prior to 1967. the rates fixed by the District were the average arithmetic 
mean of the ratcs fixed by the PWD local authorities and the Railways. 
But, in 1967 the District Manager who is in charge of the local telephones 
system changed the rates. In changing the rates apparently he has gone 
strictly by the rule. I am only t~ying to explain what hc has done. Thc 
rule says that thc average local rates prevailing lor the correspmding type 
of work should be taken. I find that he has taken a deliberate decis~on in 
1%7 when he changed the rates. There is a record in the file. Before he 
changed the rates this is what he has recorded: 

'I find that class 1 mazdoors (that is in the Electricity Department) 
are paid Rr 2.50 pet day. The work our mardoors have to do 
is similar to the work done by the corresponding rnazdoorb d the 
Electricity Board. In view of this we may  fix the rates of the n m -  

do or at Rs. 2.50'. 



The rule says that head of the circle or the Divisional Enginecr when re- 
commending the rates has to take into account the wages paid for the cor- 
responding type of work. This is the only extenuating circumstance that I 
could mention in defence of the District Manager. In all other districts 
the ratcs are fixed on the arithmetic mean. Here, I cannot say what he 
has done is wrong because he has gone by the rules." 

1.240. According to the witness the rates for Engineering Division should 
be lower than the rates for Telephone District as the work of the former was 
outside the city. He clarified that the Telegraph Engineering were also in 
charge of the telephone system, but outside the city. He further stated: 
"We find that in October-November, 1968 the approximate expenditure 
incurred by the Bangalore Engineering Division within the city limits was 
about Rs. 800-900 whereas the expenditure incurred by the Bangalore Engince- 
ring Division outside the city was of the order of Rs. 6000-7000. Mostly 
the work done by the Division is outside the Bangalore city whereas the 
work done by the Labour of the Bangalore Telephone Division is inside the 
city." 

1.241. The Committee were informed by Audit that howsoever small 
the cable work might be for the Bangalore Telegraph Division within the 
city area, it was being got done at rates lower than those in the Telephone 
District. Further in Calcutta, Madras and Hyderabad having local Tele- 
graph Divisions alongside Telephone Districts, no variation in labour rates 
had been noticed. The witness also stated during evidence: "To my know- 
ledge this is the only occasion. I t  is only in this particular place. Bangalore; 
~t has not taken place in any other place." 

1.242. While the rates for 1970-71 had not been fixed by the District 
Manager, Telephones and payments were being made at the rates applicable 
for 1969-70 rates fixed by the PMG. Mysore for 1970-71 for the Bangalore 
Telcgraph Division were stated as follows: 

Head Mazdoor . . Rs. 2.50 per day 
Mazdoor . . Rs. 2.25 per day 

Thus the difference in the rates for Head Mudoors in the two units had 
widened. The additional expenditure caused by the higher rates fixed !n the 
Telephone District was Rs. 2.05 lakhs upto December, 1970, according to 
Audit. 



64 

NmtUjll(Lti011 of stores 
A& Paragraph 

1.244. On the basis of demands made by some wireless divisions in 
1963 and 1964 the departmental stores organisation placed a requisition 
on a telecommunication factory in August, 1965 for manufacture and supply 
of components for 270 tubular masts on a priority basis. Their actual manu- 
facture took almost three years. Meanwhile. some of the works nqui- 
ring use af these materials were abandoned, while others were executed with 
substitute materials although such arrangements were not considered ideal. 
No review of the demand with reference t o  immediate needs was made. 
When manufactured stores valued Rs.3.60 lakhs were supplied to the stores 
organisation by the middle of 1968 their demands had tapered off and 
stores worth Rs. 0.54 lakh only could be utilised till April, 1970. 
Stores for Rs. 3.06 lakhs are still (October, 1970) laying in stock. 

1.245. The Department stated (November, 1970) that the remaining 
stores would be utilised in future works and during the current Five Year 
Plan period. 

[Paragraph 24 of the Report of the Comptroller and Auditor 
General of India for the year 1969-70, Central Government (Posts 
and Telegraphs)] 

1.246. The Committee enquired why manufacture of the tubular masts 
could not keep pace with the demand. In their written reply the Depart- 
ment stated: "The demand for the manufacturing of H.T. masts was placed 
by the Chief Controller of Telegraph Stores, Calcutta on the telecommuni- 
cation factories in August, 1965. This involved the manufacture of various 
components to make up the complete masts. Due to the difficulties in pro- 
curement of raw materials by the telecommunication factories in time the 
prduction of the components was delayed. The complete masts materials 
were ready by the middle of 1968." 

1.247, Asked whether any review was made from time to time after 
placing the ordcr with a view to correlating manufacturing with the changing 
demands and whether there was no coordination between the indenting divi- 
sions store branch and the production branch, the Department, in t k i r  
no*, stated: "It is no doubt true that no review was made during this 
period to ascertain the latest position about the requirements of masts and 
m n d  the order on Chief Controller of Telegraph Stores and Telecoaununi- 
cation Factories. However, it may also be mentioned that a number of works 
on which these mattrials were to be utilised were delayed beyond the year 
1968." The Department also informed that two works were decided to be 
a-oned after the manufacture of tubular masts. 

1.248. The Department had earlier informed Audit (November, 1970) 
that the requirements of hinged tubular masts year by year were corn 
t i d y  small and many of the components were re uired to be asred. 
facture of s m d  quantities of special i tem in % Telso-unimtion fu 
tories year by year would not only result in high overheads but mcly also upaset 



to some extent the m a n a w i n g  programme of the factories. ~anufacture 
of the mast matbrials has, therefore, necessarily to be taken up o h  in a while 
and the manufactured items kept in stock over a period of time. 

1.249. The Committee desired to know the value of the stores still lying 
unutilised and the manner ip which these were proposed to be utilised. The 
Department intimated: "The value of components of H.T. masts stores 
lying in stock is Rs. 2,61,600. The aerial systems in some of the existing 
wireless installations required improvements by installation of standard 
masts of 68' and 126'. These are under various stages of processing. Single 
channel VHF links for which designs are developed by the TRC and manu- 
facturing has been taken up by M/s. Indian Telephone Industries, Bangalore, 
are to be provided during the Plan period. Installation of 180 such links 
are provided in the plan. As such the Department expects to use all the HT 
masts within the plan period, especially after sizeable quantities of VHF 
equipment became available from M/s. Indian Telephone Industries." 

1.250. Admittedly tbere was no review from time to time doring the 
entire thrce years period 1965-68 to correlate the mannfacture of components 
of tabular maste with the changing demands. In view of tbe fact tbat the indent 
was placed on a priority basis this lack of co-ordiition between the indeat- 
ing divisions, stores branch and the prodoction odt  needs investigation. 

1.251. The Committee do not Bad any reusoll why the stores orgmisa- 
tion c d d  place tbe regoisition of tbe telecommaniatioa factory only in Aogost, 
1965 when the demand.$ were made on tbem by tbe wireless divisions in 1963 
and 1964 Tbe Committee, woold, therefore, like to have an explanation for 
this de&y. They would also like to know why adeqoate stock of the componentr 
was not maintained by the Factory to meet argent requirements and 
*ether any minimom limit m s  prescribed in this regard. 

NEW DELHI, 
April 25, 1972 

--.-- - 
Vaisakha 5, 1894 (s) 

ERA SEZHIYAN, 
Chuirman 

Public Accounts Committee 



APPENDIX I 

(Ref. Para 1.15 of the Report) 
---- - 

SI. Name of Date of Time Target Actml Original -nt Rate of Remarks 
No. project Sanction- period date anticipa- sanctioned estimation return 

ing for for ted target cost of cost specified 
cornnletion comnle- date for in the 

envrGged In tlon' comml- 
EFC based sslon- 
Memo on Col mg. 

- - -  a 

3&4 
- -  - - - - - - 

1 2 I 4 5 6 7 - -- - - - . - - - 
8 

1. Ambala-Patiala-Feroze- 17-10-66 3 years Oct. 1969 June '70 Rs. (Lakhs) 202 lakhs 
pore Coaxial Cable to June 162.32 
Schenie. 71 Actual 

project 
cornmlss- 

ioned. 

NOTE:- 40 lakhs increase in cost is due to following items. 
Land 1 lakh 
Buildings 13 lakhs 
Cables 8 lakhs (within 10% of sanctioned cost). 
Equipment 16 lakhs 
General 2 lakhs. 
Administration. -- - 

40 lakhs. 
Total 

project. 

- - -- 
9 10 

0.5 % Ambala-Patiala-Bhatinda section 
was commissioned in 197&71 
and Bhatinda-Ferozepore secti- 
on in 1971-72. . The system 
already carrying commercial or 
traffic and only some small 
works relating to power plant 
and staff quarters remain to be 
completed. However, non- 
completion of these works is 
not resulting in any potential 
loss of revenue. The delay in 
commissioning of this system has 
been of the order of about one 
year. The equlpments for this 
system are completely manu- 
factured in the country by Ill 
Bangalore. Delay . has been 
on account of certam technical 
problems which had to be port- 
ed out. The system was pri- 

The provrston for land and buildings as included in the original estimates proved to ba marily mgineered to meet m- 
evcatually insufTkknt. Provision for equipment was on odhoc basis. However, increase tain Defence rcquirrnwts in 
in General Admrnistration IS due to increase in period of execution. this area. Large blocks of cir- 

cuits were provided on thissystem 
during the r s tn t  conftict. 



2 .  Bombay-Madras Cuax- 
ial Cable S;hemc. 

3. Bombay-Madras-Coax. 
ial Cable Expansion 
Scheme. 

4. Bombay-Nagpur Coa- 
xial Cable Project. 

New Delhi-Jullundur 
Coaxial Cable Projec~. 

Original 
9-3-64 
Revised. 
12-5-67. 

18-9-67 

14-67 

27-2-64 

No speci- 
fic period 
I11 Plan 
(1 years) 

3 )ears 

5 hears 

March '68 Oct. ' 65  Original Likelq Original This scheme was prog~sively  
to ,March 341.68 increaie 200. commissioned from @to&. 65 

67 Revised within Revised to March, 67, i.e. WU within 
419.61 10"; 33.70.; the time penod envy@ at 

the time of preparation of 
the scheme. But a number of 
small works relating to pro- 
vision of staff quarters etc. 
still remain to be compkted. 
It is expected that these works 
would be compkted by D m -  
ber '72. However, there is 
no loss of potential revenue due 
to these ma l l  pending. 
works. 

k p t .  '70 Oct. '71 170.05 Likely in- 26.1 p, Some,of the e q u i p m t s  for this 
to March crease ~ l t h  in project viz 60 ch equipment to 

73. 10% work on paid able& 6 M e q u i p  

Aug. '72 June '73 573 00 

No spcci- Fcb. '68 Nov. '65 I88 . ? 7  
fic period IO Feb. 
111 Plan '67 
4 )ears. 

ment foi  coaxial tubes are being 
produced by the IT1 Bangabre 
for the 6rst tune, hence the 3 
delay. 

-do- 691 Delay is due to finalization of 
foreignexchange by the World 
Bank for unport of certaln 
12M Hz Type equipment 
which are not currently rnanu- 
factured by IT1 Bangalore. 

-do- 1 1  ", The system was commissioned 
well within the time period 
euvisaged in the project. But, 
some minor works like building 
of staff quarters etc. are pending 
and it is expected that these. 
works uill be completed 
by December '72. However, 
there is no loss of potential 
revenue due to delay in con]- 
pletion of these small works. 



6. Delhi-Chandigarh (via Not y e t - -  
Karnal) Coax. Cable sanction- 
Scheme. ed. 

7. Ernakularn-Trivandrum 11-5-67 4 years May '71 Feb. '71 181.79 ' Likely 6.2% 
Coax. Cable Project. tp Sept. increase 

7 1 within 
10% 

8. Madras-Ernakulam Original No speci- March '68 March '68 Original -do- Original 
Coax. Cable Project. 2-3-65 fic period to 286: 8 1 

Revised 111 Plan June '70 Revwd 22 % 
Rev~sed 

5-2-68. 3 years. 316.51 22.9% 
Target date was March, 1969, and the equipment was progressively commissioned from 
March, 1968 to Junc. '70. 

9. Madras-Ernakulam Not yet 
Trivandrum/Trichy sanctioned 
Madurai Coaxial 
expansion scheme. 

10. Mcu-ut.Aligarb A q a  8-1-68 3 years January' 71 March '72 137.18 -do- 4.1 % 
Coaxial Cable R o w  to March 

'73. 

?he detaikd survey for this route 
has been completed and 
the project edmatcs are uada 
scrutiny. 

Complete equipments for this 
project have been manufactured 
by the IT1 Bangalore. Some 
delay has been there on account 
of technical problem that had 
to be sorted out. Some mlnor 
works like construction of staff 
quarters etc. and installation 
of power plants have not been 
carried out. However, them is 
no loss of potential revenue due 
to non-completion of these 
works. These works are likelv 
to be completed in June 1973. 

Complete equipment for this % 
project have been manufactured 
by In B-IOR. some 
delay has been there on 
account of technical problems 
that had to besortedout. Some 
minor works hke con- 
struction of staff quarters still 
remain to be completed. These 
works are likely to be compkted 
by June '73. 

Detailed survey for this project 
has been completed and the 
project estirnatts an under 
x r u t  iny. 

There has beca 00me delay on 
this project due to  scquisitioa 
of lamb. Furtber Hind- 
cables hos yet to supply 70 tms. 
of cabkr. 



1 1 .  Nappur-Seci~rlderab'td- Uc>t >ci 
Hangalore ('ila\icll <'a- sanction- 
ble Scheme. ed. 

Detailed survey between Se- 
cunderabad-Bangalore has bpen 
completed and . the detatkd 
survey is in progress in NWUT 
Secunderabad Section. The pro- 
ject estimate is yet to  bt sanctb 
oned. 

12. Jodhpur-R~kaner Coax- 7-2-67 3 !ears Feb ''0 May '71 101 13 115 1 %  Comolete eauiornents for this 
131 Cable Scheme. lakhs. 

N q ~ t \  - I4 lakh increase in ~ o s t  is due to f'ollo\+~ne [terns : 
Ruild~ngs 
t quipment 
General 
Adnl~n~strdt~on 
('able5 fqabing) 

9 lakllsi *Provision in original estimate 
5 lak h<* proved to be inadequate on ac- 

tual iniplementation. "Ad h,oc 
4 lakhs prices in original estimate" In- 
J lakhs crease in period of execution. 

Total 14 lakhs 

1 3 .  Ronrbay-Delhi-Calcutta Original No spcci- Aug. '69 J ~ l y  '67 Original Likely Original 
Coaxial Cable t:xpan- 29-8-66 fic perind to June 143.96 increase 79% 
sion Scheme. Revised Ill Plan .73 Reviced within Revised 

16-3.67 3 years. 21-8-59 10:; SO0: 

14. New Delhi - Rareill!. I?-3-hR 4 years. \l;lrch '72 March 411 I7 -do- 1 I o: 
1.ucknow Coaxial Cable 74 
Scheme. 

15. f)elhi-J~illunti~rr-Amrit- 5-10-67 3 years Oct. '70 March '74 104 34 -do- 32?a 
sar Coavlal f vpantion 
Scheme. 

project hav'e k e n  manufactured 
by IT1 Bangalore. There has 
been some delay on account of 
technical problems that had 
to be sorted out. The scheme 
has since been commissiomd in 
May 1971 but some small works 
relating to insidlation of power 
plants still remain to be carried 
out. However, nonsomplction 
of these works do not affect 
the potential revenue. 

0\ 
Major portion of the work has \d 

been completed. There has 
been some delay due t o  late 
supply of equipments by the 
ITI. The work on this pro- 
ject is likely to be completed 
by June 1973. 

There has been delay on this 
project due t o  delay in supply 
of cables by the HCL and delay 
in finalisation of World Bank 
loan. 

Major portion of the installa. 
tion work would get compkted 
on this project by %. 1972. 
However. commiuion~ng of 
some of the circuits is tied up 
with the commissioning of the 



Trunk Automatic Exchange 
at Ambala, which is likely to 
be commissioned during 1973- 
74. Equipment supplies for 
this have been delayed and 1s 
yet to be received. 

16. Rajkol-Dl~e~-a~ji-\~era\dl- 5-1-68 3 ) e a ~ s  Jan ' i l .  March ' 7 3  1 5 5 . 8 0  Likely 3 . 8 %  
Porbandar. Increase 

within 10",, 

17. C~Icu11a-hIadr.1~-\'11~1!- h-j-hX 5 )ears Ilarch '73 Scpt.'73 1579.82 - 13.4"; 
wada-Sc;uridcrabad to Dec. 
Coaxial Cable sche~nc. ' j i  

Equipment supplies have been 
delayed by IT1. There ha8 
been some delay in acquir i i  
lands also. 

The position has been explained 
separately in replies to Q. 1. 



(Ref. Para 1.74 of the Report) 

Period of Cost of Cost of Administra- 
Name of Issue delay after Paper and Printing tive cost Remarks 

scheduled Binding 
date material 

SI. 
No. Nanw of Circle Disl t .  Year 

1. Anilhra Circle 5 months 
. . 

April, 19j0 
April, 1971 

Occcr~~lwr, 1068 
hot l v ~ n l c ~ l  
Ocluhcr, 1970 I l months 

( F )  July. 1968 3 rno~ittis 1 .54.568 69.01 3 70,342 

4. Gujaral C'lrcle . . , 1968 
1069 
1'170 

5 .  Kzrala Circle March, 1969 3 months 1,03,000 60.500 61,500 
Not printed 
April, 1971 4 months 53.604 57,937 54,365 



6. hla4ras Circle . . . 1968, 
1969 

1970 
1971 

~ - -  . - - - 
7. Mahnrashtrit Circle , . 1968 

1969 
1970 
1971 

- ~ ~ - 

8. M. P. Circle . , 

~. - . . -. . . . -. -- 
9. Slysore Circle . . , 

10. Orissa Circle 

- - - - -- - -. - . . - -. - 
12. Rajasthan Circle 

January, 1968 2 months 97,880 51,561 15,952 
April, 1969 2months 1.00.874 79,073 19,952 
December, 1969 1 month 1,04,301 77,590 19,952 
August, 1970 3 months 1.24,467 95,991 19,952 

- -- --- -- - - - 
January, 1968 2t months 1.07.000 86,547 88,291 
January, 1969 9 months 1.18,922 1,00.746 88,231 
Januar), 1970 7 months 1 ,90,983 96,783 88,291 
Januar!. 1971 I? months 1.90.983 1 .01,463 88,291 

- - - - - - - - - - -- - - 

June, 1969 (E) 2 months 39,200 29,316 10,800 
June, 1969 ( H )  2 months 10.300 19.827 7,200 
January, 1971 (E) 3 months 48,400 35,541 12,800 
September 1970 ( H )  3 months 14,700 25,325 8,500 

- - - - - - - - -- 4 
.4pr1l, 1968 4 months 43.248 30,356 20,504 h, 

3 months 49,656 36,134 29,056 
Jul). 19-0 5 months 55,941 37,675 25,780 

January, 1968 

July. 1970 

December. 1969 
Still under print. 

- -  
June, 1968 (E)  
December. 1968 (E)  
June, 1968 (H)  
December, 1968 (H) 
August. 1969 ( E )  
Augus I .  1969 (H) 

6 months 

4 months 

5 months 

- 
1 month 
2 months 

1 mbnth 
2 months 
2 months 



p 1970 December, 1970 (E) 1 month 23,795 27,182 
December, 1970 (H) 1 month 

1,966 
w' 
La 

35,056 63,488 - 1,966 
-I 1971 r.J 
I 13. U.P. Circle . rn 1968 November, 1967 (E) 5 months 45,369 1,05,008 46.000 

November, 1967 (H) 
1969 May, 1969 (E) 2 months 2,75,311 2,08,797 46,000 

November, 1969 (E) 4 months 2,75,311 2,08.797 47,500 
1970 November, 1970 (E) . . 2,31,038 .2,63,581 47,500 

14. West Bengal . . . 1%8 December, 1968 . . 27,797 24,068 37,800 
1969 
1970 December, 1970 . . 31,100 24,862 40,600 
1971 

- - - - -- - - 

IS. J. k K. . . . 1968 June, 1968 1 month 2,085 12,704 
17,107 

4,000 
1969 October, 1969 2 months 9.903 4 , m  
1970 October, 1970 2 months 13,239 18,912 4,100 

-- 
16. Ahmedabad . . . 1968 December, 1967 5 months 13,842 64,275 . . 

1969 December, 1968 5 months 24,319 84,034 . . 
1970 October, 1970 13 months 26,339 36,489 . . 
1971 July, 1971 4 months 35,439 43,350 . . -- 

17. Bangalore Distt. . . 1968 October, 1968 1 month 29,001 24,105 17,978 
1969 Not printed. 
1970 January, 1970 nil 38,744 32,320 2 1,978 

September, 1970 2 months 43.643 35,583 23,111 
-- 
18. Bombay Distt. . . . 1968 June, 1968 . . 2.73.330 2.58.387 127,760 

1969 January, 1969 . . 2.96.022 2,83.180 1,35260 
1969 July, 1969 . . 2,98,775 3'74,021 1,47,520 
1970 January. 1970 . . 3,18,413 3.88,458 1.48,SW 

July, 1970 . . 3,46,900 4,05.671 1,50,470 
1971 January, 1971 . . 4,46.996 4,44,177 1.62.700 

-. 

19. Calcutta Distt. . . . 1968 September, 1968 8 months 3.22.243 578,641 Z26.592 
1969 De~mber ,  1969 12 months 3,92,474 2.90,006 2,91,397 

. - 1970 November, 1970 2 months 4,43,542 594.214 1,79,399 
-. .-- 





APPENDIX m 
(Ref. Para 1.92 of the Report) 

COPY 
D.O. No. Eng. 21-12/11/60 
D.R. Narang, O k  of the Postmaster General Jaipur-7 
Dy. Director Engg. Dated: 18th March 1967 
Dear Shri Nayar, 

I spoke to you this morning regarding printing of local Rajasthan Circle 
Telephone Directory in Eash-Apri l  1967 issue. Tenders were called for 
this job and were opened in July 1966. After protracted correspondence 
between this office and the CCPS New Delhi, tenders of MIS. Diamond 
Printing h s s  were accepted on 24.1.67 but M/s. Diamond Printing Press 
let us down by demanding 10% extra above the quoted rate. It is now pro- 
posed to entrust the job to M/s. National Press, Ajmer. This tantamonnts 
to negotiations and approval of the Competent Administrative and Finan- 
cial Authority is necessary before entrusting the job. Comparative figures 
for bringing 2500 copies are indicated below: 
Mls. Diamond Printing Prcss 15759.00 

Phrs charges for 
2 MSS copies 510.00 - 

16269.00 

MIS. National Press 16435.00 
Le=x 676.00 

Correspondence exchanged on the subject with CCPS. MIS. Diamond 
Printing Press. Jaipur and M/s. National Press is enclosed for easy reference 
& return. 

Your approval in the matter may kindly be communicated early. 
With kind regards, 

End: as per list. 
Yours sincerely, 

Sd/- 
(D .R. Narang) 

Shri K.R. Nayar, Director of Telephones, 
P & T Directorate, 
New Delhi- I .  



APPENDIX 
(Ref. Pam 1.106 

Karol Bagh (56 Lcwl) 
At the bceinning of the month During the months 

Opened in the category of - 
Months Equipped C o w -  Work- Spare OYT Non- OYT 

Capacity table mg capacity W/list OYT Conn. 
capacity wnns. Wllist provided 

Mar. '68 . 
Apr. '68 . 
May '68 . 
June '68 . 
July '68 . 
kug. '68 
S9. '68 . 
0ct:'68 . 
Nov. '68 . 
h. '68 . 
Jpn. '69 . 
Fob. '68 . 
Mar. '69 . 
Apr. '69 . 
May '69 . 
June '69 . 
July '69 . 
Aug. '69 . 
Sep. '69 . 
Oct. '69 . 
Nov. '69 . 
Dac. '69 . 
Jan. '70 . 
Feb. '70 . 
Mar. '70 . 
Apr. '70 . 
May '70 . 
June70 . 
July '70 . 
Aug. '70 . 
Sep. '70 , 

Oct.'70 . 
Nov. '70 
Dec.'70 . 

-- 
I0Arra transferred to L-58 Exchange. 
e0Duc to area transfer from Tees Hazari Exchange. 

76 

2385 13606 
1040 13427 
610 10348 
505 9922 
342 9845 
493 9972 
624 10071 
402 lol l2  

current 10156 
9885 
9937 
9859 
9291 
8401 

current 8529 
8601 
8696 
879 1 
8875 
8972 
9053 
9123 
9170 
9236 
9349 
9463 
9554 
965 1 
9736 
9802 
9877 
9997 

13 10209 
42 10320 
30 10436 

. - . . - - 



IV 
of the Report) 
MAX-I Sfrowger 

Durlngthemonth 
due to other reasons ----.-.- 

Non-OYT Shifts Total of 
provided SR, Ty columns 

Casual 8+9+10 

At the end of manth 
- -- -- - .- . - -- --- 

Closed Re-optned Net Conns. Pending 
increased Wkg. at commit- 

thecndof ments 
month - - - -- .- - - 

_ ____I 

'a Tho nominal connectable capacity of 7520 has been limited by the traffic carrying 
caoncity of the quipmcnt w~th  the varying load as Sr trafk r ead~ng  on ditTermt 
dates. 
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APPENDIX v 
(Ref. Para 1.113 of the Report) 

Calculations o f  financial hcwefir of an OYT c ~ ~ r t n t ~ i o n  at \/ations where initial 
tleposil is pre~cribed ro he Rs. 30001- 

(a) Revenue : 
(1) Annual rental for OYT after deduction of rebate 
(2) OYT deposit . . . . . 
(3) Annual Rental for n o n - 0 k j  connection . 
(4) Non-OYT deposit , . . 
( 5 )  Annual Revenue on account of local cails : 
(6) Annual Revenue on account of trunk call9 , 

Rs. 216.W pa .  
Rs. 3000.00 ,, 
Rs. 360.00 ,, 
Rs. 360.00 ,, 
Rs. 400.00 ,, 
Rs. 300.00 ,, 

(b) Expenditure : 

Equal expenditure for an OYT on non-OYT conmtion even during the period 
the former is not given. 

(c) Rate of interest @6% compound. 

II. Calculations of Money Vnlue 21 Years Hence : 

(a) Future worth 21 years hence of all receipt (deposit and annual revenue) for a non- 
OYT connection having worked for 21 years. 
-Future worth of initial deposit of Rs. 3601- 
i- Future worth of annual revenue of Rs. (3601-4- 4001- I- 3001-). 

i s .  Rs. 1,0601- being the annual rental, local cqll and trunk call charges. 
-Future worth of initial deposit of Rs. 3601- 

-3601-r 3.4. 
-- Rs. 1.2241-* 

Future worth of Annuity of Rs. 1,0601- - 1,0601- x 39.993' 
= Rs. 42.3921-. 

TOTAL.: - Rs. 1.2241--1 Rs. 42,3921- 
- R s .  .$3,6l hl- 

(b) Future worth 21 years hence of all receipts (initial deposit and annual revenue) 
for an OY I' connection having remained idle for one year and worked for next 
20 years. 
:Future worth of initial deposit of Rs. 3,WX);- after 20 year\ after the receipt. 
!-Future worth of annual revenue of Ks. (2161- 400:- . 300!-) i.e. Rs. 9161- 

being the annual rental. the local call and trunk call charges for 20 :tears. 
Future worth of Rs. 3.000j- after 20 years after rweipt - Rs. 3.0001-i 3.307' 

= Rs. 9,6211- 
Future wo~k of annuity of Rs. 916,/- for 20 years-- 

Rs. 91 61- . 36.736. - Rs. 33,6861- 
TOTAL. : ~ R s .  9.621 1-+Rs. 33,6861- 

-- Rs. 43,3071- 
Thus non-OYT starting a year earlier than an OYT connection pays Rs. 43,6161- 
minus Rs. 43,3071-=Rs. 3091- more. 
21 years hence i.e. 309- Rs. 91/- at its present worth. - 

364 
Monthly revenue beiig about Rs. 881-, the two would fetch equal money if 
OYT starts about 11 months later. 

fl *These factors have been taken from A.T.T. Handbook for Engineering Eco- 
nomy. 



(Inlculation qfjinancial benefit nf an 0 YT connection of s la~ion~ where 
initlnl deposit is Rs. 2,5001- 

1. Annual Rental for OYT after deduction of rebate . . Rs. l8Oj- 
2. OYT deposit . . . . . . . . Rs. 2,5001- 
3. Annual Rental for non-OYT connection . . . Rs. 3001- 
4. Non-OYT deposit . . . . . . . Rs. 3001- 
5. Annual Revenue on account of local calls . . . Rs. 4001- 
6. Annual Revenue on account of trunk calls . . . Rs. 300!- 

It. Cnlculatbne of numay value 21 yearc hence : 
(a) Future worth 21 years hence of all receipts (deposit and annual revenue) from a 

non-OYT connection having warked for 21 years. 
==Future worth of deposit of Rs. 300!- after 21 years. 
tFuture worth of annual revenue of Rs. 300;- 
-t400/--t 3001- i t .  Rs. 1;000/- being annual rental, local call & trunk call charg- 

es respectively for 21 years. 
Future worth of initial deposit of Rs. 300i- 

--3m/-x 3.4' 
-- Rs. 1,020/-. 

Futurc worth of annuity of Rs. 1.000;- 
-=; l,oOo/-x 3'4 .YY3* 
= Rs. 39,993;-. 

Future worth 
TOTAL : -Rs. 1,0201- t fb. 39,993,'- 

-Rs. 41.013/-. 
(b) Future worth 21 years hence of all recealm (deposits R: annual revenues) for an  

OYT telephone connection havinf remained idle for one !ear and worked for 
next 20 years- 
=Future worth of Rs. 2,500:- 20 years after thc r-ipt. 
+Future worth of annual revenlac for 20 ycarb of Ks. (180;- :.300,- +3001-) 

i.e. Rs. 8801- being respectively the annual rental, local calls charbzs and trunk 
call charges. 
Future worth of Rs. 2,5001- 20 years aflcr 11s rweiot. 

:- 2,SOO/-x 3.207* 
-Rs. 8,017j- 

Future worth of annuity of Rs. 880 - 
-=X80/-x 38 786' 
-. Rs. 32.372/- 

Futurc worth 
TOTAL : =Rs. 32.3721- I- Rb. 8,0171 

-Rs. 40,3891-. 

Thus non-OYT starting a year earlier than OYT connection pays Rs. 41 0131- 
Minus Rs. 30,3691--Rs. 7241- more 21 years hence i.e. 724--Rs. 2131- it its 

.ci 
present worth. 
Monthly revenue being about Rs. 83,- 
The two would fetch equal nioney if OY'T starts about 91 months later. 
*These factors have been taken from A.T.T. Haa~dbook for Cnginecring 
Economy. 



SI, 
No. 

Para 
No. 

APPENDK VI 
Summary of  Main Conclusions/Recomntendations 
Ministry/Deptt. 

concerned Co~~clusions/Recommendations 

'2 4 

Deptt. of Communi- The Committee regret the setback 
cations (P&T Board) suffered by the coaxial cable pro- 

ject linking Madras-Calcutta and 
Vijayawada-Hyderabad which are 
regarded as very important routes. 
The project which was scheduled 
for completion by March, 1972, 
is now expected to be completed 
only by December, 1975. The delay 
is partly attributed to time taken 
in getting foreign exchange loan 
and partly to shortfall in indigenous 
production of equipments and ca- 
bles. No clear-cut physical targets 
for complet~on of various items 
of work could be laid down. The 
Committee are convinced that the 
difficulties could have been antci- 
pated and with advance planning 
in consultation with the De artment 
of Econom~c Affairs and t f e Minis- 
try of lndustrial Development the 
project could have been pushed 
through under a targeted program- 
me. The Committee have already 
dealt with the steps to be taken to 
meet the Fourth Plan cable require- 
ments of the P&T Department 
in para 1.67 of their 2nd Report 
(Fifth Lok Sabha). The Commit- 
tee hope that there would be no 
further setback in the implementa- 
tion of the project according to the 
revised target. 

-do- The implication of delay in this case 
is that the cost of the project is 
bound to go up with the rlse in pri- 
ces besides a loss of profit of Rs. 

-- -- - 197 lakhs per annum which would 
- - - - - - 
80 



3. 1 . I9  Dtptt. of Commuoi- 
cations (P&T Board) 

4 - 
have accrued. The Committee 
would like to know the exact in- 
crease in cost of cables after the 
tenders have been finalised. 

The underground coaxial cables will 
replace the open wire network so 
as to provide a speedy and reli- 
able means of communication to 
meet the urgent needs of the present 
as well as future expansion. The 
delay in this project is not an isola- 
ted phenomenon. It is a pity that 
in 10 out of 16 other similar pro- 
jects undertaken by the Depart- 
ment, considrrable delays have 
occurred putting back the moderni- 
sation programme, the reasons be- 
ing delay in sorting out certain 
technical problems, delay in pro- 
duction of cquipments by ITI, 
Bangalore, delay in finalisation of 
foreign exchange, delay in acquisi- 
tion or lands and delay in 
supply of' c&ks by HCL. The 
nsbltant increase in estimated cost 
is likzly to be as much as 25% in 
one case and 15% in another. The 
Committee do not think that all 
these indicate a satisfactory state 
of affairs. There appears to have 
been no centralised coordination and 
control. The Committee would, there- 
fore, like to suggtst a comprehensive 
examination of the position in all 
such projects with a view to ensuring 
that there is no further costly slip- 
up. The Committee would like 
to be informed of the action taken 
to improve the position, 

The Committee have earlier indicated 
lack of control in the implemen- 
tation of the coaxial projects. They 
are disturbed to find a number of 
serious irregularities and alleged 
fraudulent practices in the execu- 
tion of work relating to the Hydera- 
bad-Vijayawada section of the co- 
axial project. The suspects in these 
cases are a Director of Telegraph 



5. 1.47 Deptt. of Communi- 
cations (P&T Board) 

and two Assistant Engineers of the 
Department. The extra expendi- 
ture in some of these cases amoun- 
ted to Rs. 7.25 lakhs. The Commit- 
tm feel that apart from handing 
wer the cases to the CBI, the 
Department could have taken steps 
to investigate the procedural la- 
cunae for appropriate remedial ac- 
tion. They would, however. like 
to know the outcome of the CBI 
investigation which is stated to have 
been completed. The Committee 
would further .like the P&T De- 
partment to review critically the 
preparation, sanction and execu- 
tion of coaxial cables so as to obviate 
recurrence of irregularities which 
have come to notice in this case. 
The .Committee would like to be 
informed to the action taken. 

The Committee, however, feel compel- 
led to comment on one of the cases 
at this stage. It relates to the esti- 
mate provision of RCC troughs as 
protective covers for the cables 
to be laid in town areas, although 
only warning bricks or stone slabs 
were to be used as per the depart- 
mental rules. The explanation now 
given for allowing the provision 
when the estimate was checked by 
the P&T Directorate that electric 
supply companies as also foreign 
telephone adrnlnistrations are using 
similar RCC troughs, is ingenious 
but unconvincing. I t  was in viola- 
tion of the rules and according to 
the Department's own admission 
RCC troughs were not used in any 
other coaxial project. As this led 
to avoidable expenditure of Rs. 2.82 
lakhs besides serious irregularities 
in payment of labour for the manu- 
facture, the Committee would like 
the Department to !ix responsibility 
also for the failure to properly check 
the estimates. 



1 2 3 
-- 

4 - 
6. 1.78 Deptt. of Communi- The Committee are concerned to note 

cations (P&T Board) a series of lapses in connection 
with getting the telephone directory 
printed by the Punjab Circle of 
P&T Department through a private 
press which resulted in an extra 
payment of Rs. 0.70 lakh on four 
issues, October, 1964 to March, 
1967. The Committee desire that 
responsibility should be fixed for 
various lapses as dealt with below. 

The exact implication of the entry 
"per 500 Rs. 3" found in the tender 
of the printers in addition to "per 
3500 copies per page Rs. 29" went 
unconsidered at all stages of scru- 
tiny both in the circle office and the 
office of the Chief Controller of 
Printing and Stationery, when it was 
decided to accept the tender subject 
to payment in excess of 35000 
copies on pro-rata basis. The prin- 
ters claimed payment for every 
additional 500 copies at an additional 
rate of Rs. 31- per page and these 
were without proper scrutiny. The 
number of copies of the four issues 
printed were respectively 39,500, 
42,500, 45,500 and 50,400. The 
rate payment per page was Rs. 56, 
Rs. 74, Rs. 92 and Rs. 122 as against 
the pro-rata rate of Rs. 37.73. Rs. 
35.71, Rs.37.70 and Rs.41.76 res- 
pectively. The Committee were 
informed that the words "per 35000 
copies" and "per 500 copies" formed 
part of the cyclostyled proforma 
supplied by the P.M.G., Ambala, 
while calling for tenders. The in- 
tention of the Department in pro- 
viding a column "per 500 copies" 
may be reported to the Committee. 

It is unfortunate that CCPS while 
recommending payment on a pro- 
rata basis did not clarify that the 
rate quoted for 35,000 copies alone 
should be considered. As under 
the present arrangement, the P&T -- . - - .. . - . .--- - - -- ----A ----- 



lo. 1.82 -do- 

ll. 1.83 

84 
. - -  -. - -- 
1 2 3 4 

Department can farm out job to 
private presses subject to the appro- 
val of rates by the CCPS, the Com- 
mittee hope that the CCPS would 
be careful in checking the tenders 
referred to him and leave no ambi- 
guity in giving his approval in future 

9. 1-81 Deptt. of Communi- The Committee are unable to agree 
cations (P.&T. Board) that the concurrence of associated 

Finance was a mere -formality which 
was given in this case without even 
having a look at the rates. 
The Committee would, however, 
like to know why the tender was 
neither sent to nor called for by the 
Associated Finance (P&T Board). 
In view of the exptrience in this 
case the Committee wish that there 
should bc proper scrutiny of tenders 
referred to associated Finance 
before concurrence is accorded. 

The Committee find that the confir- 
mation of the printer that 
the printing charges would 
be payable on a pro-rata basis, 
was obtained. The opinion of the 
Ministry of Law as to what such a 
confirmation implied on the face of 
his quotation, was not sought for 
by the Department. Instead arbi- 
tration proceedings were started 
and the printer obtained a stay 
order. The Committee would like 
to know the outcome of the arbi- 
tration proceedings as also why the 
Department did not consider it 
necessary to seek the opinion of 
the Ministry of Law. The Committee 
would suggest that the Depart- 
ment should take without further 
delay advice of the Ministry of Law 
and take necessary action to expe- 
dite recovery of Rs.70,000 paid 
in excess to the private printer. 

The extra payment in this case came 
to light only when the fourth bill 
was referred to the CCPS although 
the reference was not necessary. . ------------- ---- - 
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2 3 4 1 2 

Tbo Gopunittee wovld like qovern- 
m a  t~ axl(lnipe bow the first three 
bills were passed without proper 
scrutiny and whether there was any 
malafde intention. 

12, 1-04 Bpt t .  afCemmu& 1 The Committee do not appreciate 
miom (PkT BMtd) the continuance of the arrange- 

ment with the printer for the sub- 
sequent issues although the CCPS 
approved the rates only for one 
issue. They would like to know 
why action was not taken at any 
stage to call for fresh tenders speci- 
ally when the original order was 
placed on the basis of a single 
quotation. 

13. 1.85 -do- From the foregoing, the Committee 
arc convinced that there is a case 
for detailed investigation to esta- 
blish whether all the mistakes/ 
lapses were bonafide. 

14. 1.86 do- The Committee note that the printer 
had delayed supplies of all the four 
issues but no penalty was impose$. 
The P.M.G. held that there was no 
undue delay on his part. In this 
connection the Committee would 
like to ernphasise the need to bring 
out the directories in time. They, 
however, find that nearly 50% of 
thc 23 directories brought out on 
an average each year have been 
delayed beyond the scheduled 
date for over 3 months. The num- 
ber of directories delayed for 6 
months and above were 4 in 1968 
and 5 each in 1969 and 1970. An 
issue of directory relating to 1970 
is yet to be brought out by Punjab 
Circle. Further only 8 issues per- 
taining to year 1971 have been bro- 
ught out so far and out of these 
one issue was delayed for 14 months. 
The Committee desire that cases 
for such serious delays should be 
identified and steps taken to bring 
out all the directories within a 
month of the scheduled date. 

6 L.S.&/714. 
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15. 1.87 & a - f b  The cog of printing directories in all p&*r b-1 the circles/districts and adminis- 
trative cost are of the order of Rs. 
22 lakhs and Rs.10 lakhs respecti- 
vely. The Committee deem it desi- 

I r* ,to get the diaqctorjOs printed 
in, C ; a v m r p e a j , P ~ ~ s  on a regu- 
lar basis to cut down adminis- 
trative cost and delay in entering 
into contracts for each issue. They 
would accordingly suggest that capa- 
city of Government Presses should 
be suitably augmented before long. 
The Committee understand that a 
sum of Rs. 2 crores has already 
been allotted for this purpose during 
Fourth Plan. In this connection ' the Committee would .like to refer 
to their Forty-First Report (Fifth 
Lok Sabha) wherein they have 
commented on the inadequate uti- 
lisation of the existing capacity of 
Government of India P-sses. 

After examining this case the Commit- 
tee have come to the conclusion that 
unusual interest was shown to some- 
how entrust the job to firm 
'B' which cost the Department 
extra expenditure of Rs. 30,000. The 
Committee note that the officer 

I who was responsible for certain 
failures had bcen warned to be more 
careful in future. They, however, 
desire that the case should be 
examined from the vigilance angle. 

.97 do- The Committee find that the relative 
position of tenders of firms 'A' 

, and 'B' was misrepresented to the 
DGP&T by omitting the cost of 
composing (RE. 5498) from the rates 
of firm 'B'. The Committee fail 
to understand how this mistake 
was not detected in the Directorate. 
The responsibility in this regard, 
therefore, needs to be fixed. 

18. 1.114 -do- ' ( I  ' The Committee take a serious view 
of the delay that occurred at various 

- stages in thc UtetfsaSio 



- 
capacity of over 3000 Lines in the 
Karolbagh strewger: exchange, New 
Delhi, during the period February, 
1968 to December, 1970, resulting 
in a loss of potential revenue of 
about Rs. 55 lakhs. The spare 
capacity arose as a result of transfer 
of working lines from this exchange 
to the new cross-bar exchange In 
February, 1968 and February, 1969. 
The Committee hope that on the 
basis of their conclusions contained 
in the following paragraph, suitable 
rt medial steps would be taken besi- 
des appropriate action for the speci- 
fic lapses so that there may not be 
any avoidable delay and loss in 
future. 

19. 1.11 5 Deptt. of Communi- The exchange capacity was to be 
cations (P&T Board) apportioned between OYT and non- 

OYT subscribers in the ratio of 
70:30. 612 OYT connections were 
given over a period of 6 months 
upto September, 1968, although it 
could have been given immediately 
after they became available in Feb- 
ruary, 1968. The delay entailed 
a loss of Rs. I .  I5 lakhs. The Com- 
mittee could not get any convin- 
cing explanation except that it was 
attributed to procedural delays. 
The Committee desire that the pro- 
cedure in this regard should be 
simplified to ensure expeditious 
completion of minimum necessary 
formalities. 

Having exhausted the OYT waiting 
list at Karolbagh in Scptember, 
1968, 680 lines reserved for that 
category and found surplus werz 
transferred to Tis Hazari area only 
in December, 1969. The Commit- 
tee see no reason' why this could 
not have been done a h  initio in 
February, 1968 when there were not 
enough OYT subscribers in the 
waiting list. This is a clear case of 
lack of advance planning. This 



lapso aaused a loss of Rs. 15.71 
lakhn. The Committee would like 
to know why the transfer was not 
taken up by the Goneral Manager, 
Telephones, Delhi at least m Sep  
tember, 1968 when the problem 
became evident instead of waiting 
upto September, 1969. 

21. 1.117 &pa. o,f(=omaauei- The Committee further note that 716 
ortibns (PdtT Bcerd) connections in February, 1968 and 

346 connections in January, 1969 
became available for allotment to 
non-OYT category. These connec- 
tions were actually given over a 
period of 23 years (upto September, 
1970) despite a waiting list of over 
9000 from February, 1968. The 
delay accounted for a loss of Rs. 
12.42 lakhs. The Committee worc 
informad during evidence that the 
numbers transferred to the cross- 
bar exchange wuld not be allotted 
until a new directory was printed 
or for a period of six months as other- 
wise to new subscribers would get 
calls meant for the old subscribers. 
If this were true, the Committee 
would like to know how a number 
of connections could in fact be 
given within six months of such 
transfers effected in February. 1968 
and in February, 1969 as may be 
seen from the details shown in 
Appendix. In any cast this cannot 
explain away the delay beyond a 
period of 6 months. Further the 
Committee are at a loss to under- 
stand why the Department could 
not bring out immediately supple- 
mentary list notifying to public 
the change in the subscribers. 

According to Audit a further loss of 
Rs. 25.62 lakhs was on account of 
non-allotment of 914 OYT connto- 
tions remaining after allotment of 
612 connections and transfer of 
680 connections to Tis Ha7ari re- 
ferred to earlier, to the non-OYT - 



category. Tbe Department have 
disputed this and pointed out that 
them was in fact a net gain even 
with the belated allotments of these 
connections to tbe OYT category. 
As per the departmental cakula- 
tions the two types of connections 
would fetch equal revenue if OYT 
connection is given about 11 months 
later than the n&YT connection. 
The Committee would like to know 
if in this case all the 9 14 connections 
were given within 11 months of the 
capacity becoming available and 
if not, the reason why they were not 
allotted to the nop-OYT category. 
In this connactho the Commit- 
tee desire to point out that accor- 
ding to tbe extent orders these 
connections should have been given 
to the non-OYT catogory after 3 
months of exhausting the OYT 
waiting list which ha3 sin= been 
raised to 6 months. 

23. 1.. 119 Deptt. of Communi- The Committee are not very much 
cations (P&T Board) impressed with the economic cal- 

culations of the Department for the 
delayed grant of connections to the 
OYT category. They dcs:rc that 
immediately when the OYT wait- 
ing list is exhausted the availability 
of connections for that category 
should be only publicised so as to 
ensure expeditious pressing into ser- 
vice of a public asset for the use 
of consumers. 

The Committee had in their 40th 
Report (Fourth Lok Sabha) sugges- 
ted that the Department should 
lay down precise guidelines for 
determining priorities for alloca- 
tion of additional lines keeping 
in view the number on the waiting 
list and the duration of waiting. 
No action has yet been taken in 
this regard and apportionment bet- 
ween OYT and non-OYT category 
has been laid down on ad-hoc basis - 



25. 1.14g Deptt. of Communi- 
cations @&T Board) 

as 7030 and 5050 in the case of 
stations where OYT scheme was 
introduced prior to and after 1st 
January, 1968 respectively. The 
Committee note that out of 
the total waiting list of 3.10 Iakhs. 
2.24 lakhs pertained to non-OYT 
and that the period of waiting is 
much more in this category. The 
Department of Comniunications 
promised to consider the matter 
for thc issue of suitable guidelines.. 
The Committee hope that this will 
be done early with a view to attaining 
equitable consumer satisfaction. 

The Committee regret tl~at no stand- 
ards had been laid down for the 
consumption or zinc in the gal- 
vanising hops  although the process 
started about 50 years ago. To what 
extent has there ,been no control 
over consumpt~on can be 
seen from the succeeding para- 
graphs. The Committee have strei- 
sed in their 13th Report (Fourth 
Lok Sabh'a) the need tct evolve 
srandard norms for both material 
and labour with a view to having 
an effective control over the cost of 
production of different items in 
the workshops. According to the 
Department norms could not be 
enforced in the absence of any 
effective control procedures. A 
study of the zinc galvanising plants 
is expected to be undertaken shortly 
and the representative of 
the Department promised to have 
consultations with statistical quality 
control unit and the raatallurgical 
Laboratory at Jamshedpur to lay 
down certain control procedures 
by which the zinc consumed 
could be reduced. The Committee 
wish to emphasise that there should 
be no further delay in evolving 
and enforcing the norms especially 
as semi-mechanisation has already 
been introduced at Jabalpur and 
Calcutta factories. 



- 

26. 1.149 Deptt. of 
@.ommunictitions 
(Pm M t d )  ' ' 

, r' 

The Cemmittee note that as a re- 
sult of the introduction of semi- 
mechanisation at Jabalpur in 1968, 
a saving of roughly Rs. 8 lakhs 
could be. effected in one year and 
the consumption of zinc had come 
down from 136.72 Kgs. in 1967-68 
to 126.93 Kgs. per 100 sq. meters 
i n  1970-71. It is unfortunate th,at 
the electrical hoists installed at 
Calcutta workshop could 
not be effectively utilised because 
of the uns~~itability of the shed. 
The Committee underdand that 
construction of a new shed would 
take two years. They would like 
to know why there was no advance 
planning to ensure suitable accom- 
modation before the machines 
were received. 

The consumption of zinc per I00 sq. 
meters was unusually much higer 
i n  Calcutta than in Jabalpur factory. 
the figures for the years 1966-67 
to 1970-71 varqing 153.19 to 166.23 
in respect of the former and 126.93 
to 158.91 in respect of the latter. 
According to the witness the cause 
for the relatively high consumption 
in Calcutta could not be identified 
as yet. The Committee desire to 
be informed of the outcome of the 
study of the galvanising plant in 
Calcutta in this regard and the 
measures taken to reduce the con- 
sumption as also the results thereof. 

The consumption of zinc in both the 
factories was the highest in the 
ycar 1968-69. There has been 
marked disparity between 1968-69 
and other years in Jabalpur factory. 
This unusual phenomenm es- 
pecially in Jabalpur needs careful 
investigation. 

.Another interesting factor is that 
although according to the opinion 
of the Department held earlier 
that smaller items consumed rela- - 



t i d y  mom zinc than bigser ones, 
the corrrum#ian of zinc tn both the 
factories was the highest when the 
F m $  of small area to total 
area ga vanised was the least. It 
was explained during evidence that 
this assumption of the Department 
did not appear to be correct. The 
Committee suggest that this aspect 
should be carefully examined by 
experts in the field. 

30. 1.153 Deptt. of There has been a steady fall in output 
Communications in terms of total area galvanised 
(P&T Board) in Calcutta galvanising shop from 

1,53,754 sq. meters in 1966-67 to 
82,475 sq. meters in 1969-70 which 
increased to 99,908 sq. meters in 
1970-71. Further, the labour pro- 
ductivity was significantly lower 
In Calcutta as the fall in output in 
1969-70 and 1970-71 compared to 
1966-67 was 46.36% and 30.02% 
respectively agamst the decline 
in manhours to the extent of 17.61 7; 
and 22.28 ", respectively. The 
Committee were informed that the 
working conditions in Calcutta 
were progressively deteriorating. 
The incentive scheme which was 
introduced in this shop had to be 
abandoned after incurring a loss 
of 36,856 manhours (Rs. 1.08 lakhs) 
on account of the output of 
individual workers falling below the 
norms. All these show that them 
has been no control over outturn. 
The Committee hope that as a 
result of a comparative study the 
position would be rectified soon 
and optimum labour productivity 
achieved. 

31. 1 . 1 5 4 ; y B  -do- The Committee note that while the 
percentage of direct labour hours 
to the area galvanised was reduced 
from 80.02 to 60.09 during the 
period 1966-67 to 1970-71, that of 
indirect labour hours was inneased 
from 2.24 to 9.77 at Jabalpur. - -- 
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According to the explanation given 
during evidence, tha increase was 
due to reclassification of labour in 
1967-68. As this does not account 
for the subsequent incraase, the 
Committee would like the Depart- 
ment to carefully examine the varia- 
tion in labour from year to year and 
intimate the reasons therefor to 
the Committee. The Committee 
would also like the Department to 
investigate the reasons for incre- 
dibly high indirect labour employed 
in the Calcutta galvanising shop 
as the percentage of indirect labour 
hours to the area galvaniwd was 
as high as 195.73 in the year 1969- 
70. It should also be examined as 
to what extent this was due to sur- 
plus labour retained and on that 
basis the possibility of deploying 
them to other productive works 
should be considered. 

32. 1.180 Deptt. of The Committee are unable to recon- 
Communications cile the facts in regard to the depth 
(P&T Board) of excavation in foundation and 

back filling presented to them by 
the Department with those recorded 
by the Superintending Engineer in 
his note of inspection in August, 
1965. The Executive Engineer in 
charge of the work did not clarify 
the correct position to the Superin- 
tending Engineer when the 
latter's inspection note wss received. 
Further the correct position regard- 
ing earth actually used for refilling 
was not intimated to the Chief 
Engineer before taking up the addi- 
tional works as per the revised 
designed issued on 15th September, 
1965. The Committee note, how- 
ever, that after the Executive Engi- 
neer was called to clarify the posi- 
tion personally in December, 1965, 
the matter was taken up with the 
Superintending Engineer but it was 
not pursued to obtain his comments. 
In the meanwhile. he was repat- 

- -_ riated to CPWD ~hereafter 



' he retired. The Committee hope 
that the officials concerned will be 
more alert in settling such discre- 
pancies promptly to put matters 
beyond doubt. 

33 1.181 Deptt. of The Committee were informed during 
Communications evidence that even with the foun- 
(P&T Board) dation excavation upto 12' 6" and 

back filling with good earth, 
strengthening of the floor would have 
been necessary. The Committee 
are not able to square this view 
with the statement of the Chief 
Engineer made in December, 1965 
that his decision to strengthen the 
floor was on the basis that the back 
filling was done -with excavated 
soil and not with good earth. Fur- 
ther, the original estimate did not 
provide for it. The present ex- 
planation of the Department can, 
therefore. be regarded as at vest an  
afterthought. In this connection 
they wish to make it clear that they 
are interested in knowing the facts 
of the case as they were and 
not in an ingenious explanation in 
extenuation of what happened. The 
Committee, however. note that ac- 
cording to the Department there 
was a n  extra expenditure of RP. 
24.297 on account of di~posal of 
black cotton soil and importing of 
good earth for refilling. 

This is a glaring example of 
absence of control over production 
and inventory culminating in ac- 
cumulation of 1.70 lakhs channel 
iron brackets worth Rs. 35.76 
lakhs. No. basis for the production 
of these items in the telecom facto- 
ries could be brought out by the 
Department. It is strange that no  
awptable  method of forecasting 
requirements has been evolved so 
far. There was no review of pro- 
duction schedule fixed to relate it 

__.____-- ---- - - - - - -- - -- -- 



to actuate demand. The stock in 
hand was not taken into account 
while fixing the production sche- 
dule. Further the Department did 
not take into consideration the 
change in technology on account of 
increasing use of microwave links/ 
coaxial cables resulting in fall in 
the offtake of this store. While 
the Committee note that a team 
of consultank have been appointed 
to suggest a realistic method of 
forecasltng requirements of various 
items they desire that all thc fore- 
going lapses should be investigated 
and appropriate action taken. 

35 1.193 Deptt. of The anxiety regarding utilisation of 
Communications manpower expressed in the succes- 
(P&T Board) sive conferences of Managers of 

P & T workshops was responsible 
for the excessive pro- 
duction. In the opinion of the 
Committee this alone could not be 
a factor to influence production. 
Incidentally they find that the 
annual capacity of the workshops 
in Calcutta and Jabalpur for the 
manufacture of channel iron 
brackets is I2 lakhs. The 
Committee would like to know 
how it  is proposed to utilise the 
surplus machinery and labour. 

I n  view of the experience in this case 
the Committee desire that there 
should be a review of production 
pattern in all the telecom factories 
and inventory of various items held 
by the Department taking into 
account the change in technology 
to find out alternative use for the 
items rendered obsolete and to 
change the pattern of production 
with such modifications as are neces- 
sary. This should receive prio- 
rity as the Department have already 
adopted improved technology in 
various spheres. 

-- - - - - - - 



37 1.195 w. of As regards the disposal of the accu- 
cxmmuaications mulatad stock, the Committee were 
(P&T Board) informed that the Department pro- 

posed to cut them up and use them 
as smaller brackets. The extent 
of disposal in this manner may be 
reported to the Committee in due 
course. 

38 1.202 -do- There have been a number of cases 
of considerable excess-payments of 
customs duty on goods imported 
by the P & T Department. The 
Committee would like to know 
whether there is a regular inde- 
pendent check of assessment of 
custom duties in the Department. 
In the opinion of the Committee 
such an independent check is de- 
sirable in a Commercial Depart- 
ment such as the P & T Department. 
The Committee also find that the 
claims of refund have not been 
preferred in time. They would, 
therefore. like to impress upon the 
Department the necessity of exa- 
mining such cases expeditiously and 
preferring claims in time. 

In regard to the excess payment of 
custom duty of Rs. 4.14 lakhs on 
telephone equipments imported 
from Belgium, referred to the De- 
partment by Audit subsequently, 
the Committee may be apprised of 
the outcome of the investigation by 
the Department. 

As regards the remaining two cases 
mentioned i m  sub-para (c) of the 
Audit para, the Committee were 
given to understand that the over- 
charge of Rs. 92.547 in one case 
was under consideration of the 
Ministry of Finance and the other 
cases involving Rs. 77,643 was 
under consideration of the Assis- 
tant Collector of Customs, Bombay. 
The Committee may be informed 
of the out come. - - - -- - - - - - -- --- - - -- 
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41 1.208 mk The Committee note that during the 
Com&miication period from April, 1966 to March, 
(?&T Board) 1968, delays occurred in giving 

connections in 16 cases in the telex 
exchan e a t  Poona, resulting in a 
loss of  potential revenue of ~ s .  
0.64 lakhs. Of these cases, 7 were 
due to non-availability of junction 
cable pairs and 9 required obtaining 
of approval for providing the con- 
nections from the P.M.G., Bombay. 
The Committee hand, in para 7.65 
of their 2nd Report (Fifth Lok 
Sabha) referred to the instructions 
issued by the General Manager, 
Telephones, Bombay, envisaging a 
review of cable works and to draw 
up a programme of utilising the 
capacity within six months on a 
crash basis to the extent cable was 
available. The Committee trust 
that a review of the position in all 
the tel-phoneltelex exchange will 
be undertaken at the District/ 
Circle level as also at the Board's 
level with a view to seeing that there 
is no avoidable delay in utilising the 
capacity on any account. 

The Committee are unable to appre- 
ciate delay in obtaining the approval 
for providing the connections from 
PMG. Bombay. They wish that the 
procedural, bottlenecks and the 
slackness of the officials in this 
regard be gone into with a view to 
taking appropriate action. 

The expanded capacity of the Bhav- 
nagar telephone exchange in No- 
vember, 1966 was 3000 lines. Be- 
fore the connectable capacity was 
fully utiiised, further expansion upto 
4200 lines was done in March, 
1969, although there was progressive 
fall in demand compared to anti- 
cipation. As on 31st December. 
1971, the number of working con- 
nections in this exchange was on 
2954. In the opinion of the Com- 
mittee further expansion at the cost 



of Rs. 6.76 lakhs (non-recurring) 
and Rs. 0.74 lakh per annum 
(recurring) ,4hould not have been 
proceeded with without observing 
the actual trend of demand. Had 
this been done the expansion could 
have been postponed and the 
equipments diverted to a place 
where they were needed urgently. 
They wish that such a review is 
introduces at least now so that 
scarce resources are utilised in the 
best possible manner. 

44 1.219 Deptt. of Communi- The Committee note that according 
cations (P & T Board) to the latcst instructions of the 

Department, 9 4 x  of an exchange 
capacity should be utilised about 
6 months in advance of the due 
date for commissioning of next 
expansion and 907,; of the expanded 
capacity should be utilised soon 
after expansion --in any case not 
later than six months. The Com- 
mittee had in their 2nd Report 
(Fifth Lok Sabha) suggested that 
the . accent during the Fourth 
Five Year Plan period should be 
on utilising the existing capacity 
fully. They d o  not appreciate 
creation of additional capacity with- 
out clearly establishing the need 
thereby adding to the already un- 
utilised capacity. In addition to 
cnsuring strict adherence to the 
latest departmental instructions, the 
review as indicated by the Committee 
in the foregoing paragraph, should 
be introduced to guard against this 
contingency. 

The above observations of the Com- 
mittee should not however, be 
construed to imply that the Commi- 
ttee are against creation of capa- 
city when they .are needed. 

-do- Even according to the original 
anticipation there was over-pitching 
of demand for supply of power to the 
Gowliguda telephone exchange to 
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the extent of 50 KVA. As against 
the contract demand of 200 KVA 
the actual monthly consumption 
varied from 29 KVA to 72 KVA 
between March, 1963 and February. 
1967 and from 80 KVA to 96 
KVA brtween March, 1967 and 
February, 1969. The demand was 
reduced to 134 KVA only from 
March, 1969. There was thus an 
excess expenditure of Rs. 32,649 
in the meantime. The Committee 
accordingly desire that in order to 
avoid such wasteful expenditure 
there should he a review at periodic 
intervals of all the contracts for 
supply of power entered into by the 
Department and the demapds should 
suitably adjusted in keeping with 
the actual needs from time to time. 

47 1.227 Deptt. of Communi- In regard to this case the Committee 
cations (P & T Board) would like to know when the ins- 

tallation of the second aircondi- 
tioning unit uas  abandoned and 
why at that stage the demand for 
the supply of power was not re- 
d uced. 

48 1.234 -do- The grant of extension to firm 'A' 
beyond December, 1968 for the 
supply of the balance quantity of 
197 float charging power plants at 
the rate of Rs. 3700 each when 
lower offers (Rs. 3580) from two 
other firms-'B' & 'C'--and al- 
ready been received, lacks justi- 
fication. The Committee are un- 
able to agree with the contention 
of the Department that there were 
no other established suppliers of 
these items in as much as firms 'B' and 
'C' were considered by the depart- 
mental Purchase Committee itself 
as established suppliers and firm 
'C' was also registered with the 
DGS & D as approved contractor 
for supply of these stores. The 
prototype sample of firm 'C' was 
approved on the 14th May, 1969. 
That there was n o  immediate need 

--__I - -_-_ - - - . 



is established by the fact that the 
closing balance of stock of these 
stores was 190, 201 and 196 res- 
pectively during April to June, 
1969. The Committee trust that 
the Department will be more careful 

I) in the matter of procurement of 
stores in future. 

49 1 . a 3  Deptt. of Connnuni- The Committee find that only in 
cations (P L T Board) Bangalore the labour rates of tele- 

phone district were higher than 
those of the Telegraph Engineering 
Division for similar works and there 
too 1967-68 only. The higher rate 
were continued despite the fact that 
there was further reduction in the 
rates of the latter Division. The 
additional expenditure on this ac- 
count was Rs. 2.05 lakhs upto 
December, 1970. If, as stated 
during evidence, rates for the work 
in the Telegraph Engineering 
Division which was mostly in rural 
areas, should be less, there was a 
case far reduction of the existing 
uniform rates for work in rural 
areas rather than an increase of 
rates for town areas. If any case 
there should be no disparity in 
rates applicable to the same areas 
for comparable items of work. 
The Committee would therefore 
like this aspect to be cardully 
examined on a countrywise basis 
and appropriate directions issued to 
obviate recurrence of such instances. 

Admittedly there was no review from 
time to time during the entire three 
years period 1965-68 to correlate 
the manufacture of components of 
tabular masts with the changing 
demands. In view of the fact that 
the indent was placed on a priority 
basis this lack of co-ordination 
between the indenting divisions, 
stores branch and the production 
unit needs investigatioq. 



51 1.251 Deptt. of Communi- The Committee do not find any reason 
cations (P & T Board) why the stores organisation could 

place the requisition on the t e l ~  
communication factory only in 
August, 1965 when the demands 
were made on them by the wirelass 
divisions in 1963 and 1964. The 
Committee, would, therefore, like 
to have an explanation for this 
delay, they would also like to 
know why adequate stock of the 
components was not maintained 
by the stores organisation to m a t  
urgent requirements and whether 
any minimum limit was prescribed 
in this regard. 

- - - -- -. -- --- - - -- 
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